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LEGISLATIVE ASSEMBLY.
Friday, 25th March, 1927.

‘The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

Loxe Hours or WoRrk oF THE STAPF oN THE GREaT IXDIAN PENINSULA
"RalLway.

1149. *Lieut.-Oolomel H. A. J. Gidney: Will the Honourable Member
kindly etate if it is a fact that, owing to the heavy extrs work thrown on
“the staff especially at the wayside stations on the Great Indian Peninsu'a
Railway, the men are compelled to perform very long hours of work?

Mr. A. A. L. Parsons:’ Government have had no representations to this
-effect, but I would refer the Honourable Member to the reply to question
No. 140 asked by Dr. K. G. Lohokare on the 20th August 1926.

EMPLOYMENT OF SuBornINATES OF THB GREaT INDIAX PENINSULA
RatLway 1N HiGHER APPOINTMENTS WITHOUT ENHANCEMENT OF
SaALARIFES,

1150. *Lieut.-Colonel H. A. J. Gidney: (i) Is it a faot that on the
-Jbansi Division, Great Indian Peninsula Railway:

(a) there are 5 A grade station masters of whom only one man is a
eonfirmed station master and the others have been officiating as
such for years, but on assistant station masters’ salaries?

(b) there are 4 Divisional Transportation Inspestors of whom only
one ig confirmed in that grade and the others have been kept
officiating for years on & lower salary?

(c) there are many guards who, for years, have been kept acting

, 8 assistant station masters but on guards’ salaries?

(ii) Is it & fact that in the Transportation Department, Bhusaval Divi-
sion, Great Indian Peninsula Railway, there are several subordinates
who have, for years, been acting as officers but who are drawing the
lower salaries of their substantive appointments?

(iii) If the answers to parts (i) and (ii) are in the affirmative, will Gov-
ernment be pleased to state whether the retrenchment and economy effected
in the Great Indian Peninsula Railway as reported in the Railway
Budget for 102596 are due to such measures? If so, will the Honour-
able Member be pleased to state if this is the kind of retrenchment
intended? ‘

‘Mr. A. A. L. Parsons: (i) and (ii). Government have no information.

( 27656 ) A
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(iii) There is no truth in the suggestion that subordinates promoted
temporarily to higher grades are not confirmed as part of a deliberate policy
of retrenchment and economy.

It is an ordinary practice to fill temporary vacancies caused by officers
proceeding on leave, deputation, ete., by promoting subordinates to officiate.
As a number of vacancies of this nmature almost invariably exist, certain
subordinates may act as officers for continuous periods of some length.
Subordinates when so officiating receive the same pay as they would have
received had they been confirmed on first appointment to officiate.

These temporary promotions in their turn afford opportunities for tem-
porary promotion of subordinates in lower grades.

Lieut.-Colonel H. A. J. Gidney: Besides these officiating appaintments
in the place of officers, who are on deputation and otherwise absent from
their appointments, is it or is it not the policy of the rajlways to use sub-
ordinates for officiating appointments as a measure of retrenchment and
economy? If so, may I inquire if there arc any such cases?

Mr. A. A L. Parsons: Not so far as I am aware.

Lisut.-Oolonel H. A. J. Gidney: I have credible reasons to state on the
floor of this House that there are a number of subordinates so employed
as a deliberate policy of economy. May I ask the Honourable Member
to make inquiries ipto what I have said?

Mr. A. A. L, Parsons: If the Honourable Member will send me details
of any individual cases, I will look into them.

CoNPIRMATION OF SUBORDINATES OF TBE GREAT INDIAN PENINSUIA
BAILWAY EMPLOYED TO OFFICIATE a8 OPFICERS.

1151. *Lieut.-Oolonel H. A. J. Gldney: (i) Is it a fact that with regard
to acting officials, Great Indian Peminsula Railway, in the case of many
subordinates who are, to-day, employed as officiating officials:

(a) They are demicd confirmation as such, though they have been
officiating for years?

(b) They have to revert to their substantive appointments and
salary should they take privilege leave?

(¢) Their gratuities are caloulated on their substantive pay and not
on their acting appointment at the time of retirement?

(ii) If the answers to (a), (b) and (c) are in the affirmative, do Gov-
ernment propose to remedy this state of affairs? .

With regard to this question, Sir, with your permission I desire to
inform the Honoursble Member that there is a little incorrectness in the
words used and I request that I may be allowed to alter it, when it will
read as follows:

“‘Is it & fact that with regard to ‘acting officials’ on the Great Indian
Peninsula Railway, in the case of many subordinates who are, to-day,
employed as officiating officials,’”’ and so on. In this aJteration the words
‘‘Commercial Department’’ should read ‘‘acting officials.” '

, Mr A A L. Parsons: T have no objection to the alteration, Sir. I
think my answer will cover the variation. The answer is a8 follows:

(i). (a) There are a number of subordinates officiating in Great Indian
Peninsuls Railway.
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(b) and (c). Leave salaries of the employees bf the late Gréat Indian
Peninsula Railway Company, taken. over by the State and gratuities are
based on the substantive pay. .

(ii). (a) Confirmation is dependent on the occurrence of permanent
vaocancies.

(b) and .(¢c). Government do not propose to alter the rules regulating
the grant of leave salaries and gratuities on the basis of substantive pay.

Lieut.-Oolonel H, A. J. Gidney: Will Government be good enough to
state whether these acting appointments are part of the policy of economy
and retrenchment?

Mr. A. A. L. Parsons: I am not sure what the Honourable Member
refers to when he mentions the policy of retrenchments. 1 cannot add
anything to the answer which I gave to his previous question, that these
temporary promotions to higher grades are not part of any deliberate
policy of retrenchment and economy. -

Lisut.-Oolonel H. A. J. Gidney: Do Government consider that this is
hobest retrenchment? -

Mr, A, A. L. Parsons: Government do not consider that this is retrench-
ment at all. The position is simply this, that on this particular railway
in certain departments the leave reserve for officers is obtained from the
subordinate grades, thereby giving subordinates the opportunity of obtain-
ing higher rates of pay when officers go on leave.

Lieut.-Oolonel H. A. J. Gidney: I am sorry, but the Honourable Mem-
ber has not answered my question. The Honourable Member says that
these officiating appointments are to fill vacancies created by officers who
bave gone on leave. I can quite understand this, but I am told that there
are a larce number of official appointments in which subordinates are
employed in officiating capacities for years on lower pay and that the
Railways are reaping the benefits so obtained of employing a skilled man
on minimum wages.

Mr. President: The Honourable Member is making a speech.

The Honourable Sir Oharles Innes: The Honourable Mr. Parsons has
already informed Colonel Gidney that if he will bring to notice cases of
this kind they will be inquired into.

Lieut.-Oolonel H. A. J. Gidney: I am sorry, owing to the noise in the
House, F could not hear the Honourable Member when he replied.

The Honourable Sir Oharles Innes: 1 was pointing out that if Colonel
Gidney will bring to notice any particular case of that kind, it will be
inquired into. I do not know what more we can do.

Lieut.-Colonsl H. A. J. Gidney: My suggestion is that he can do some-
thing more.

M President: Will the Honourable Member put a question?

Lieut.-Oolonel H. A. J. @idney: Wil the Honourable: Member enquiro
whether the facts as stated in my questions regarding Jhansi and Bhusawal
are true or not?

The Honourable Sir Oharles Innes: Is that o case where a man has
got officiating eppointments for years as & measure of retrenchment!

A2
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Pyouotiox or BumbepDINaTEs ON CoMPANY-MANAGED RaILwavs.

1152. *Lieut.-Oclonel H. A. J. Gidney: (a) Wl the Honourable Mem-
ber be pleased to state whether on Company-maneged Railways, for the
years 1014—1917, about 50 per cent. of their officials were promoted subor-
dinates and that the Government of India have now decided that this
promotion from the subordinate to the official grades will be only at a
ratio of 1'5 in every 10 appointments made, irrespective of nationality ?

(b) If so, will Government be pleased to state whether this ratio is
to-day very far exceeded on all railways and will be so for many years to
come and will consequently prevent for many years any further promotion
from subordinates to officials in the terms promised by Government? If
80, of what benefit is this ratio to railway suborgina.t-es? Under the
circumstances, will Government be plessed to state whether they are
prepared to reconsider this ratio or abolish it absolutely? .

(¢) Will Government be pleased to state whether they are prepared
to consider that in both ratios—25 per cent. Europeans and 706 per cent.
Indians, there should be no restriction of ratio for the appointment of
worthy subordinates and that they be promoted according to the ciroum-
stances and merits of the case irrespective of any fixed ratio and of castes,
ereed or colour?

The Honourable 8ir Charles Innes: (2) Government have no informa-
tion in respect of the first part of the question. As regards the latter part,
the ratio of 1'5 in 10 was fixed, in consultation with the Central Advisory
Council for Railways. '

(%) In past years the proportion of promotion to subordinates to total
recruitment for the Btate-worked Railways varied in different vears. Of
late years the proportion has ordinarily been about 15 per cent. In the
past, no definite assurance was given to subordinates as to the extent to
which such promotions would be granted. Such an assurance has now
been giveh and yeslly capsble subordinates can now definitely look forward
to promotion to the officer’s grade. Government do not propose to recon-
sider the percentage or to abolish it.

(c) Claims of subordinates, irrespective of nationality for promotion
will be considered according to the circumstances and the merits of each
cage. If a subordinate of non-Asiatic domicile is promoted, he will count
against the 25 per cent. recruitment of persons of non-Asiatic domicile and
not against the 75 per cent. recruitment of Indians.

Lieut.-Colonel H. A. J. Gidney: Will the Honourable Member kindly
state whether the present percentage of 15 per cent. for pronmfotion of
subordinates to officials compares favourably with what it was before this
new order appeared and whether it is of any material advantage to the
subordinates ?

The Honourable Sir Oharles Innes: The present percentage is more
or less the percentage which obtained on State Railways during past
years. It has been fixed in consultation with the Central Advisory Coun-
cil and the Government of India have no intention of altering it.

Lisut.-Colonel H. A. J. Gidney: Why not?

Powers oF DisMissat. oF DivirioNarL SUPRRINTENDENT® ON RAILWAYS,

1158. *Lisut.-Oolonel H. A. J. Gidney: (i) Are Government aware of
the fact that it is only since absolute powers of dismissal have heen given
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to Divisional Superintendents on Railways that nlost of the present unrest
and trouble in the subordinate classes have developed?

(ii) Are Government prepared to consider the advisability of either:
(a) withholding the power of dismissal from Divisional Superin-
tendents, or
(b) subjecting all such dismissals (i) to a full inquiry, (ii) to the con-
firmation of the Agent, and (iii) to appeal to the Railway
Board?

The Homourable 8ir Oharles Innes: (i) Government bave no reason to
believe that the facts are as stated bv the Honourable Member.

(ii). (a) Government do not think that this is necessary.

(b). (i) The matter is engaging the attention of Government.

() There is an appeal to the Agent.

(iii) Under present rules a dismissed employee of State-worked Rail-
ways can appeal to the Railway Board. \

Loss ox THE WORKING OF THE AssaM BENGAL RalLway.

1154. *Mr. B. P. Naldu: I. (a) Is it a fact that the Assam-Bengal
lerr;y Company has been working at a loss ever since its commence-
men

(b) What is the capital sunk and what is the total loss ineurred by thas
Railway up to now?

II. Was it not the intention that a commercial line, like the Assam-
Bengal Railway, should pay its way within 5 years from its opening?
Why was this test not applied to it?

III. (a) Will Government be pleased to state why they are allowing
the Assam-Bengal Railway Company to construct some nine new lines 1n
the face of these recurring losses?.

(b) Are they satisfied that these new lines will be paying propositions?

(c) It so, do they propose to cover up to any extent fhe losses on the
existing lines?

IV. Has the Assam-Bengal Railway Company fulfilled the .condition of
its contract that the Company’s share of capital shall not be less than 8/11
of the total? If not, why has not the Company been called upon to fulfil
it? .

Mr. A. A L. Parsons: I. (g) The answer is in the affirmative.

(b) The capital outlay to the end of 1925-26 is Rs. 19,25,88,878. The
total loss in working up to the 8lst March 1928 is Rs. 10,28,66,885.

I1. The estimate of financial prospects of the line made before the com-
mencement of construction indicated that & return of over 5 per cent. would
be obtained on the capital outlay. Apparently owing to the absence of
reliable statisties at the time, this has not been realised.

III. (a) It is expected that the new .lines will develdp the resources of
the country, improve communications, and prove financially remunerative.

(®) Yes. .

(0) To the extent that they are remunerative they will of course cover
losses on other parts of the line. Co
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IV. Under the contract with the Company no fixed proportion of .oapital
is required to be raised by them. i
_ Mr. K. Ahmed: Who is responsible for the loss ‘caused by the sugges-
tion made before the construction took place?

Mr. A. A. L. Parsons: I do not remember who framed the original
estimates.

Loss oN TRE WoORKING OF STRaTEGIC RarLways.

1155. *Mr. B. P. Naidu: (a) Have not the strategic railways been
working at & huge loss every year?

(b) 1f so, have the Government ever considered the possibility of cutting
down the expenditure on those lines to their earnings by reducing the
staff and the number of trains run?

Mr. A. A. L. Parsons: (a) The strategic lines have been and are being
-worked at a loss. They exist for strategic reasons and cannot be expected

10 pay on a commereial basis.

(®) The question of improvements in working leading to economy in

the casq of all lines including strategic lines, has always the attention of
the Government.

Tue GuNTUR-GUrZALA-MacHERLA RalLway,

1156. *Mr. B. P. Naldu: Will Government be pleased to state
when the cgnstruction of the Guntur-Gurzala-Macherla line will be
aotually taken in hand?

Mr. A. A. L. Parsens: The eonstruction of the line vu;as sanctioned in
.January last. Work is expected to be put in hand shortly.

CowsTRUcTION OF THE CUMBUM-KALAHASTI AND OOLLAPALEM-SINGA-
RAYAKONDA KanigIrt Ratrways.

1157. *Mr. B. P. Naidu: Will Government be pleased to state
‘'what conclusions they have come to with regard to the comstruction of
the Cumbum-Kalahasti and Oollapalem-Singarayskonda Kanigiri lines,
whose survey appears to have been finished ?

Cumbum-Kalahasti Railway.

Mr. A. A. L. Parsons: Government have not yet come to a final con-
‘clusion, but the investigations recently made into the project shoy that it
is not a remunerative proposition.

Oollapalem-Bingarayakonda Kanigiri Railway.

A detailed survey of this project was made in 1916, and it is proposed
to re-examine it

ApoLirioN or tE® Posrs of SuPEnioR OFFICRES IN EACH OF THE
DeraxriexrTs Or THE GovetNMENT OF IND3a.

1158. *Khan ‘Bahadur Sarfaras Husssin Khan: (o) Will Government
be pleased to state the number of posts of superior officers recommended
to be abolished by the Retrenchment Committec in each of the. depart-
ments of the Government of India snd how many have been abolished as
recommended ? o
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‘(b) Will they be pleased to state the names ofethe officers oecupying
those posts so retrenched?

(c) Will they be pleased Yo state the posts which have since been re-
wvived with the names of the departments where revived ?

The Honourable Sir Basil Blackett: Information in the form asked for
i not available, but I would invite attention to the main facts as given
on pages B0—B7 of the statement showing the action taken on the recom-
‘mendations of the Rotrenchment Committee which was recently circulated.

SLerPING AcooMMODAMON FOR THRIRD CrLass PAssENGERS ON THE GREAT
Inpian PExiNsvLa Rariway.

1159. *Khan Bahadur Sarfarax Hussain Xhan: (a) Is it a fact that
some sample third class coaches providing sleeping accommodation for
third class passengers were put on the Great Indian Peninsula Railway
last year as an experimental measure?

(b) If so, were those coaches found suitable for traffic, and if so, have
the number of such coaches been increased and put on other lines too?
If not, why not?

(c) If they were unsuitable, have the Government made ray other
kind of coaches for providing sleeping accommodation for third class pas-
-sengers? If not, why not? -

Mr. A. A. L. Parsons: (a) and (b). The information is being obtained
from the Agent, Great Indian Peninsula Railway, and will be communicat-
ed to the Honourable Member.

(¢) The matter will be considered on receipt of the report from the
Agent, Great Indian Peninsula Railway.

Ergctric Faxs I8 Tamp Crass Ratnway Carnriaces.

1160. *Khan Bahadur Sarfaraz Hussain Khan: (z) Are Government
aware that during the hot season third class passengers are put to great
‘hardships and discomforts cwing to the absence of any cooling arrange-
ments such as the supply of electric fans in the carriages?

tb) It s0, do Government propose to supply electric fans to the third
class ocoaches for the comforts of the third class passengers during the few
.months of the hot weather?

Mr. A.’A. L. Parsons: (a) and (b). The reply is in the negative.

Mr. Chaman Lall: Do T understand the Honourable Member to say
that third class passengers do not suffer any inconvenience in the hot
-season ?

Mr. A. A. L. Parsons: No, Bir, the question says ‘‘great’’ hardship.

Mr. Chaman Lall: Do I understand the Honoursble Member to mean
‘that they do suffer some hardship? .

Mr. A. A. L. Parsons: It is a matber of opinion, Bir.

Mr. Ohaman Lall: Does the Honourable Member wish to state thal
‘there is no hardship caused to third class pasaengers in the hot season? -

Mr. A. A. L. Parsons: I do not wish to express an opinion, Sir.
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Mr. Ohaman Lall: Considering that it is the general opinion of Honour-
able Members on this side of the House that great hardship is caused
to third class passengers in the hot season, will he take action to relieve
their hardship?

Mr. N. M. Joshi: May 1 ask, Sir, whether the Government of India
will place before the Standing Finance Committee for Railways an esti-
mate of the expenditure required for supplying electric fans in third class
compartments?

Mr. A. A. L. Parsons: My Honourable friend is anticipating the next
question.

Mr. Chaman Lall: May I ask the Honourable Member whether he him-
self has ever travelled in a compartment without a fan in the hot season?

Mr. A. A. L. Parsons: I should imagine that I have, Sir, but I reslly

cannot remember.

Mr, Chaman Lall: Has the Honourable Member experienced any hard-
ship while travelling without a fan in the hot season?

Mr. A. A. L. Parsons: No great hardship.

Mr. J. M. Dunnett: Is my Honourable friend opposite aware that
‘‘safar aur saqar men ek nukta ka farak hai’’?

Mr. Chaman Lall: 1 may inform the Honourable Member that as I am.
not sitting on the Treasury Benches I am not in a position to answer his
question. (Laughter.)

Provision o Erectric Faxs IN THizp CLasr CARRIAGES ON SraTk
RalLwars.

1161. *Khan Bahadur Sarfaraz Hussain Khan: (a¢) Wil Government.
be pleased to state the cost of a fan of the type generally fitted in a first

or second class carriage? :

(b) What is the cost of supply of current to each of the fans per hour
of working the fan?

(c) What will be the total cost of supplying at least one in each third
class compartment in all the State Railways? '

Mr. A. A. L. Parsons: (a) The figure is approximately Ra: 95 per fan.

(b) Bince it is not possible to dctermine with any degree *of acouracy
what portion of the cost of running the locomotive, which drives the dynamo
which charges the batteries which provides the current for working the
fans, shoulg be allocated to this work, the information which the Honour-
sble Member seeks cannot be obtained.

(¢) Similarly no reliable figure ecan be given of the cost-of supplying
one fan in each third class compartment on all the State Railways, for,
in addition to the cost of the fans, either more or larger dynamos, larger
batteries, and a good deal of wiring would be necessbry. A rough esti-
mate prepared on the East Indian Railway shows that.the cost on that
Ragilway alone would be Rs. 25 lakhs.

Mz, W. M. Joshi: Considering the great profit which the Government
of India make out of the third class passengers will they not be pleased to:
spend 25 lakhs of rupees for their benefit? - P
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Mr. A.'A. L. Parsons: My own opinion, 8ir, js that when we are in
& finaneial position to give further benefits to third elass passengers, there
are probably other directions than the provision of fens in third class com-
partments in which the money could better be spent.

Mr. N. M, Joshi: May I ask whether the Government of Indis will be
%leaaed to discuss this question with the Standing Finance Committee for

ailways?

Mr. A. A. L. Parsons: Not until we have some definite proposal to put
before them.

Mr. A. Rangaswami Iyengar: May I know what is the percentage this
estimate for 25 lakhs of rupees bears to the total gross earnings derived
from third class passengers on the East Indian Railway?

Mr, A A, L. Parsons: Sir, I am not good at mental arithmetic.

Mr. K. Ahmed: In view of the fact that the Government is not agree-
able to spend 25 lakhs of rupees for electric fans, and in view of the fact
that the comforts of third class passengers are not properly looked after,
do Government propose to supply them with hand fans? (Laughter.)

Khan Bahadur Sarfaraz Hussain Khan: Am I to understand that it is only
for the present that funds cannot be provided for passengers in third class
compartments, or that they will not be provided at all?

Mr, A. A. L. Parsons: I am not prepared to commit myself to a state-
ment that Government will never do so, and on the other hand I am not
prepared to name any date within which they are likely to take up the
question.

Mr. N. M, Joshi: May I ask whether it is not the intention of the Gov-
ernment of India to make third class passengers suffer in order to make
them very loysl to them?

INcrLusior or tue CosT OF tHE CONSTRUCTION OF Rarsep Prarrornms
unoer THt Huap Amgnrmes ror TaIRD Grass Passexcers.

1162. *Khan Bahadur Sarfaraz Hussain Khan: Will Government be
pleagtd to state the reasons for including the whole cost of the proposed
construction of the raised plaiforms during the next finanaial ‘vear, under
the head of amenities of third olass passengers and not under the head of
amenities of passengers in general?

Mr, A. A. L. Parsons: The platforms referred to are at wayside stations .
where the bulk of the passenger traffic is lower class traffic.

Nauzs ofF THE RaiLway Srations wHERE Rarsep Prartrorus wiLL BE
CONSTRUCTED.

1168. *Khan Bahadur Sarfarazx Hussain Khan: Will Government be
pleased to place a statement showing the names of all the railway stations
where raised platforms will be constructed during the next financial year?

Mr. A. A. L. Parsons: The detailed programme for the provision of
raised platforms during the next financial year has not vet been settled.

CARETAKERS POR THE SECRETARIAT flmwmeu axp THE Councrt House
1N NEw Darar.
1164, *Khan Bahadur Sarfaras Hussain Xhan: (g) Is it s:fact that
there are two caretakers for the Beoretaviat Buildings- sad the. Council
Buildings in New Delhi severally? -



B784 . LEGISLATIVE ASSEBMRLY. [256Te Mar. 1027,

g:) If so will Govergment be pleased to state the mame pnd the pay
of these two officers?

(;:) Is it & fact that each of them has been provided with free quar-
ters

(d) Will the Government be pleased to state the qualifications of these
‘two officers? '

(e) Are t.he:y qualified engineers, overseers or sub-overseers from any
‘recognised engineering school or college? If not, what are thelr special
qualifications ?

Will Government be pleased to state the réasons why thede two
-caretakers have heen provided with free quarters when all other olasses
of Government servants in New Delhi are to pay rents?

_ (9) Why have they been allowed to oecupy a portion of the office build-
ings? Do Government propose to shift them to quarters of their class?
1t not, why not? .

The Honourable Sir Bhupendra Nasth Mitra: (s) Yes, but the care-
‘taker of the Chamber discharges also the duties of ‘‘Superintendent of
.Qumem'tt '

(b) Messrs. Palmer and Bradlev, on Rs. 810 and Rs. 345 per mensem,
respectively.

(0) Yes.

(d) The former has been in charge of Government buildings and furni-
ture in both Old and New Delhi since 1924, and the latter in charge of the
furniture of all the residential buildings in New Delhi since 1920.

(¢) No. It is mnot cssential that caretakers should have engineening
qualifications.

(f) and (g). Because they are required to live on the premises and
“Government consider this essential for the proper discharge.of their duties.

Khan Bahadur Sarfarax Hussain Xhan: May I inquire what are the
exact duties of the caretaker, Bir? '

(Honourable Members: ‘' To take care.’’)
Mr. M. Ruthnaswamy: Are these caretakers Indians, Bir?

The Honourable Sir Bhupendra Nath Mitra: I have given their names,
Bir

Mr. Ohaman Lall: Do I understand, 8ir, since the Honourable Member
has npt answered the question, that these caretakers have no duties at
allr

The Honourahle Sir Bhupendra Nath Mitra: T was willing to_snswer
the question, but my Honourable friend, Khan Bahadur Sarfaraz Hussaih
Khan, desired to occupy the attention of the House, and I oould not pos-
sibly answer his question until he sat down. Well, the dubies of care-
takers are to look after the buildings except in regard to maintenance.

Mr. Ram Narayan Bingh: May I know their psy end qualifications,
8ir?

The Honourable Sir Biwpesdrs Noth Mitrs: I hawe given their pay
already. There is ancther question later on on the eame subject, and
-would ask the Honourable Member to 'be paiient. !

L d
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Mr. M. Ruthnaswamy: Arising from the Honourable Member's answer
to my supplementary question, may I ask whether it is always possible
to ascertain the nationality from & man’s name? .

The Honourable Sir Bhupendra Nath Mitra: The information about the
nationality of all these caretakers will be given presently in reply to an-
other question.

Mr. T. O. Goswami: Is the Honourable Member's definition of
“‘caretaker’’ taken from & good dictionary? (Laughter.)

Numsee ofF CarFrakgrs IN CHaARGE oF THE GoVERNMENT oF INDIa
ANDp CouxciL BurnpiNes IN Siwra aNp DEevnr

1165. *Xhan Bahadur Sarfaraz Hussaln Khan: (a) Will Government
be pleased to state the number of posts there are of caretakers for the
Government of India office buildings and Council Buildings in Simla and
Delhi?

(b) Will Government b. pleased to state how many of such care-
takers are Indians?

(c) Will they be pleased to state the names of all the caretakers with
the names of the office buildings under the charge of each of them and
the qualifications and the pay drawn by each?

The Honourable 8ir Bhupendra Nath Mitra: (a) Four in Simla and
four in Delhi. In addition a part-time caretaker is appointed for the
charge of the Council Chamber and the orthodox Members’ quarters in
Simla during the session period. .

(b) Four including two statutory natives of India.

(¢) A statement giving the information required is being sent to the
Honourable Member.

ARTicLE IN THE HINDUSTAN TIMES, paTep TRE TTH FeBRUARY, 1927,
BNTITLED ““ Lire 1N RarsiNa.”

1166. *Khan Bahadur Sarfaras Hussain Xhan: (s) Has the attention
of the Government been invited to the editorial note under the caption
‘“ Life in Raisina '’ on page 8 of the Hindustan Times, Delhi, dated the
17th February 19377

(b) Is there any truth in the statements made therein regarding the
defective facilities for the protection of life and property, want of facilities
for the edycation of children, high rents and want of tram or any other
.cheap communication between New Delhi and Delhi city?

(¢) 1f so, do the Government propose to remove these grievances of the
staff of the Government of India?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes.

~(b) Most of the statements made are incorrect or exaggerated. The
police force in the area has recently been increased. The Municipality
provides the school considered necessary by the educational authorities.
Rents are not paid’ for the whole twelve months, but for the period of vecu-
pation at 1/12 of the annual rental per month and the occupants are fur-
ther protected as they cannot be charged more than 10 per cent. of their
pay. As regards means of communication between Old and New Delhi
Government sre prepared to consider favoyrably any proposition put before
them, but hitherto no company has come forward with proposals.
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(c) In view of the hnswer to (b), the question does not arise.

Mr. B. Das: May I inquire if the Honourable Member is right in saying
that the statement in that particular Indian paper was incorrect?

The Honourable Sir Bhupendra Nath Mitra: I have said so, Sir, already.
Mr. B. Das: Will the Honourable Member deny those charges?

Mr. Gaya Prasad 8ingh: Is it a fact that even after the Standing Finance
Committee sanctioned the entertainment of an additional police force, theft
oases continue to oceur in New Delhi?

The Honourable Sir Alexander Muddiman: If the Honourable Member
will wait a minute, I will tell him all about the police.

Tarers 18 New Denul.

1167. *Khan Bahadur Sarfarax Hussain Khan: (a) Has the attention
of the Government kteen drawn to the news published in the Hindustan
Times, Delhi, dated the 21st January 1927, and other subsequent dates
regarding thefts in New Delhi?

(b) How many cases of thefts or attempted burglaries have been
reported to the New Delhi police since the 15th of December 1926 and
in how many cases was the police successful in finding out the culprits?

(c) Are the Government aware that most of the cases are not report-
ed to the police as it causes unnecessary trouble and additional waste of
time and money without any result?

(d) Has there been any decrease in the number of thefts after the
15th January?- Are Government aware that the decrease iz not due to
the police arrangements but on account of the chaukidars employed by
the residents themselves?

(¢) When do the Government propose to make ndequate police arrange-
ments?

The Honourable Sir Alexander Muddiman: (a) Yes.

(b) 41 true cases of theft and burglary have been registered in New
Delhi Police Station since the 15th December 1928. Of these, 2 cases
ended in conviction, 6 are pending trial in the courts, 11 are under investi-
gation and 22 have been filed as untraced.

(c) No.
(d) There has been s decrease, but its cause has not been Bstablished.
(e) Government have recently sanctioned an increase of police in Delhi

which will enable additional protection to be arranged as soon as the train-
ing of the new staff has been completed.

Mr, M. Buthnaswamy: Are Government aware that residents in certain
parts of Delhi are forced to employ private chaukidars at their own expense
to protect themselves?

The Honourable Sir Alexander Muddiman: I know*many people em-
ploy chaukidars; I employ one myself.

Mr. M. Ruthnsswamy: Does the Honourable Member take that as &
compliment to the police? .

The Honourable Sir Alexander Muddiman: I take it as a protection to
myself.
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~_ Mr. H. G. Oocke: Will the Honourable Member kindly inform the
‘House of the period of training that s man undergoes in India to become
.an expert policeman?

The Honourable 8ir Alexander Muddiman: That depends on the intel-
iligence of the recruit, Sir. (Laughter.)

TraINiNG IN WikerLkss TELEGRAPHY.

1168. *Mr. Sarabhal Nemchand Haji: (a) Will the Government be
‘pleased to state the exact nature of the facilities now provided by them
for training in wireless telegraphy?

(b) Will they further state what action they propose to take with re-
:gard to the provision of a sea experience of six months which is necessary
‘before an operator could be engaged on board a ship? .

(c) Are they prepared in this connection to consider the advisability
of approaching the shipping companies who obtain mail subsidies from
the Government of India ragarding the provision of the necesrary sea
experience for the wireless operators seeking employment on heard a
ship ¥ _

The Honourable Sir Bhupendra Nath Mitra: (a) Apart from training
rof staff required for Government purposes Government has agreed to pro-
vide training for ship operators in the Government School at Calcutta. Up
to 20 students will be trained in the first class and the training will be such
:#8 to emable suitable students to qualify for the Director-General’'s Certi-
ficate of Competency 1st Class. A fee will be charged which will not ex-
ceed the actual cost to Government. The exact amount is now under con-
-gideration.

(b) and (c). The points raised by the Honourable Member will receive
-due consideration.

Exrexpirvee oN THE Rovar CoMMIssioN oN AGRICULTURE.

1160. *Mr. Sarabhai Nemchand Hafl: (a) Will the Government be
‘pleased to state the total estimated cost of the Royal Commission on
Agriculture ?

(b) How much of this amount is votable and how much non-votable?

(c) Will the Government be pleased to state if the members of the Roysl
Commission are paid on a uniform basis, if not, will they please state
‘the various amounts paid to each of the members?

(d) Will the Government be pleased to state the cost of the proposed
-vigit to Europe by the Royal Commission on Agriculture?

" (e) What is the number of ron-Indians on the staff of the Royal Agri-
.culture Commission and what are the salaries and allowances paid to
each of them? \

Mr. J. W. Bhore: (a) Re. 12,01,776.

(b) Rs. 5,67,181 (voted) and Rs. 7,24,645 (non-voted).

(¢) A statément is laid on the table giving the required information.

(d) The cost is estimated at £20,990 which includes the pay and
allowances of the Members and the Staff, cost of passages and contingen-
cies, )
(e) Bix. A statement giving their salaries and allowances 1s placed
-on the table, '



LEGISLATIVE ASSEMBLY.

2768

[25T8 Mar. 1927,

. *(vpuy wog rego
o o oma o °q ‘oq suoxN Temay |-uoy) Jvaey B d UN
a _ - *(wpay wouy Tege
.A_. ‘oq onia ‘o o °q oy * moy | “BON) uﬁm "1 Cpad
o <(vpal woyj repagge
L »a aima o oq . g S0 N * auoy | uoN) ua"ﬁ_.c NN “pid
® *(mypay wmoyy Ywpago
o "od 7 ema "ol 'S T e suay suoy | -BoN) PEEIYauE] Jo Hry
: “DOPRSTIENO) YA STQM Swunp e} *(wppay mayy
-1 ‘ol Lpneuupiaos fwp xad g=5-17 |- o inh--h . ‘o0 wmoN * Juoy | PPEe-moN) wry wiwsp NS
" |eewmn e lp.__ul._n.-u.ru.
o o g ‘od o ‘agq smoN o N | “UON) WRIPPIN VWL 45
N *{a10p
STz Supureaen L Ll eBuiod -Bary payEn wosp wome
‘od- g o} jefqua n.«ﬂ?--! o8 ﬂ.].u“..'n wd 0n'] vg . euey Tt amey | -wex) oﬁum_-a.u iy um
. "seqinoryy wd 3 E.ﬂm
- . Lep 124 'pg vy Buywmuaye w0t g = wﬂunuﬂ.n .
o o » ninq ™ . CION|fed Jo eeziaad 000 5H | Wesl TRRRW) -3a1%) H UK
: . “yuomm 10d -y
- . * T W= woux . *(vpay woyy
o ‘o oa ‘o suoy (7 E 1o g | sed SH ¥ | ago) womoxowy ssorep NS
‘suspyeTd
- "B Mpaw
- %ule-dw"m.it Lpaonu d
‘suvy | -opmpy  saenad | -aern; Soppuaen UL |yue  wepp ¢ aly “grave
. WL | X2 UMY gy qoofuns werp ad 0g-17 | rod fl = up) ‘sueN | s0d 00f't vy Ny ‘ny “{ermseg))  saS ey pao
. 4
‘punfuy of ‘spuy ug ‘paviiuy ug ‘wpef wl ‘puriing uj ‘wpa] u ‘paviSag of “wpof uj
WWIN o amey
S AITE Saprrasely, ‘uMeTIY 9o Og *RURMOTIY [VUORIAY *feg

"ie4{uuy uo uorssturmor) redog 9y Jo moquR oqy Jo woryGUNE oy Snimogs juemsymg



QUESTIONS AND ANSWERS. 2769

Statement showing tho salaries and allowances of Non-Indian ' Membérd of the staff of the
Agricnltural Commission.

Designation, Pay. Persoual sllowance, | Bubsisience allowance. | Travelljug allowance.
. |
Attmnched | Ra 8,780 per month Nil Ba. 16 per diem conti» | In the United Kingdom-
Officer, in Indh" and §rda | nuou in Indis and | and on voyage let class
of that wam in the in England £1-8-) | fares an_a in India
United Kingdom, Per diem subjeot to | travellin, expenscs
. O, travelling rales. | lmiugh o an
er of the 1ot class.
under Civil Hervice
Regulations, ’
Jaint Beoretary | £1,000 per annum . | Ra, 1,000 per month Ditto o - Ditte,
from  Eng- in Indis and £300 kI -
land, 3 year in the
Unjied Kingdom |
and o India and
£62-18+4 on ROFARS.
An outfit ']
of £80,
Annistant Beore- | Bs, 750 per monith | Rs. 150 per mooth Ditto . . Ditto.
tary. in Indis and §rds | in Endis snd in the
of that sum in the | United Kingdom.
United = Kingdom
plus E26 per month
overseas DAY.
2Personal | £31 a week for each XNit Ru. &FO mounth | Actual travelling ex-
Beoretaries to | throughout the ench jno India and 30s. | pences at 1st clase
the  Chair- | period of their em- day each for over- | rates in India when no
man, ploymeat. Bﬁa joum;a n Eu- ial ‘traine are pro-
wdi:nddnrlﬂn" %uh v rt:d.wnh gharry and
per diem g Voy- | porterage,
¢. (utft allowance
of £50 ench.
1 Reporter Its. 480 per month Nil Usual dafly allowances | Travelli allowance
P ' pe permhllilglu under the | under n;nwmm
Supplementary Rules. | Bulse

Mr. K. Ahmed: Are these paid, Sir, as allowances or' as emoluments?

Mr, J. W. Bhore: The information, Sir, is given fully in the state-
ment which I am laying on the table, but if the Honourable Member
wants information as td daily allowance, it is Rs. 15.

Mr, K. Ahmed: s it Rs. 50 or Rs. 10 plus Rs. 5, Sir?

Mr. A. Rangaswami Iyengar: May I know whether the non-Indisns
referred Yo in clause (¢) of the question include the appointment of a new
non-Indian officer in addition to the two Secretaries to serve on the Com-
mission ?

Mr. J. W. Bhore: Yes, Sir.

Mr. A. Rangaswami Iyengar: May I know, Sir, why that new officer
has been appointed?

Mr. J. W. Bhore: In order to assist the Chairman in carrying out his
autiea.

Mr. A. Rangaswami Iyengar: Is it then wunderstood that the two
Sccrotaries have been found incompetent to assist the Chairman to. carry
cn his duties?

Mr. J. W. Bhore: Not to my knowledge.
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Mr. A. Rangaswami Iyengar: May I inquire why this assistance is
‘now required ?

Mr. J. W. Bhore: That is 4 question, Sir, 4o which I am not able in
words to give a complete reply, but shortly, im the view of the
an, it is absolutely essential for him to have further assistance

to enable the Commission to digest the enormous mass of material which
has been collected mnd ‘to examine the financial problems which.have to-
be faced.

Mr. A. Rangszwami Iyengar: May I take it, Bir, that the Chairman
of the Royal Commission reported that over and beyond the work that
was dome by the two Becretaries, he was in need of a third Secretary?

Mr. J. W. Bhore: He reported, Bir, that he was in need of a third
officer to enable him more easily to tackle both the ordinary work and the
very large financial questions which had to be considered before the Com-
-mission could come to considered conclusions.

"Mr. A, Rangaswami Iyengar: Did he say, Bir, that the Becretaries
‘were incompetent to deal with these large issues?

Mr. J. W. Bhore: He said that they were overworked and that he
Cesired another officer with large experience to enable him to deal satis-
-factorily with these questions.

. Mr, B. Das: May I inquire whether the Honourable Member thinks
that in the case of a member of the Royal Commission who is, I under-
siand, going to attend the International Economic Conference at Geneva
as a delegate, there will be no interruption of his duties im connection

with the Royal Commission meetings in London?
Mr. J. W. Bhore: No, Bir, I do not think there will be any material

‘ipterruption of those duties. It will be a short visit which he will be
.able to fit in with the course of his ordinary duties on the Commission.

Mr. K. Ahmed: Sir, with regard to the answer regarding the allowance
-of Rs. 15 per day, Government do not disclose the fact ‘as to tow much
the members get per mensem or for days together, by way of remunera-

tian.
Mr. J. W. Bhore: If the Honourable Member will wait, he will see
that all the information he desires is contained im the ntatemant.a which

1 am placing on the table.

Mr. B. Das: Is it considered economical, Sir, to allow the same officer
cf the Royal Commission also to attend the International Economic

Conference ?
‘Mr. 3. W. Bhore: Undoubtedly, Sir.

Mr. Ohaman Lall: Is it not a fact, Bir, that the same,Member is going
to the novel experiment cf growing cabbages on the waters of the

lake of Geneva? {Laughter.)
‘Mr. 3. W. Bhore: The Honourable Member can refer to the Member

Fumself,
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Mr. N. M. Joshi: May I ask what is the 'experience of financial
Matters of the new gentleman appointed to the ‘Royal Commission?

Mr. J. W. Bhore: He is an officer, 8Bir, of very wide experience who
hes had to deal with and has been brought into close contact with large
financial questions in the course of a very varied experience.

Mr. N. M. Joshi: May I know what that varied experience is?

Mr. J. W. Bhore: I am afraid I cannot give that information in the
ccurse of a brief reply to a question. The Honourable Member may
refer to the history of services from which he will see that the officer in
question is exceptionally fitted for this work.

Mr. N. M. Joshi: Does the Indian Civil Service mean financial ex-
perience ?

Mr. Sarabhai Nemchand Hafi: Is there any justification for more
‘than half of the total expenditure on this Commission being regarded
a8 non-voted ?

Mr. J. W. Bhore: The classification follows the usual rules in regard
to voted and non-voted expenditure and I am not in a position to alter
‘thet.

Mr. Sarabhaj Nemchand Haji: May I further enquire, Sir, whetHer,
in view of the fact that Dr. Hyder, one of the gentlemen appointed to
the Economig Conference at Geneva, will be detained in Geneva for ap-
proximately o fortnight or more, there is no work for the Agricultural
‘Commission in Europe during those weeks?

Mr. J. W. Bhore: Not at all, Sir. It is not uncommon for a Member
of & Commission to fit in two sets of duties without detriment to either
end we consider in this case that it is in the interests of economy that
this should be done.

Mr. M. R. Jayakar: With reference to the appointment of the new
officer, does the Honourable Member wish this House to understand that
that appointment was made at the express desire of the Chairman of the
‘Crmmigsion ?

Mr. J. W. Bhore: Yes, Sir.

NEw B#ping ror THE Orrice or TtoE Hiee CoumissioNkr ror
Inpia 18 LoNpox,

1170. *Mr, Sarabhal Nemchand Haji: (a) Will the Government of India
'be pleased to state whether they own the building in Charles Street,
Whitehall, London, wherein the India Office is located? If so, do thev
receive any hire for the building from the British Treasury?

(b) Have the Government of India considered the desirability of in-
viting the High Commissioner to oceupy this building instead of erecting
8 new one for his occupation? o

o) Will the Government be plessed to stdte the total e.stimyted cost
-of 15;3 new building proposed to be erécted for the office of the High Com-

Taissioner in London? .
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The Honourable Bir Charles Innes: () Yes. No . rent is recovered
from the British Treasury. .

(b) No. Sir.
(c) £300,000 approximately.

Mr. B. K. Shanmukham Oheity: Have the Government ever con-
sidered the advisability of asking the High Commissioner to occupy the
building of the India Office in Whitehall?

The Honourable 8ir Oharles Innes: I dare say that idea has crossed
cur minds, but we did not think it worth while to pursue it.

Mr. R, K. Shanmukham Ohetty: Is it not s fact that the Government
hove at present a proposal in mind to build a separate building for the:
High Commissioner’s office in London?

The Honourable Sir Oharles Innes: Yes, Sir.

Mr. R. K. Shanmukham Ohetty: And in that connection, Sir, may L
know why the Government did not consider whether it was advisable to.
ask the High Commissioner to occupy the India Office in Whitehall?

The Honourable Sir Oharles Innes: Because we did not think it either
usiaful or desirable to take up the consideration of the question.

Mr. Ohaman Lall: Would it not have been economical to do so?
Would it not have saved a lot of money if the High Commissioner were
to occupy the India Office?

Mr. A Rangaswami Iyengar: Have the Government . . .

Mr. Ohaman Lall: May I ask the Honourable Member to answer my
question ?

The Honourable 8ir Charles Innes: He can draw his own conclusion.
from my answer to part (c¢) of the question.

Mr, Ohaman Lall: T take it that it would be economical if the High
Commissioner were to occupy rooms in the India Office. In view of the
fact that the Government of India are always pressed very hard for money
would it not have been an advisable course %o adopt to ask the High-
Commissioner to go to the India Office instead of building s new building
for him? .

The Honourable Sir Charles Innes: No, Sir,

Mr. A. Rangaswami Iyengar: Msy I know, Bir, whether the questien
of looating the High Commissioner’s office in Whitehall was ever con-
sidered by the Government of India? '

Mr. T. 0. Goswami: Ever seriously considered?

The Honourable Sir Charles Innes: I have already’ snswered that
question in reply to Mr. Chetty.

Mr. A. Rangaswami Iyengar: May I know whether it was merely a
quel'ho;! of the thing crossing the mind of the Governmanﬁ or whether
it was seriously considered? p

r
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. The Homourable Sir Charles Innes: In the first place, we considered
it entirely unsuitable to put the High Commissioner, particularly the
Trade Commissioner, in the India Office, and in the second place we did
rot fhink it would be of the slightest use considering this suggestion.

Mr. 'R. K. Shanmukham Ohetty: Was this ccmcluslon arrived at as a
result of any examination by the Government of India as to the suitability
of the India Office for the High Commissioner or is it only the opinion
of the Honourable Member?

The Honourable Sir Oharles Innes: I have already told the House that
when the Commerce Member speaks in this House, he speaks for the
Government of India.

Mr, A. Rangaswami Iyengar: What we do want to know, Bir, is whe-
ther the question of locating the High Commissioner’s office in White-
hall, London, was taken up by the Government of India -and decided
against ?

The Honourable Sir Obarles Innes: The Honourable Member may
take it that it was decided against.

Mr. A. Rangaswami Iyengar: And the reasons therefor?

Mr. K. Ahmed: In view of the nature of the work done in the High
Commissioner's office and in view of the nature of the work which is
cerried on in the India Office, Whitehall, at present, is it not improper,
Bir, for Honourable Members to put again and sgain the quaatlon, which
does not arise?

Mr. Sarabhai Nemchand Haji: In view of the general opinion express-
ed on the floor of the House, will the Government of India kindly re-
consider their .decision with regard to the advisability of having the
rresent India Office building utilised by the High Commissioner?

The Honourable Sir Oharles Innes: Certainly not, Sir.

Pandit Hirday Nath EKunzru: May I ask whether this question was
ever reférred to the Secretary of State or to His Majesty’s Government?

The Honourable Sir Oharles Innes: I must ssk for notice of this ques-
tion, Sir,

Mzepicat ResrarcH INSTITUTE.

1171. *Mr. Barabhai Nemchand Haji: (2) Are the Government consi-
dering the, appointment of a Committee on the establishment of a Medi-
oal Research Institute?

(b) It so, will they please state the number of Indians, official and
non-official, they propose to nominate on the Committee?

Mr. J. W. Bhote: (a) Yes.
(b) The personnel of the Committee is under comsideration.

Actron TAKBV ON THE RErorT OoF THR INDIAN Drox Passenges
CoMMITTER.

1172. *Mr. Sarabhal Nemchand Hajl: (a) Will the Government be
pleased. to state the year in which they appointed the Indian Deck Pas-
senger Oommrttee and the date on’ whmh the Committee submitted their
Report ? ao
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(b) Have the Government published any Resolution on the Report?

(c) Have the Government taken any action on the Report? If mot,
when do they propose to take such action?

The Honourable 8ir Charles Innes: (o) The Deck Passenger Commit-
tee was appointed in February 1921 and submitted their Report to Gov-
ernment in April of the same year.

(b) and (c). Draft amendments to the rules dealing with the more im-
portant recommendations were published in June and July 1925, and the
opinions received thereon are now under consideration of Government-

Ruxving or THR WasterN Hosren, New DevEr, as o Horer.

1178. *Mr. Sarabhal Nemchand Maji: (a) Will the Government be
pleased to state whether they have received any replies to their recent
advertisements in the public Press- asking for tenders to run the Western
Hostel in connection with the construetion of a new hotel in its vicinity?

(b) If any replies have been received, will the Government please
state their nature? '

The Honourable Sir Bhupendra Nath Mitra: (a) No tenders have been
received in rdsponse to the advertisemens.

(b) Does not arige.

Lioss 1NcorRrED oN THE WesTeeN Hosrer, Nxw Drvnr.

1174. *Mr, Barabbhal Nemchand Haji: (a) Will the Government
jlease state if any offers have been received to build a new hotel in New
Delhi? .

(b) Will' the Government.be pleased to state how many officials draw-
ing salaries of Rs. 2,000 and over have been residing in the Western
Hostel during the current cold weather?

(c) Is it & fact that the rate at which the present contractor provides
food in the Hostel is Rs. 5-8 a day? '

(d) What loss does the Government expent to inour on the Western
Hostel this year? .

(¢) Will the Government please give details of the tenders which it
recently received for some sixty sites advertised for sale in New Delhi
and how many of the offers made are likely to be accepted?

The Honourable 8ir Bhupendra Nath Mitra: (a) No.

(b) Twelve; six of them were for short periods only.

(c) Re. 5 to Re. 5/8 a day in the case of residemteadults and 0-8-0
to Re. 4/ & day in the case of children.

(d) Rs. 9,000, approximately. Cer

() None of the tenders are being sccepted snd the sites are being
auctioned st the end of this month with a reserve of Rs. 5,000 per site.
With two exceptions nonme of the tenders amounted to this sum.
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EsrasLisaMENT RoLLs OF THE STAFF OF THE DIFFERENT DEPARTMENTS
OF THE GOVERNMENT oF INDIA.

1175. *Mr. Jamnadas M. Mehta: (o) Is it a fact that the different
Departments of the Government of India Secretariats print annually an
Establishment Roll of their staff?

.. (b) If 80, do Government propose to place a copy each of the Esta-
biishment Rolls of the different Departments of the Govetnment of India
on the table of this Housé?

(0) Is there anything confidential or secret in such Establithment
Rolls? If so, what are they?

(d) If the answer to the above be in the negative, will the (fovernment
be pleased to state the reasons for not placing such copies on the table
of this House?

The Honourable S8ir Alexander Muddiman: I would refer the Honour-
able Member to the reply given by the Honoursble Sir Malcolm Hailey
tc Khan Bahadur Sarfaraz Hussain Khan's question (No. 608), on the
€th March 1924,

ArroINTMENT OF AN AsSISTANT Corrkcror of Cusroms at TrorTIcORIN.

1176. *Bir Walter Willson: (a) Will Government please state what the
revenue derived from*the Port of Chittagong was when an Assistant Col-
lector was first appointed at Chittagong? _

(b) Are Government prepared to consider the appointment of a Cus-
toms Officer of the rank of Assistant Collector at Tuticorin?

(¢) Is it the second port of the Madras Presidency and did the value
of its trade exceed Rs. 12 crores in 1924.25?

The Honourable 8ir Basil Blackett: (a) The post of Customs Collector
at Chittagong has been included in the cadre of the Imperial Customs
Service from its inception in 1908, but the provincial officer who at that
time held the position, and who was of the status of an Assistant Collect-
or, held the post until 1915, when on his death he was succeeded by an
ofticer of the Imperial Customs Service. The revenue of the port in 1905-
08 was about 10} lakhs and in 1014-15 about 17} lakhs.

(b) The Government of India do not consider that the amount and
responsibility of the Customs work at Tuticorin justify the posting of an
officer of the Imperial Customs Service to that Port. We have only 85
cfficers in the BService and Tuticorin contributes less than y};th part of
our Customs revenue,

() Yes.

ProPoSED SCHEME OF ARRANGEMENTS WITH THE SrooND PrEFERENCE
SHAREROLDERS oF THE Tata Irox axD StERl. Comraxy.

1177, *8ir Walter Willson: Will Government please state:
" (1) whether they were consulted by the Tata Iron and Steel Com-

pany regarding their proposed scheme of srrangements with
their Second Preference Shareholders and others?
.. ) whether the scheme adopted had the approval of Government,

specific or implied?
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(3) whether the Government at any time expressed sapproval of
that portion of the scheme whereby the rights of the 7§ per
. cent. Cumulative SBecond Preference Shareholders (especi-
* ally with regard to arrears of cumulative preference dividends)
were transferred to a position behind the rights to dividend

of the ordinary shareholders?

(4) whether the agreement reached in regard thereto is contrary to
the specific terms upon which the Second Preference Share-
holders were invited to and did subscribe for their shares?

(5) what were the stipulations, if any, with regard to readjustment
of shareholders’ rights under which Government agreed to
advance a loan of 50 lakhs?

(6) Will Government either lay on the table the correspondence with
the Tata Iron and Steel Company, with reference thereto, or
make & general statement;? .

The Honourable Sir Charies Innes: (1) The Tata Iron and Steel Com-

})my explained the scheme in a lotter addressed to the Government of
ndia.

(2) and (8). No. The Government of India replied merely that they
roted the contents of the letter. They made no comments of sny kind
on the scheme. Subsequently however the Btesl Company informed
the Government of India that the shdteholders who opposed the scheme
had stated in an affidavit to the Court that Government did not desire
the scheme and would not be satisfied with it. The Directors were
accordingly authorised to say that the Government were satisfied that
the scheme was a serious attempt on the part of the Company to respond
to the message sent from Government in the Assembly.

(4) The Government do not know.

(5) None.

(6) The Government are not prepared to lay the correspondence on the
table. .

OrxxING OoF Suaar INpusTRIAL ScHooLs, ETC.

1178. *Mr. Mukhtar 8Singh: (1) Have Government made any arrange-
ment for the opening of the sugar industrial schools a8 recommended by
the Indian Bugar Committee? If the answer be in the affirmative, will
the Government be pleased to state the place or places where such schools
have been started? If the answer be in the negative, will the Govern-
ment be pleased to state why this valuable recommendation of the Com-
mittee has not been given a practical shape? _

(2) Have the Government instituted any Sugar Board as recommended
by the Sugar Committee? If the answer be in the affrmative, will -the
Government be pleased to state the constitution and function of such a
Board? If no such Board has been constituted will the Government be
pleased to state the reasons ss to why this recommendation has not been
given effect to?

(8) Will the Government be pleased to state the steps taken on the
recommendation of the Indian Sugar Committee’s Report?

(4) Have the Government created some scholarships for the study of
the sugar industry in foreign countries?
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- Mr. J. W. Bhore: (1) and (2). The Indian Sugar Committee recom-
mended inter alia the establishment of (a) a Sugar Research Institute
with research sub-stations in the provinces; (b) a Bugar Board; (c) &
Sugar School and (d) a Government Pioneer Factory in Upper India.
The Capital cost of (a), (b) and (c) was estimated at Rs. 854 lakhs and
the recurring charges at Rs. 12 lakhs per annum. The capital cost of (d)
was estimated at Rs. 56 lakhs. Government have not been in a position
to undertake this heavy expenditure, but at the same time they have
teken such action as they could on the Committee’s Report. For ex-
smple, the Cane-breeding Station at Coimbatore has been brought under
Imperial control, on a permanent basis, with effect from the 1st April
1925. A sum of Rs. 1,083,600 was provided - during the year 1925-286,
Fs. 1,00,000 during 1928-27 and Rs. 1,20,500 during 1927-28 for the
expansion of this station.

(8) A statement of the action taken on the recommendations of the
Committee will be supplied to the Honourable Member.

(4) No.
ScHOLARSHIPS Fon THE STUDY OF CERTAIN SuBiects IN Fomrpion
CouNTRIES.
1179. *Mr. Mukhtar Singh: (1) Have Government created any scholar-
thips for the study of the following subjects in foreign countries:
(a) Co-operative Banks.
(b) Agriculture.
(c) Cattle Breeding and animal husbandry.
(@) Fruit culture.
(¢) Railway Engineering.
(2) Is there any such scheme under contemplation?
Mr. J. W. Bhore: 1 and 2. The reply is in the negative.

NoubBer oFr Mustius aNo Non-MUSLIME EMPLOYED IN THE POLICE
Force or THE NorTH-WEsT Fronrtier Province aNp DaLur.

1180, *Mr, Mukhtar Singh: (a) Will the Government be pleased to
state the number of Muslims and non-Muslims employed in the police
force in the North-West Frontier and Delhi Provinces as (a) Constables,
(b) Bub-Inspector of Police, (¢) Inspector of Police, (@) Deputy Superin-
tendent of® Police, (¢) Superintendent of Police?

(b) What steps do Government propose to take to increase the propor-
tion of non-Muslims?

(c) Will the Government be pleased to state their _ppl_icy as regards the
representation in services of the different communities? Do the Gov-
ernment sacrifice efficiency over communal representation in the services
or is communal representation the only guide in making appointments!

. The Honourable Sir Alexander Muddiman: (a) and (b). The information
asked for is being collected and will be supplied to the Honourable Member.

(¢) I would refer the Honoursble Member to my speech of the 2nd
March 1095 in the Council of State, and to the reply that I gave in the
Assembly to & question of Msulvi Muhammad Yakub on the 24th of the
same month.
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Nawab Sir Sahibzada Abdul Qaiyum: Do Government propose to con-
sider the advisability of fixing the proportion of representation of the-
various communities in Government services with due regard to educational
qualifications, to settle this vexed question once for all and get rid of
answering these ever increasing questions, at least in the minor provinces
directly under them if nowhere else?

The Honourable Sir Alexander Muddiman: I should be very glad, Bir,
if any method I knew of would prevent these questions, which I agree

with the Honourable Member lead to most unfortunate recriminations in
this House.

Nawab Sir Sahibzada Abdul Qalyum: Do Government propose to fix
the numbers of the two communities in the police in equal numbers
throughout India so that there may be no fear of bias in the performanoce-
of their duties?

The Honourable Sir Alexander Muddiman: I think, Sir, that might be
rather difficult. The police are recruited in local areas, and if the different
communities in those nreas do not propagate in equal numbers, it is diffi-
cult to appoint the police in equal numbers.

Nawab S8ir Sahibzada Abdul Qaiyum: Will that not solve the difficulty
to a great extent, if the police are half and half in Bengal at least ?

Mr, President: But, what is the answer to the difficulty raised by the
Honourable the Home Member?

Pandit Nilakantha Das: Considering that in many cases the answer is
that the answer will be supplied to the Honourable Member, will the
Honourable Member consider the advisability of laying it on the table in
every case for the benefit of the House?

The Honourable Sir Alexander Muddiman: No, Sir. I always lay a
statement which I regard of any importance. If the Honourable Member
will look at this question, he will see the details that are asked for, and
I really cannot agree to Government incurring printing charges for long

statements as to the number of Mussalman and Hindu constables in differ-
ent places in India.

Nawab Sir Sahibzada Abdul Qalyum: Will Government consider the
question of the numbers of Mussalmansg in the Education Department, to
which my friend Maulvi Muhammad Yakub has so often referred, with:
respect to the Delhi Province and in other departments of Government
too besides the police?

The Honourable Sir Alexander Muddiman: T am afraid I did not fcllow
the Honourable Member.

Nawab 8Sir Sahibzada Abdul Qalyum: Will Government consider, along
with this question of police raised by Mr. Mukhtar Singh, the advisability
of going into the whole question of communal representation in services
in respect of the other dopartments of the Government besides the police,
such as Education, Accounts, and wvarious other departm'ents. _where cer-
tain communities are very badly represented? ‘

The Honourable Sir Alexander Muddiman: If the Honourable Mem-
ber is asking as regards the other departments in the provinces I suggest
he should put down & question because I am not in a position to snswer
that.
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PROCEDURE TO BE FOLLOWED BRFORE THE DIsMIsSAL oF 1T8 EMPLOYRES
BY THE BExcarn Nagrur Rarnway.

1181. *Lieut.-Oolonel H. A. J. Gidney: (a) Will the Honourable
Member please state if it is a fact that the Agent, Bengal Nagpur Railway,
has agreed not to dismiss any railway employee without charges being
framed against him and a proper inquiry being held on them?

(b) If the answer is in the affirmative will the Honourable Member be
pleased to state if he is prepared to issue similar instructions to Agents of
all State Railways, and advise all other Company-managed Railways to
follow the Bengal Nagpur Railway? If not, why not?

The Honourable Bir Oharles Innes: There is of course a distinction
between dismissal and discharge. The Government of India agree that
before the penalty of dismissal is enforced, the procedure indicated by the
Honourable Member should be followed. They have no reason to suppose
that the procedure is not already being followed on Company Railways
other than the Bengal Nagpur Railway, but they will draw the attention of
Company Railway Administrations to the subject.

DiscHaRGE or MaTroNs oF Mirrrary Famrry HosriTars,

1182. *Lieut.-Oolonel H. A. J. Gidney: (a) Will Government be good
enough to state if it is a fact that the services of Matrons of over ten
years’ service employed at Military Family Hospitals are to be dispensed
with and a younger staff employed?

(b) Is it a fact that two suech Matrons, Mrs. Arnold of Becunderubad
end Mrs. Knight of Purandah, have already received mnotices of their
congé? If so, why?

Mr. G. M. Young: (a) The answer is in the negative.

(b) No, Bir. The Government of India are informed tHat Mrs. Arnold
has resigned on account of private affairs; and that no orders have issued
or are contemplated for the termination of the services of Mrs. Knight.

StaNpARDISATION oF WEiGETS AND MEasumngs.

1183. *Kumar Ganganand Sinha: (a) Will the Government be pleased’
to state what action has been taken on the Resolution of Mahamahopa-
dhyvsva Dr. Ganganath Jha regarding the standardisation of weights and
measures discussed in the Council of State?

(b) How far have the Provincial Governments contributed towards the
tulfilment of the object?

(¢) If no action has been taken by the Local Government, why?

(d) How do the Grovernment propose to accelerate the fulfilment of
the object?

The Honourable Sir Oharles Innes: (z) I would refer the Honourable
Member to the’ Resolution of the Government of India, No. 9, dated the-
8rd January, 1922, published in the Supplement to the Gazette of India,
dated the Tth January 1922, which shows the action taken by thém on Dr.
Ganganath Jha's Resolution.

(b), (c) and (d). Enquiries will be made and the Honourable Member-
will be informed of the result in due course.
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PrEVENTION OF THR Salw oF TEs BELOW A PRESORIBED STANDAED OF
Quarty.

1184. *Bir Darcy Lindsay: (a) Will Government be pleased to state
which of the Provineial Governments have adopted Food Regulation Acts
and have brought the same into operation?

(b) Have any of the Provinecial Governments other than Bengal made
spocial provision under the Act to prevent the sale of low quality and
worthless teas below a prescribed standard of quality?

(¢) Are Government aware that there is a considerable import of black
teas, chiefly from Java and Ceylon, and that the tea industry apprehend
that much of this foreign tea is of & very inferior quality and not genuine
tea fit for human consumption?

(d) Are Government prepared to consider the desirability of prescribing
a standard quality of teas below which imports will not be allowed by the
‘Customs authorities, and thereby afford the same protection to the people
of India against adulteration as is enjoyed by other countries?

(e) Are Government aware that in the United Kingdom, United States,
Canada and Australis Custom regulations prescribe a standard with which
imported teas for human consumption must comply? ¢

Mr. J. W. Bhore: (a) Practically all the major provinces have Food
Adulteration Acts. '

(b) The Government of India have no information on the subject.
(¢) Yes.

(d) The suggestion was considered in 1924-25 in consultation with
Local Governments, the majority of whom were not in favour of it.

(e) It is possible that regulations of the kind referred $o by the Honour-
able Member exist, but definite information is not readily available.

Sate or Surrrus Tea Waste 1v InpIa.

1185. *8ir Darcy, Lindsay: (¢) Will Government after consulting their
medical experts state whether or not tea waste (sweepings) ocontains im-
purities and is unfit for human consumption?

(b) Are Government aware that for the seasons 1916 to 1020 on a
production of 1,844,400,000 lbs. tea practically the whole of the tea waste
of 27,668,000 Ibs., computed on & basis of 1} per cent. of manufactured
tea was exported for manufacture of caffeine and that for the ycgrs 1921
to 1925 out of 25,500,000 lbs. of tea waste believed to be available, cal-
éulated on the same basis, only 18,284,000 has been exported? Also
that for the ten months of 1926-27 the export of tea waste has fallen
about 80 per cent. on the export for a like period of 1926-28?

(c) Have Government any information as to whether much of this
surplus tea waste is being sold in India for human consumption -and are
Government prepared to press upon Provincial Governments—other than
Bengal—the urgency of prescribing a standard quslity of fess under the
Food Adulteration Act, where such Act is in force, and where not, that
early steps be taken to bring the Act into force?

Mr, J. W. Bhore: (a) and (c¢). The matter primarily concerns Local
Governments to whom the Honourable Member's suggestions will be con-

veyed
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(b) Yes, except that the exports of tea wasté during the years
1921—1925 amounted to 18,458,000 pounds and not 18,284,000 pounds.

Storrace oF TEE RecruitMeNT ofF HiNpus 1N THE Postar SERVICE OF
THE PUuNJAB AND NorTEH-WEST FRronTieR CrrcLEs.

1186. *Pandit Thakur Das Bhargava: (a) Will the Government be
pleased to state what action the Directc: General and the Postmaster
General, Punjab and North-West Frontier Circles, have taken in cancelling
the orders regarding the stoppage of recruitment of Hindus other than
graduates in the Punjab and North-West Frontier Circles as promised by
the Honouraktle Member in charge of Industries and Labour in reply to a
question put by the Honourable Rai Bahadur Lala Ram Saran Das in
the Council of State in 1925?

(b) If the orders of the Postmaster General, Punjab and North-West
Frontier Circles, have since been cancelled will the Government be pleased
to lay on the table a copy of the instructions issued for cancelling those
corders as well as a statement showing separately the number of Hindus
and Muhammadans recruited in the Punjab and North-West Frontier
Circles, after the reply of the Honourakle Member in 1925?

The Honourable 8ir Bhupendra Nath Mitra: (a) and (b). I would refer
the Honourable Member to the portion of my speech in this House on
the 11th March last in conneection with ‘‘ Postal grievances '’, which deals
with this particular matter.

The statement asked for by the Honourable Member is being ¢ompiled
and will be furnished to the Honourable Member in due course.

IuMPrOVvEMENT oF THE Prrsent CoxpitioNn oF THE Coan INpuUsTRY.

1187. *Mr. K. 0. Neogy: (1) Will Government be pleased to make a
statement desoribing the present condition of the coal industry in India?

(2) Are Government considering the desirability of taking any steps
for improving the condition of the coal industry, particularly in the direc-
tion of reducing railway freight and also otherwise helping to popularise
coal as & domestic fuel? -

(8) Have Government recently received any request from the Board of
Industries in Bihar and Orissa, or from the trade, for a reduction of the
railway freight of coal to Bombay and Karachi by a rebate or otherwise?

*1f so, what is the attitude of Government towards this request?

(4) Will Government be pleased to state their policy in the matter of
the expansion of railway collieries?

(5) Have Government taken any steps for the preparation of annual
balance sheets and statements of assets and liabilities in respect of each
railway colliery, on the footing of a regular independent business concern?

The Honourable 8ir Oharles Innes: (1) I would refer the Honourable
Member to the reply I gave to question No. 987 asked by Mr. Siddheswar
Sinha on the 16sh March 1927.

(2) Government do not at present contemplate making any further
general reduction in freight rates on coal. But, the question has been
raised whether it would be possible to reduce the railway freight on soft
eoke in order to popularise it as a domestic fuel. This question is under
consideration. '
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(8) The answer to first part of the question is in the affirmative. The
Government are considering whether a reduction in rallway rates on coal
to Bombay in full train loads would so stimulate traffic as to be feasible
without loss to railway revenues. : '

(4) The policy which Government have at present under consideration
is that of adjusting the development of railway collieries so that railways

may continue to take from private collieries approximately the same amount
of coal as they are taking at present.

(5) The question of the best form of accounts to be maintained for
railway collieries has been referred to the expert accountants who are
employed on investigating the whole system of Railway Accounts and Gov-
ernment do not propose to modify the existing system until Sir Arthur
Dickinson s report has been received and considered.

Mr. K. C. Neogy: May I know if it is not a fact that the Standing
Finance Committee for Railways were given an assurance that balance
sheets would be prepared for these railway collieries?

The Honourable Sir Oharles Innes: I am afraid I do not know, but the
position is as stated in the answer to the last part of the Honourable Mem-
ber’s question, namely, that as soon as we get Sir Arthur Dickinson’s
report we shall look into the matter.

Mr, K. 0. Neogy: Has the attention of Government been drawn to a.
recent statement of the President of the Indian Mining Assooiation that
in view of the reduction in coal prices, it might benefit the raillway to pur-
chase coal from the market instead of maintsining their own collieries?

The Honourable Sir Oharles Innes: I have no doubt he said it.

ApDITIONAL STAPP FOR REORGANISATION Work v THE OFPICE OF THB
AccouNTaNt GeNeraL, CENTRAL REVENUES,

1188. *Mr. K. O. Neogy: (a) With reference ‘to the statement in the:
Standing Finance Committee proceedings, dated the 4th February, 1027,
at page 497, regarding additibnal establishment required for reorganisation:
work in the Office of the Accountant General, Central Revenues, will Gov-
ernment be pleased to state the reasons of the great delay and difficulty
with which the special staff was seoured, and of the fact that the staff
secured was not of the necessary calibre?

(b) Is it a fact that the Accountant General himself visitéd several
places in search of the necessary staff, if so, with what result ?

(¢) From what offices was the staff ultimately obtained?

The Honourable Bir Basil Blackett: (a) Only accountants and clerks
possessing previous experience of & certain kind could be employed usefully
on the work. There have been heavy calls in various directions for the
gervices of men trained in audit and account offices. In consequence of
the depletion of their staff, heads of such nffices could "not make many
men of this description available; and, even of those who were made avail-
gble, some were unwilling to come on the terms which could be offered.

(d) As a result of his interviews, the Accountant General, pent_x'gl‘
Fevenues, secured the men who were appointed in conmection. with the:
reorganisation work.
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(c¢) From the offices of the Accountant Genemal, Central Provinces,
‘Nagpur, the Deputy Accountant General, Posts and Telegraphs, Nagput,
the Deputy Accountant General, Posts and Telegraphs, Madras, the
Accountant General, Punjab, Lahore, the Deputy Accountant General,

Posts and Telegraphs, Delhi, the Auditor General, and the Finance Depart-
ment of the Government of India.

RecruitMeENT OF CLERKS ix THE OFFICE OF THE ACCOUNTANT GENERAL,
CeNTRAL REVENUES.

1180. *Mr, K. 0. Neogy: (2) Is it a fact that the Accountant General,
Central Revenues, confines recruitment of clerks of his office to a few
-select provinces and students of a few select universities?

(b) If so, was approval of the Government of India taken by the said
officer prior to the adoption of this principle?

(¢) How many examinations were held for recruitment of clerks of the
‘said office between October, 1925, and January, 1927; what was the number

-of candidates who appeared at each of these examinations and how many
were recruited each time?

(d) What was the total expenditure on each of these examinations—
including advertisement charges?

The Honourable Sir Basil Blackett: (a) and (b). Attention is invited
to the reply given on the 2nd February, 1926, t6 question No. 556 by Mr.
Gaya Prasad Singh. The rules on the subject were framed in consultation

}vigl:n the Auditor General and have the approval of the Government of
ndia. .

(c) Three examinations were held between October, 1925, and Janu-
ary 1927; the number of candidates who appeared were 98, 157 and 184,
respectively, and the numbers ultimately recruited were 24, 11 and 9.

(d) Rs. 384; Rs. 548 and Rs. 986.

Mr, K. 0. Neogy: May I know, Sir, whether the approval of Govern-
ment to the rules referred to by the Honourable Member was obtained
previous to the publication of the Notification or subsequent to it?

The Honourable Sir Basil Blackett: I am afraid I shall have to en-
-quire.

Mr. K. 0. Neogy: With reference to the reply to the previous question
o which’I was referred by the Honourable Member, is it a fact that the
previous notification left certain discretion to the Accoumtant “General
to permit men from the other provinees and graduates of the other Univer-
sities to appear at the examination, and that this discretion has since been
taken away?.

The Honourable Sir Basil Blackett: I am afraid I must ask for notice
-of that question.

The Revd. Dr. B. M. Macphail: May I ask it Government are aware
that the degrees of certain Indian Universities are much more valuable
than the degrees of some other Indian Universities?

. . . .
Mr. K. 0. Noogy: May I know why is it that the Public Service Com
missiop is not asked to recruit clerks for tha Accountant General’s Office?
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The Honourable Sir.Basil Blackett: I do not think that question arises;
I must hz:lfi for notice of it. I do not carry all the details of this question.
in. my - '

Mr. B. Das: Will the Honourable the Finance Member specifically
enquire why the Accountant General did not allow the graduates of Bengal
and of the province of Bihar and Orissa to apply for these posts? What.
was the reason why these provinces were excluded?

'The Honourable Sir Basil Blackett: B8ir, I am not aware that he did
not.

Mr. B. Das: But I know he did.

ScHooLS MAINTAINED BY THE EastT INDIAN Rarnwa 1IN BexgaL awo
THE UNiTED PROVINCES.

1190. *Pandit Hirday Nath Kunzru: Does the East Indian Railway
maintain any schools for the education of the children of its employees?
If 8o, how many schools does it maintain for:

(a) European and Anglo-Indian children, and
(b) Indian children,
in Bengal and the United Provinces, respectively?

The Honourable Sir Oharles Innes: The East Indian Railway maintain
the following schools in Bengal and the United Provinges:
(¢) Schools for European and Anglo-Indian children :
Bengal—86, Primary Schools. :
United Provinces—68 Primary and one High School.

(b) Bchools for Indian Children:
Bengal—1 Middle and 1 High School.
United Provinces—1 Primary, 2 Middle and 1 High School.

Exrenprture oN Raitway ScHoors ror EvRoreaNs aND INDIawns.

1191. *Pandit Hirday Nath Kunzru: () How much money does the:
Government of India spend sannually on these railway schools for
(a) Europesns and (b) Indians?

(b) How much money is spent in providing medical and travelling
tacilities, etc., in connection with the above institutions for (a) Puropeans
and .(b) Indians? :

(¢) Do these railway schools receive any grants from the Provinaial
Governments in whose jurisdiction they are situated? If so, how much?

(d) What are the other sources of income of these purely railway
schools? . -

RaiLway ScrooLs. .

1192. *Pandit Hirday Nath EKungru: (a) Are these sohools under the-
Government of India or the Local Governments concerned?

(b) Is it & fact that the East Indian Railway does not issue passes to.
its nen-Christian employees during ‘Christmas? If so, afe Government
prepared to take steps to have this religious distinotion removed?
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The Eonourable 8ir Charles Innes: I propose, with your permission,
Bir, to answer questions Nos. 1191 and 1192 together. _

An enquiry is now being made into the whole question of expenditure.
on the education of the children of railway employees and an officer has
been placed on special duty for the purpase.

As regards part (b) of the second question, Government have no in-
formation. But there is no limitation of passes based on religion. Passes
are issued under the Pass Rules; but limits have to be placed on issue of
passes at holiday periods to prevent overcrowding of trains.
~ Pandit Hirday Nath Kunzru: Will Government be pleased to make an
enquiry with regard to the grievance mentioned in 1192(b)?

The Honourable Sir Charles Innes: If the Honourable Member wants
me to, I will, Sir. You mean the suggestion that there is discrimination?

Pandit Hirday Nath Kunzru: Yes, I have been told there is. ” That is-
why I am anxious that Government should enquire.

The Honourable 8ir Oharles Innes: I will enquire, but my information.
is, there is not. ; )

CoNgRraCTS FOR THE SUPPLY OF PorTERs FOR DErE1 RarLway Srariow.

1193. *Lala Rang Beharl Lal: (a) Will Government be pleased to state
the names of persons who have been given contracts for the .supply of
roilway porters for the Delhi railway station from 1920 up to date?

(b) Will Government be pleased to state the duration of each of these
oontracts?

(¢) Will Government be pleased to state if they are aware of the fath
that the Contractor charges four annas a day from each licensed porter
as his commission?

Mr. A. A. L. Parsons: (a) and (b). I am obtaining the information and
will send it to the Honoura.bla Member.

(0) Yes.

HarassMENT oOF THE TravELLING Pusric By Rarniway CooLiEs aT
DeLn1 JuNcTION.

1194. *Lala Rang Beharl Lal: Has the attention of the Government
been drawn to & paragraph on page 5 of the Hindustan Times of 1lth
March, 1927, regarding the harassment of the travelling public by rail-
way coolies at Delhi Junction? Will Government be pleased to state if
any sotion is being taken in the matter?

Mr. A. A. L. Parsons: Government have seen a letter on the subje&
which appeared in the Hindustan Times on the same date. The matter
is one for the Agent to whom a copy of the Honourable Member’s question
has been sent.

INSPECTORS * ATPOINTED .TO SUPERVISE THE WoRk oF THRE CooLre
CoNTracTOR AT DELHI JUNCTION.

1105. *Lala Rang Behari Lal: (a) Will Government be pleased to state
i# any. Inspectors hg.ver been employed by th‘e Railway to look after thef'
work of the Coolie Contractor at Delhi Junction?
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(b) It so0, how many of them are Indians?
Mr. A. A. L. Parsons: (a) The reply is in the negative.
(b) Does not arise.

EpucaTioNal, QUALTFICATIONS oF Lara Bumu Sgx, Sreconp Crerk 1IN
rar Orricr OF THE SUPERINTENDENT oF EpucartioN, DmLEI aAND
: AIMER-MERWARA,

1196. *Maulvi Muhammad Yakub: Is it & fact that one Lala Bhim Sen
“has been appointed second clerk in the office of the Superintendent of
Education, Delhi and Ajmer-Merwara, in 19267 If so, will Government
be pleased to state his educational qualifications, university examination,
if any, passed by him, and the year in which he passed the examination,
and his age at the time of the university examination according to the
university certificate? '

Mr, J. W. Bhore: Yes. The Honourable Member is referred to the
information supplied to him by letter, on the 28rd March, in reply to
part (9) of his question No. 933.

ProvivciarisatioN or District akp Municirar, Boarp Scmools.

1197. *Maulvi Muhammad Yakub: Will Government be pleased to state
their poltcy in the Education Department in the Delhi Province for the
provincialisation of district and municipal board schools? Is it a fact that
most of the board schools in the Punjab have been provincialised? Is it
& fact that in pursuance of the policy followed in the Punjab the Delhi
Government have provincialised the Industrial School, Delhi city, formerly
under the Municipal control? Are Government prepared similarly to
provincialise a district board school in justice to the rural population?

Mr. J. W. Bhore: There is only one high school in thé Delhi Province
under district board or municipal management, which it is not proposed
to provincialise. It is understood that the Punjab Government have pro-
vincialised a certain number of board high schools. There is only one
industrial school, that in Delhi, which will be provincialised in April next.

SHORT NOTICE QUESTIONS AND ANSWERS.:

COLLISION AT BHADRAK ON THE BENGAL NAGPUR 'Rm,whg.

Mr. B. Das: (a) Have Government noticed the press report about the
- colligion of the Madras Mail, Bengal Nagpur Railway, off Bhadrak Btation

(Orisea)? . ‘
(b) Will Government be pleased to state the loss of human lives ascer-
tained o far:
A. (1) Europeans, (2) Indians,
B. (1) First and second class passengers, (2) Third plass passengers,
in that collision? B e
‘() Was it s fect that large number of casuslties were railway em-
‘ployees? C T '
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“The Homourable Sir Oharles Innes: (a) Yes.
-(b) A. (¥) Nil.

A. (2 15.

B. (1) Nil.

B. (2) 14.

(¢) No.

CoLLisiON AT BHADRAK ON THE BENGAL NAGPUR RAILWAY.

Mr. B. Das: (a) Is it & faot that two third class carriages were teles-
coped and both of these carriages were fully occupied at the time of the
accident ? _

(b) Will Government be pleased to state the number of people sent
‘to hospital for treatment?

The Honourable Sir Charles Innes: (a) In addition to the luggage van
which was next to the engine, two third class carriages which were practi-
rcally full, were telescoped.

(b) Forty-one.

Mr. B. Das: Have Government noticed the press interview that
‘appeared in the press all over India that the students of the Cuttack
College who entered a railway special to go to that place for the relief

of these people suffering from the accident, were not allowed to proceed
there, but were held up at a roadside station for three hours?

The Honourable 8ir Charles Innes: I think, Sir, there is a subsequent
+question about that by my Honourable friend Pandit Nilakantha Das.

ArPOINTMENT Of A COMMITTEE TO ENQUIRE INTO THRE COLLISION AT
BHaapRAK ON THE BENGAL NagrPUur Rarmway,
Mr. B. Das: (a) Do GovernmenV propose to appoint a Committee to
-enquire into the causes of this accident?
(b) Are Government prepared to enforce payment of compensation for

-property and lives endangered by this accident on the Bengal Nagpur
Railway authorities?

The Honourable Bir OCharles Innes: (a) The necessary Ytechnical
enquiry by the Government Inspector as to the cause of the accident was
held at the site of accident the next day. The District Magistrate was
present at the enquiry.

(b) The matter is one for settlement between the Administration and
-$he parties concerned. If any one is not satisfied with the Agent's
.decision, his remedy lies in a court of law.

CoLrisoN AT BrADRAK oN THE Bxvear Nagrur Ramwar.

Pandit Nilaksntha Das: () Will the Government please make &
statement regarding the railway collision at Bhadrak (Bengal Nagpur
Railway) Up Madras Mail on the 13th instant?

(b) What is the number snd extent of Yhe casualties and damage?
a
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(c) Is it a fact that students of the Cuttabk College— 80 of ‘thetrt,—who
were coming to give relief, were detained at Manjuri Road station for
about an hour?

() What has Been done with the dead and the'injyred?

The Honourable 8ir Charles Innes: No. 4 Up Calcutta-Madras Mail
left the previous station Markona (mile 174) at 22-18 hours on the 18th
instant und was to have been received on the platform line No. 1 at
Bhadrak station. The. train, bowever, enfered the stalion on line No. &
and collided with a shunting engine attached to about 55 goods wagons

"on Ythat line. I propose not to say anything about the reason why! the
-train was admitted on the wrong line, because it is possible that oriminal

proceedings may take 'place. Both the engines were considerably
damaged. A luggage van which was next to the engine, Yhe whole of the-
body of the second vehicle and half the body of the third, both third
class carriages, were smashed to pieces as a result of the colhsmn and
one upper class composite carriage was derailed. CIRN

(a) The number of casualties was as follows :

Fifteen persons were killed and 69 injured, 26 seriously. The
estimated cost of damages to rolling-stock and railway pro-
perty has not yet been ascertained.

(b) The Agent reports that he has no knowledge of Cuttack College:
students having been ‘detnined at Manjuri Road station, but intimates
that all passenger trains on both sides of Bhadrak were detained for-
sometime after the collision. 1t may be.mentioned for the Honourable

" Member's information that the Medlcnl ‘Officer, - Kharagpur, reports

having received considerable assistance from Bengal: students believed to-
have come from Cuttack in ('arrving the wounded.

(c) The dead were pnwd in the Bhadrak mortaary in charge of the
police. 35 injured were sent to Kharsgpur hospitsl and six 4o Bhadrak
hospital to be removed later to Kharagpur. Twenty-three lascars who

were bruised in the accident continued their journey and five passengers
_\-rho were slightly injured refused to go to Kharagpur,

Pandit Nilakaatha Das: Sir, are the Government aware thal there is
a kind of suspicion generally that in cases of collisions people are not
allowed to get at the real truth of the casunlties, ahd in this case parti-

:<ularly 'when the Down Express arrived at the Bhadrak station at sbout
- the same Yime no passenger was allowed to get out and see the amdunt

or extent of the damage done?

The Honourable Sir Oharles Innes: T amn ufraid that it is quite
impossible to keep pace’ with suspicions of the kind mentioned by the
Honourable Member, but he thay take it from me that at the earliest
possible moment the fullest possible information about this accident was
given to.the Press wod the public. And if irains were prevented from
coming into the station where the accident occurred, I t the Honour-

¢ ‘sble’ Member can readily understand the reason hithséH, namely, that

e

with s0° much confusion at that station the whole ol‘glmmatlon j,a dis-
orggmled snd it is qulte unposmble to admit o’chcr trmm

“Mr. B. Dal‘ Has the att.entmn of the Honoumble Member been
dhwn to the press interview given by Babu Purna Chandra Sahs to the-
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representative of the New Empire which was quoted all over India in
12 Nooy. the Press? This is what the Indian Daily Mail of Bombay,
' " said, I will quote the particular passage:

‘ At Cuttack station these students were detained for sbout three hours by the
station staff who were alleged to have tried to persusde them 'not to go to the place

of oocurrence represemting that the .accident was not very serious. They however
raisted and were allowed to go by a down train which was detained for ahout three

r‘-!i

The Honourable Sir OCharles Innes: No, Sir: I had not-seen that
statement. I have given all the information I have got at my dispeeal
at the present moment. ;

Pandit Nilskantha Das: May I ask whether the driver in charge of
the engine was a new officer or an old and experienced man?

The Honourable 8ir Charles Innes: I have no information on that
point, Sir,
Mr. B. Das: Are the railway staff or even the Government suspicious

of those who want to go and do some good in case of these acecidents,
and whose sole motive was to relieve the distress of suffering humanity ?

The Honourable 8ir Oharles Innes: Not at all. I have already stated
that the District Medical Officer received great assistance from ecertain
students from Cuttack and he was very grateful for it.

Mr. K. 0. Neogy: Was the engine in this particular case fitted with a
searchlight ?

The Honourable Sir Charles Innes: I do not think it would have mude
any difference at all whether there was a searchlight on this particular train,
because the train was admitted to the wrong line. But the Honourable
Member knows Yhat we ure fitting searchlights to passenger trains as fast
as possible, and I think he may take it that in this particular case there
was & searchlight on the engine of the mail train. *

‘ Mr. B. Das: Will the Government ask the Bengal Nagpur Railway
to have the interlocking systemn of signalling introduced between stations
and have this old method changed?

The Honourable Sir Obarles Innes: Yes, Sir. We shall certainly take
up this. particular matter soon. !
' ‘

" UNSTARRED QUESTIONS AND ANSWERS,

Reratrs 70 THE BookiNe Osrice aNp Warrine RooM ar DErEI Sapar
StaTIiON, '

218. Mr. Mukhtar Bingh: Are Government aware that the Delhi
Sadar station booking office and the waiting room both require immediate
repairs and during the rains the whole of the roof leaks very badly and
there is no room feft for the passengers to sit in? .

Mr. A. A. L. Pamons: Government have received no complaints to
this effect; but the Delhi Badar station will shortly be replaced by a -
‘new station, which is at present under construdtion mear the Ajmér Gate

Wﬁrb"ridge . ’ . L 2
o:
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“Rurrs GoverNING tHE Dismissar oF EMPLOYEES ON StaTe axD COMPANY-
MANAGED RaILways.

, 219. Lieut.-Calonel H. A. J. Gidney: Will Government be pleased to
-state what rules govern the dismissal of employees on Btate Railways as
also on Company-managed railways, and will Government kindly place
a oopy of these rules on the table?

The Honourable Sir Oharles Innes: So far as State-worked Railways
-are concerned, the Honourable Member ig referred to rule 298 (2) of State
Railway Open Line Code, Volume II.

A copy of this rule will be sent to the Honourable Member.

_As regards Company-worked Railways, I am making enquiries and
‘will inform the Honourable Member in due course. -

New PexsioN RaTes ror THE INDIAN MBDIcAL DEPARTMENT.

220. Lieut.-Colonel H. A. J. Gidney: Will Government be pleased to
‘state why the new pension rates for the Indian Medical Department have
not been published as yet, and when is it likely that they will be published?

Mr. G. M. Young: The rates have not yet been settled. The pro-

posals of the Government of India will be formulated as soon as possible
after the present Session. -

TraNsu18810N OF TELEGRAMB BY Posrt.

221. Pandit Thakur Das Bhargava: (a) How many telegrams were
sent by post throughout India during the year 1826-27? .

(b) Will Government be pleased to state the amount of charges re-
covered from the senders of such telegrams?

(c) Are there any rules whereby the Telegraph Department is enjoined
not to accept any telegrums in case the impossibility of transmission is
apparent ?

(d) Was any money received from the senders of telegrams subsequently
posted refunded to the senders?

(e) Are there yny rules providing for such refund?

(f) Do the Government propose to rqfund in future the charges of such
telegrams as cannot be transmitted by the Telegraph DePartment by
telegraph wires?

8ir Ganen Roy: (a), (b) and (d). The required information is being
collected and will be furnished to the Honourable Member in due course.

(¢) No. When it becomes apparent to the Department that tele-

grams cannot be disposed of by wire due to in ion or imperfech
communication of lines, the pubﬁo are duly inmm the agency,
of the Press and by notices hung up in booking offices t _telegrams
to or from places concerned are linble to serious delay and it is open to
the sender %o send a telegram or not.

(¢) Yes, Rules 150 and 881 of the Indian Telegraph Rules, 1827,

(f) Provision slready exists for granting refunds and each case is
considered on its merits. .
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ProuoTioNs OoF CapTaINs 1IN THE INorax Mepicarn Skrvice To TEHR Rmx
or Muajor.

222. Pandit Thakur Das Bhargava: (a) Is it & fact that Captains
(I. M. 8.) get their promotions to the rank of Major six months earlier
if they acquire some higher prefessional or sacademical qualifications
approved by the Secretary of State for India?

(b) Is it & faot that the appointments to professional chairs in the
various Medical Colleges in India, as well as other special appoint-
ments depend upon the acquisition of higher professional or academical
qualifications which are only available by a study in Europe?

Mr. J. W. Bhore: (a) Yes.

(b) Professorial appointments in Government Colleges are made on
the strength of qualifications appropriate to the post to be filled, irrespec-
tive of where those qualifications were acquired. Normally, however,
persons appointed to these posts are men who have studied in Europe or
America where exceptional facilities exist for specialisation,

GRraNT OF PassaGE FaciiTies To THE INDIan MEeMBERS oF THE INDIAN
Mzebical. SErRvICE PROCFEDING TO THE UNITED XINGDOM ON
Stupy LEeave.

228. Pandit Thakur Das Bhargava: (a) Will the Government be pleased
to state if the Indian members of the Indian Medical Service have been
granted any facilities for further study in Europe by way of free passages,

to and from Great Britain or other parts of Europe?

(b) Are there any facilities by way of free passages for European mem-
bers of the Indian Medical Bervice?

(c) Are there facilities alike for Europeans and Indians?

(d) It not, will the Government kindly state the difference tetween the
respective facilities for Europeans and Indians and the reason for the same?

Mr. G. M, Young: (a) The Government of India have decided in
consultation with the Becretary of State to grant passage facilities Yo
Indian Medical Service officers of Asiatic domicile proceeding to the
United Kingdom on study leave. The details of the scheme are being
worked out.

(b) European officers of the Indian Medical Bervice are given no

ecial facilities in the way of free passages for study leave in Europe.
'IP hey are entitled however to the Lee Commission passage concessions.

(c) As the rules stand, there are mo special facilities for either.
(d) Does not arise.
Cogrrger Orrioiar, Desiawarions oF OPPICERS IN THE INDIAN ARMY.

994, Pandit Thakur Das Bhargava: (a) Is it a fact that officers in the
Army are generally, classed under the heads ‘‘British officers’” and ‘‘Indian
officers’’ to denote roughly King's commissioned officers and Viceroy's
Commissioned officers?

(b) In view of the faot that Indian gentlemen now hold King's com-
migsions in the Indian Army and Indian Medical Service, do the Govern-
ment propose to substitute the said expressions by King's commissioned
officers and Viceroy's commissioned officers?
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Mr. G. M. Young: (d)——{b);' The correct official designationg are, and
-always have been, King’s Commissioned Officers and Viceroy’s Commis-
sioned Officers, respectively. =

Ovarseas Pay or InpraN Mepicar Sgrvicr OfFicERs,

~ 225. Pandit Thakur Das Bhargava: (a) Is it a fact that Indian Medioal
Service officers of European domicile drew more overseas pay than Indian
Medical Service officers of Indian domicile whose wife or legitimate
child or children do not happen to reside in Europe in so far as the
previous named officers get their oversess pay in sterling at the rate of
2 shillings a rupee?

(b) If the Indiap Medical Service officers of European domicile are paid
their overseas pay in sterling at the rate of 2 shillings a rupee, will the
Government be pleased to give reasons for the differential treatment?

(c) In view of this apparent differentiation do the Government propose
to pay all Indian Medical Service officers of whatever domicile they may
be at & uniform rate?

Mr. @G. M. Young: (a) Yes.
(b) The reasons are stated in Chapter VI of the Lee Commission

Report.

() The reply is in the negative.

STATEMENT RE EKPEN'DI'i"URE ON THE DESPATCH OF TROOPS
' ' TO CHINA.

Mr. G. M. Young (Army Becretary): Sir, with your permission, I
should like to make a statement about the incidenve of expenditure on
the troops sent ffom Indin to China. In sanswer to s question on the
16th, 1 undertook to infcrm the House on this subject before th¢ end of
the present Session. Since I gave that answer, discussions have taken
place between His Majesty's Government and the Goveérnmient of India,
and it has been decided that Indian revenues will bear no part of the
cost of the contingent furnished fromn India.

RESOLUTION RE SALARIES OF THE TWO MEMBERS OF THE
JUDICIAL COMMITTEE OF THE PRIVY COUNCIL POSSESSING
INDIAN EXPERIENCE—contd.

Mr. President: The Assembly will now resume further consideration
of the following Resolution moved by the Honourable Bir Alexander
Muddiman: = '

*“ This Assemlly recommends to the Goverhot Glenersl in Counicil to take steps to

secure : : . .
[}

(1) in the case of futare appointments the enhancement of the salaries paid to

the two members of His Majesty’s Privy Council with Indisn ience

who sit on the Judicial Committee under the provisions of the Judicial

-Committee Act of 1833 to hear Indian appesls;

{2) that th‘gy shall be persons possessed of recent knowledge of Indian law end
practice ; o
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(3) that their salary shall be £4,000 per annum each, half of which shall be paid
from Indian revenues; and . ' R .

‘(4) that during any period when this salary is enjoyed any pension payable teo
either of them from Indiau revenues shall lapse.” '

Mr. 8. Srinivasa Iyengar (Madras City: Non-Muhammadan Urban):
Sir, I do not think I shall keep the House for any’ length of time. I
rise to say a few words as Dr. Gour asked me®o express my opinion and
as this is a non-political subject upon which my opinion is not known,
I ghould say at the outset that no case whatever has been made out for this
extraordiriary proposition which has been made by the Honoursble the
Home Member on the other side. It is admitted on all hands that the Privy
Couneil jurisdiction is a prerogative jurisdiotion founded in British history
‘and is not one which is due to any demand of the Indian people., It is
# residuary jurisdiction which they claim for themselves and nobody asks
that 'they should exercise that jurisdiction. Therefore those who claim
the prerogative right to hear appeals from other parts of the Empire are
bound to pay for that prerogative right; and in many cases the right
is denied, because it is gaid, in eriminal cases for instance, as a matter
of practice, though they have got the right to exercise jurisdiction, they
refuse to exercisc it as a matter of discretion, as was ruled in Dillott’s
cage and the cases following. . Therefore it is entirely n matter, 1 submit,
of prerogative and fhe British Exchequer must therefore pay the full
expenses of such strengthening or improvement ns the British Govern:
ment may consider necessary for the purpose of making the Judicial
Committec of the Privy Council more ncceptable to the various popula-
tions which arc scattered over the British Empire.

8ir, it har been suggested that they want persons of Indian experience.
I do not say that T am in agreement with this Privy Council jurisdiction
at all. T am very much in sympathy with the view taken bv one section
of the House and by Sir Hari Singh Gour that there should be a Supreme
Court for India; but T know at the present stage it iz a highly contro-
versial matter and the decision of the House on the last oceasion was
ngainst it. I associalc myself, however. with that opinion, namely, that
the time has come for the establishment of u Supreme Court in India
and that this further strengthening of the Privy Council is a formidable
obstacle in the way of such establishment, and on that ground also I
oppose the motion that has been made.

But-. Yaking it that the Privy Council should continue, from more than
one point of view it is unnecessary that the Indian Exchequer should
bear the burden which is sought to be imposed upon it. In the first .
place the view may well be entertained and is held in very competent
circles, though I do not see eve to eye with that scction, that if vou are
to have the utilty of the Privy Council at all as a judicial body, it is -
very much better that the Privy Council should function as it used to .
function in the days of Moore’s Indian Appeals, composed of Judges of
British experience and not drawn from Indian experience. As regards
the pecruitment of Judges from Indin we have no control whatever and.
therefore it is said—and there is a great deal of farce in that—Yhat it is
unnecessary tha Judges of Indian experience should bé ‘sent to England
and that the British Government can provide such competent judiciary
as it deems fit for the purpose. 1 know that very competent men hold
‘the' view "strongly that it is very much better to have these appeals
decided by unbiassed opinion of Bngland trained’ Judgeg ‘without any,
Indian experience. - I may agree with that or I may not agree with that;
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[Mr. 8. Brinivasa Iyengar.]

but there is that point of view and I know it is held in legal ciroles, and
I must therefore bring that also to the notice of the House prominently
to show that there is really no case made out for Judges with Indian
experience. I may ask conversely ‘* What is the Indian experience of
Judges who are brought to ¥ndia and who are made to preside over the
various courts?’’ They have no experience. If that is the c¢ase 1 do not
see why Judges of Indian experience are required in England. It may
be that they may have to find out whether certain particular terms
which are used in the vernacular have one meaning or another. It has
been suggested also that in dealing with translations and other things
Judges of Indian experience will have greater facilities. But I want to
say that all this is merely special pleading.  When you come to it, you
really will not get the right type DF Judges that you want, whether they
are Judges of Indian experience or others. Therefore, I want that we:
should not interfere with the Privy Council and we should not indicate.
either expressly or by necessary implication, our support of the institution
of the Privy Council and say that we should bear the burden of salaries-
or half the salaries of certain Judges.

There is also another reason which I think should be borne in mind,
There has been a view that the Privy Council is a very efficient and com-
petent institution. My own experience has been latterly, even after the
introduction of Judges of Indian experience—and Judges of Indian ex-
perience do not necessarily mean judges of Indian nationality—that the
Privy Council is not such a competent judicial tribunal as to encourage
me in the belief that it is necessary that I should vote for any streng-
thening of its emoluments. In many cases we know they misread the
Statutes. Their decisions are a fruitful source of litigation in this eountry
and legislation also. We had only the other day the Privy Council inter-
preting the Registration Act in one particular way and the Honourable
the Home Member bringing forward a fresh proposal- ta set it right. Far
from the Privy Counocil operating as a body which is intended to co-ordinate-
the different judicial dicta in the various provinces and harmonising them.
I have known instances, say in the case of lisbility of & som for his father's
debts and in many other cases where they have been riding roughshod
over well settled decisions in India. I rather think that the Privy C uncil-
was all right in the earlier days when the Indian Judiciary and Indian courts
were not as competent as they are at present. I am glad to be able to.
say that in my humble judgment the Indian judiciary and the Indian tri-
bunals are on the whole far more efficient and competent to deal with.
the complicated litigious data presented in courts by litigants afd their
advisers than any foreign fribunal imposed upon us. I therefore think
that whatever the utility of the Privy Council may have been in the earlicr
days there is not now that necessity for the Privy Council functioning.
What are the necessities served by this Privy Council jurisdiction? It is-
a luxury for the rich people. If it is found that it is necessary that they
should have more fees it i8 perfectly open to the Judicial Committee or-
those who are competent to do it to raise the fees to provide for the in-
créased emoluments of the members of the Judicial Committee. There
is no necessity why the democracy of India, why the gemersl tax-payer
should be made to pay for what after all is a luxury for zamindars and’
sowcars and such other pedple who want to go to the Privy Council after
thrashing out their fortunes in the Indian courts. I am one  who is it
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favour of minimising litigation. After the bitterest experience of ocourts

and litigation in this country, I have come to the conclusion definitely

that litigation should not be encouraged by providing more and more

appeals. I agree entirely with the view presented by Sir Hari S8ingh Gour:
that so far as the federal constitution of India may be in sight, it is very

much more convenient and in fact it is necessary that we should have a.

Supreme Court in India rather than a continuance of the Judieial Com--.
mittee in England. Apart from that I do not see why the ordinary liti-

gant should not be content with the judgment of the High Courts in

the country and therefore it is a special privilege which is sought to be-
conferred on a few people at the expense of the general tax-payer. It:
may be that the money which js sought is, relatively speaking, not very

great and it may be that the already depleted Exchequer may be able to-
provide it because of the hidden surpluses. At the same time I do not

see why this House should go in for this kind of differentiation in the

matter of providing for the rich persons and for the purpose of providing

for those who gamble in litigation. In the earlier days I am free to admit

that the Judicial Committee provided a wholesome check upon the apology

for a judicial administration that prevailed in this country, but at the

present moment, having regard to the high level of judicial efficiency in-
our country and the way in which Judges and the Bar have come to laugh"
at the scattered dicta in the judgments of the Privy Council which are

the starting point for endless litigation in this country, I submit that it

is not really necessary to enthuse over this proposition which was so

humorously supported by the Honourable the Home Member. -

I would suggest also the reconsideration of one other matter and that
is this, whether the time has not come for the establishment of the
Supreme Court. I know I may not be able to carry conviction in the-
minds of those who still have a vague feeling in favour of the Privy Council.
and I do not propose to discuss that question at length here, as itg rele-
vancy is not as obvious as it would be in a debate raised upon the specific
issue. I therefore would simply object to this motion being supported by
any Member of this House on the ground that it will not make the Privy
Council more useful and that the Privy Council even with the aid of Judges -
of Indian experience is not really going to do any great good. Having
regard to our own experience, we know that those who have been out of"
touch with the courts have very little working knowledge of the latest
decisions in the reports and their acquaintance with case law becomes rusty
and their acqusintance with principles is also of & sémewhat shadowy -
charaoter.* Therefore my own opinion is that people of Indian experience:
when they retire or when they are taken away and put in there will not-
be really in touch with Indian case law or with the general trend of it.
We know what an exacting mistress the legal profession is and how diff-
cult it is to keep in touch with its developments even for those who
have got what Bir Henry Maine used to call the gift of memory which
gives one a disgraceful advantage over all the finer qualities of the legal
intellect, to keep pace with the multiplication of decisions and with the
subtleties and ramifications of case law. T would suggest that even though"
people may have been trained in India and get Anelicieed as my Honour-
able friend on the other side remarked they would not be very different
from the other members ‘of the Judicial Committee. It is better to have
purely British Judges upbiassed by any Indian opinion, looking at the-
matter with detached m?nds and coming to it from the study of general’
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principles . rather than detsils. The Indian law is now embodied in-
SBtatutes and these Statutes are always in English and I do not understand
how Judges with Indian experience may be able to construe these things
very much better than other Judges in England. It is a mere question of
interprétation and in some cases is 8 question of comparing case law here
and comparing one judgment with another, seeing whether the Bombay
decigion is sounder or the Calcutta decision or the Madres decision: is
sounder still. That after all is a question upon which the Judivial Com-
‘mittee constituted as it is can easily propound its own decisions. ‘And the
tables groan with the Indian decisions. Therefore there is no lack of

material for the Judges in England. They can look into these cases and
they can come to their eonclusions. ’ :

Then it is said that a knowledge of the vernacular is of first-class im-
portance. Sir, 1 think the Privy  Council bas only translations. It is
true, in exceptional cases, the original may be submitted when they may
be looked into. ~But after all it is the translations certified by the Regis-.
trars of the regpective High Courts that form the authentic snd original
record so far as the Privy Council is concerned; and though the originals’
may be of some value in cases here and there, the number of such cases is
infinitesimal. T say the translations being the real record before the Privy
Council it is really useless to say that Indian Judges are required. I know
cases in my own experience in which even though there were Indian:
Judges and counsel of Indinn experience and some having a leading pruc-
tice in Allahsbad snd elsewhere, they were unsble to deal with the verna-
cular terms accurately and the Privy Council took an erroneous view, as
of course in half the cases they do take erroneous views in these things.
The effect ‘of these things is that the vernacular terms do not really play
that part which we ‘want that they should play. For instance in the con-
struction of wills snd deeds of gift no doubt: it is very important for the
tribunal adjudicating to have the actual words of the originals bafore it.
But what gnarantee is there that Judges of Indian experience taken from -
one province or another, say from Allahabad or Caleutta, for instance,
would be uble to understand s Tamil or: Telegu or an Oriya will, or a
-Gujerati or Marwari will. | understand also that the dialects of Upper:
India ~differ, though not for the practical purpose of conversation und
understanding, in their literary sense, and I do not kmow that it will be
possible for two Judges of Indian experience drawn from one province or
nnother to master the pubtleties of the various vernaculars or even to-

understand the originals if they are presented to them.

Therefore my submission is that the advantages“which ure sought to.
be previded by the emplogyment of Judges of Indian experience are really:
not substantinl. And finally there ia no guarantee that Indians are going
to beappainted. 1 do not suggest that even if Indiuns are going to be

 appoited thut we should agree to vote this sum.. Bué 1 say there i
‘ne guarsntee whatever. -The Honourable ithe Home Member was quite
framk, und ,gevupulously scourate when.he stated he could not give that,
guagantee,., Insteadrhe aaid thav possibly; orrprobably: or. m-éggm and-
'80.0n,, they mey be appointed. And we know all ose words, [Bar. There-.
foee, Bir, for il theme seasons T say I must itatingly give iny yote.
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against this proposal which has been moved by the Honourable the Home
Member. o

Mr. ¥. W. Allison (Bawmbay: Nominated Official): When, Sir, doubt-
less like every other Member of this House, 1 read through the lengthy
debate here and in another place on the Resolution last year, I felt con-
siderable surprise at the strenuous opposition which was raised from several
quarters on seversl grounds to aun arrangement which seems to promise
to this country u substantial benefit, and that on conditions which appear
to.me not only reasonable but actuslly advantageous to Indis. But Sir,
the surprise which 1 felt when I read those debates pales into positive
insignificance when compared to astonishment with which I hear an Honour-
-able Member of the Swaraj Party, himself a distinguished member of the
Bar, get up in this House and say that the Privy Council is not an efficient
tribunal. Sir, 1 do not think this needs argument. 1 do not believe that
the Honouruble Member: would carry with him any support either from
among Indian lawyers or from the public, and I am quite sure that argu-
ment will attract to him no supporters in this Assembly. For the rest
of his speech I will observe that it seemed to me to contain several useful
idmissions which no doubt will be of help to some of us in future argu-
ments in this House. But I would point out to, the Honourable Member
that in one particular he seemns to have misunderstond the object of this
Resolution entirely. One of the main objects is to ensure that there shull
be on the Privy Council & succession at short intervals of the best lawyers
who can be found in India to accept the terms offered. One of the wenk- -
‘nesses of the Privy Council up till lust year—and that is n weakness which
this Resolution and the Bill in Parliument are particulurly designed to
-overcone—has been that the only two Judges of Indian experience who
sut with any consistency on the Privy Council for, I belicve, nearly 20
vears, were two extromely old men, Sir John;Fdge, who wag 87 when he
died, and Mr. Justice Ameer Ali who is now nearly 80. And it was I say
in order to ensure that the representatives of India on the Council should
oot be aged men who hud lost ull contact with up-to-date conditions in
India, but that instead we should have a succession of competent Judges
engaged in practice nt the Bar or possibly sitting on the Bench in India and
entirely up-to-date in their knowledge of Indian law, that this Resolution
was brought forward. Well, Sir, part of the opposition in those previous
~debates was based on the plea that India wanted and ought st once to have
4 Supreme Court, and that the present Resolution if passed by this House
would flelay or prevent the establishment of that Court. Well, Sir, that
point of view ‘is at any rate intelligible, but T venture to think that on
examination it will appear to be unsound. This plea for a Supreme
“Court war again put forward yvesterday by my Honourable friend Sir Hari
Singh Gour, who has associated himself with it for many years and has
raised il on- every - posaible occasion, with that indomitable perseverance
which we in this House have learned to associate with him. But I put
it to him and fo thin House that, generally speaking, the question of u
Supreme Court at this moment is not a live irsue. T noticed indced that
the Honourasble Membler did not yesterday move the amendment which
stands in his name, rnd T think that when he was pleading the cause of
his Bupreme Court yesterday I detected a pathetic note in his voice whidk’
xeemed to indicate that even he at last reslized that his favourite projeet
‘hdd become a forlom ‘liope: ~ As that amendmient is mot actuslly ‘befors
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the. House I need only indicate as shortly as possible why in my opinion,.
and I think in the general opinion, the question of a Supreme Court dues
not afford any adequate ground for opposing this Resolution. First, Sir,
we have the fsot that when Sir Hari SBingh Gour introduced his Resolu.
tion into this House nearly two years ago, it was rejected on an entirely
free vote by an overwhelming majority. I believe 1 am right in saying
that the majority is a record in the history of divisions taken in this
Assembly. This suggests irresistibly I think that the bulk of public
opinion is strongly against Sir Hari S8ingh Gour and his proposal. In the
second place, if I may say so with modesty, I have taken myself a personal
interest in this subject. I have often discussed it with my Indian friends,
of whom I am proud to have many both at the Bar and among the general
putlic. I am sure, and my conviction is borne out by what has often been
said by Honourable Members of this House, that neither Indian lawyers
as a whole nor the Indian public—sand by the Indian public I mean those
people who have had experience of litigation or are likely to be concerned
in litigation of sufficient importance to go to the Privy Council—want a
Bupreme Court. In spite of what the Honourable the NLeader of the
Swaraj Party has said, the Privy Council has a deservedly high reputation.
ss the most competent judicial tribumal in the world, and even 8ir Hari
Bingh Gour will not I think quarrel with that description of the Privy
Council—whether or not it is to be classed as a court, whether the Council
i8 or is not a court, has not in my humble judgment any practical effest on:
this Resolution. I say, Sir, it is regarded and will be regarded by the
Indian public as an extremely valuable privilege to be able to appeal in
the last resort to the Privy Council. Incidentslly, 8ir, I may say that inv
conversation, a friend of mine, a very able lawyer, summed up the Supreme
Court somewhat contemptuously I am afraid, and perhaps a trifle unfairly,
a8 being a merely glorified High Court. The implication was that so long
a8 only considerations of judicial efficiency are concerned, the public would
not be satisfied to lose the valuable right of appeal to the Privy Council
for the sake of a local SBupreme Court. I would just mention briefly »
third reason which is likely to be an important factor in this case. There
is, Bir, I believe, a large body of opinion both in this House and outside
that even if a Bupreme Court for India were desirable in itself, still it
should not be established or even asked for until India has obtained’
responsible self-government. An apostle of this school of thought, I may
mention, is a distinguished Member of this House, Pandit Motilal Nehru.
Then, Sir Hari Singh Gour seems distressed at the ides that if this Resolu.
tion were carried, it would in some way perpetuate—that is the word he
used in quoting some authority, but I suppSse he really meant
*“ prolong . . . .,

8ir Hari Bingh Gour (Central Provinces Hindi Divigions: Non-Muham-
madan): I was quoting His Excellency Lord Reading's opening address.

m W. Allison: T did not catch the name, but, with nlltbzl-ea%eut- l:n
the hi person in the land, ‘‘ perpetuate '’ could not possibly be the
proper word to use. I think the meaning of the late Vieeroy and of the
Hono Member is to ‘‘ prolong ** the appellate power of the Privy
Counoilic In ty humble view, Sir, this is. entirely s misconception. A
#oon as India has responsible self-government, as I understand it, nothing
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wcan prevent her from baving a Supreme Court if she then chooses. If I
amay say so without any offence to Sir Hari Singh Gour, I think he haa
been misled by the mistaken idea that this Supreme Court is in some
way u condition precedent to responmsible self-government. In my view,
-and 1 think in the general view, it is not so at all. It is merely a possible
-consequence of self-government, as indeed, if he will consider the matter,
is plain from the analogy of those self-governing Dominions which he has
quoted. 1 suggest then, Bir, that this Resolution must be discussed om
the basis that for some years at least there will be, and must be,
appeals fram India to the Bupreme Court. Then, 8ir, there remains the
practical question as to how these appeals are to be decided. As the
House knows, appeals to the Privy Council are generally decided by a
Board of four or five Members, (S8ir Hari Singh Gour: ‘‘Three some-
times.''), sometimes three, sometimes four, sometimes five Members.
(8ir Hari Singh Gour: ‘* Three is the quorum.’’) It so happens that the
last appeal that I myself read in the current number of the Caleutia Weekly
Notes had five. However, the point is, Bir, that the majority of thosg
Judges are Lords of Appeal. They are known to be some of the most
eminent Judges in the world, and they receive a salary of £6,000 per year.
Also on the panel are eminent ex-Lord Chancellors, and they receive, most
of them, and can receive if they apply for it, a very large pension. With
these have sat up to the present two gentlemen, Judges with experience of
Indian law, who have been drawing the miserable pittance’described under
snother name of £400 a year. Well, Bir, one essential thing is that there
should be Members of the Judicial Committee of the Privy Council who
would be willing to be, and could afford to be, in constant attendance.
‘There are other Judges, we are told, under the Act of 1895 who can attend
and occasionally do attend. 8ir Lawrence Jenkins is one at present and
Lord Sinha is another and has sat on one or two appeals but he is in
India at present. You cannot expect a Member of the Privy Council who
is not paid and has other calls on his time to attend constantly at the
meetings of the Board. That, 8ir, is a very important point, and that is
one reason why it is at any rate in my poor judgment essential that those
Members who represent India on that Board should be given, I will not
say a competent salary, but a salary which at any rate is very much more
than the miserable £400 which is their lot at present. I think, Sir, it is
obvious that we must have men of Indian experience, who must be men
of first-rate ability, full of vigour of mind and quite up to date in their
knowledge of Indian law and practice. And it is important to have men
who will also command as great respect in the eyes of the legal professiom
as the Lords of Appeal with whom they are to sit, and that, Sir, T put
before the House as an object very valuable in itself and which the House
should not lose this opportunity of securing,

1 will speak very briefly, Sir, as to the amendment. I am, Sir, a very
humble cog in the machinery of the bureaucracy. I am not in the confi-
dence of the Government of India, still less of the Home Government, but
I believe for myself that if these appointments are created, they will in
the main be filled by Indians, the best Indians—and that is important,
we must have the best men avsilable whether Indians or not—if the beat
Indians will accept these appointments, I think they will be so filled. Witk
regard to the amendment, first of all there is the oconstitutional point.
Neither this House nor the House of COmmons can limit the prerogative of
His Majesty the King Emperor to appoint anyone he will to his owm
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Pmy Couneil, 'In practice, Sir, this amendment is not necessary. We
_mow that there is no Statute ordsining that any number of Members of
the Governor @eneral's Executive Council shall be Indians, but it is not
in the lemst likely that the present custom will be abandoned. 1 think
~also.that on the ground of self-interest, it may be supposed thut the
British Government, the advisers of the g Emperor himself, will choose
.Indians if possible, and for this reason; it has been stated that the Privy
. »Council us the Bupreme Court of the whole Empire, is a strong link which
:binds the whole Empire together, and it seems tQ me obvious that .this
;link will be stronger if Indians are appointed, and this is likely to appeal
most vividly both to India and the rest of the Empire ulike. For this
reason, Bir, 1 think this amendment is not necessary. It would wreck the
object of the Resolution and should not be approved by this House. Wall,
Bir, we have got rid, I am glad to say, we all are glad to say, of the
JFinance Bill and the Ratio Bill. I seem to detect, Sir, a sort of holidsy
“feeling in the wir—very obvious at question time this morning—and at
such times I think the House may be disposed to accept with good will
-the -appeal of the Honourable the Leader of the House, which he made so.
engagingly. I think I have shown to the House that the propesal aontains
no ground for offence and is in the best interests of India. It eontains no
~palitical issue and there is no question of racial preference or prejudice m
the Resolution, as I understand it. B8ir, I commend this Resolution beth

to the good sense and the good feeling of the House.

Mr. K. 0. Neogy (Ducca Division: Non-Muhsmmadan Rural): 8ir, if
‘ycu will permit me; I shull move un' amendment of which I could not
£ ve proper notice. T may say at the very beginning that the amendment
which I .propoge to move is # mere variation 6of Mr. Aney's amendment
and thst my Honourable friend has agreed to withdraw his amendment
.in favour of mine. Sir, I move:

dore T]nt for elause 3 of the Remlutiun substitute the following :

“(3 Thet if either of them is mﬁouon with an Indian domicile, £2,000
annum shall be paid from Indian revenues as allowance to him in ‘addi

to.such salary as may be granted to him from the British exchequer *."
And there is s consequential amendment to clause (4), nsmely.

‘“In cleuse 4 for the word ‘aslaty ’ substitute the word * allowance .'_."‘

8ir, my Honourable friend who has just sat down pointed out that therc
ir & constitutional objection to the amendment moved by my Honourable
friend Mr. Aney. This amendment is intended chiefly to obviate that
difficulty. T admit that it is not within the competence of this House
to- fetter the prerogative of the Crown or the ohoice of the Lord Chancel-
Jor, -which determines the selection of the members of the Judicial Com-
‘mittee. The distinction between Mr. Aney's amendment and mine is
this. Whereas Mr. Aney’s amendment would make it incumbent on the
nuthorifies in England to have two Indisns appointed, invarisbly two
]m on condition that half of their salary is to be borne by the British

mh?;ne: gnd -half hy the Indian revenues my amendment contemplates
lory, proper Y .80 called, wnu]d be the amqunt ‘that would he
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‘paid to the Members of the Judicial Committce who Thay be appodinted
o pursuance of the Bill now pending in the House of Commons and that
‘uny amount which India is expected to pay would be considered to be an
additional allowance to be paid only in the eévent of Indians being appoint-
ed. B8ir, the position as I find it to be under the Bill which is just now
before the Houses of Parliament is this. They have fixed £2,000 as the
salary. There is, however, a clause in the Bill which provides that the
salury of the Members appointed may be increased by such sum not
caceeding £2,000 a8 may be provided out of the revenues of India. So
that whatever our decision may be on the present occasion, the Members
of the Judicial Committee to be appointed under the new Bill will draw
£2,000 per annum as salary from the British Exchequer. The position
was made quite clear by the Lord Chancellor in the House of Lords
when this Bill was under discussion. This is what the Lord Chancellor
said : '

"* What we now propose to Parliament is that His Majesty should have authority
to appoint two Members of the Judicial Committee of the Privy Council with special
oxperience of India at a remuneration of £8,000 per annum each, but that if hereafter
India should provide a further sum, then that sum shall go to the Members appointed.
Meanwhile, we think that a remuneration of £2,000 plus such pension as the persons

appoli:'t:d may happen to have may be accepted as a sufficient remuneration for each
of them."”

In the House of Commons, again, when an Honourable Member put u.
question to the Attorney General while the matter wuas under discussion
we find that this point was further cleared up. The question was:

** What will happen if the Indian Logislature do not find their £2,000-"
The Attorney General said:

'“ The persons appointed will have to accept the lower salary of £2,000. .Tl;at, 1
anticipate, they wilf le willing to do in the circumstances.''" a2

Sir, therefore 1 suid that the present Bill contemplates .£2,000 as the
" normal salary to the person to be appointed under its provisions; and
when & man in the position of the Lord Chancellor says that that would
be considered sufficient for the time being so long as Indian revenues are
not prepared to bear a further burden, 1 say that this amount ought to
be considered sufficient for anybody whose domicile is in England. The
Honourable the Home Member in his speech yesterday made it quite
clear that this amount of £2,000 a year would be sufficient for anybody
‘who was domiciled in England, and that the necessity for providing for
a larger salary was to see that Indians, eminent. Indians either of the
vosition of retired High Court Judges or enfinent Indian lawyers, should
find it possible to accept thie exalted office. If that be so, then there
should be no difficulty in the way of my Honourable friend accepting
"my amendment: Sir, this allowance can be supported on the ground
that it bears some nnalogy to the over-seas pay. The Homourable gentle-
man who has just sat down stated that we were introducing racial dis-
crimination. ' C '

Mr. ¥. W. Aliison: No, Sir. I denied it entirely. “There was no racial
question.
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Mr. K. 0. Neogy: 'l am sorry that I did not hear him correctly. But
I think the point was made on the last occasion, that by putting forward
the demand that Indians should be appointed we were séeking to intro-
-duce an element of racial discrimination. I would like to point out in
reply to that that so far ag Indian Members of the Secretary of State’s
- Council are concerned, they are in receipt of & higher salary than the
European Members of the Becretary of State’s Council. 8o, if there is
any element of racial discrimination involved in this amendment, there
"is ample precedent for this House to impose it in the present circumstan-
ces. Sir, reference has been made to the fact that there is a considerable
volume of opinion in this country which is in favour of the establishment
«! & Supreme Court in India. I may inform the House that so far as
-Bengal is concerned, a very large volume of opinion, legal opinion and
. elso lay opinion, is against this proposal. I do not know whether the
cpinion in Madras is unanimously in favour of a Bupreme Court. I did
not understand my Honourable friend Mr. Brinivasa Iyengar to make
-that statement. But, 8ir, when my Honourable friend, the ex-Advocate
General of Madras, stated that it might be an advantage, or that some
people consider that it might be an advantage, to have men in the Judi-
cial Committee with no Indian experience, for the good reason that we
would prefer to have men who have absolutely no bias in any matter, I
wondered if in the same breath anyone can urge the establishment of a
‘Supreme Court in India. Because, if we have the SBupreme Court im
. India the Judges of that Court certainly will have experience of Indian
conditions which is considered undesirable in the case of Members of the
Judicial Committee. Bir, on this point it is interesting to find that
another very eminent Madras lawyer, no less a person than Bir Bankaran
Nair, who himself was an eminent Advocate, ex-Justice of the Madras
High Court, and an ex-Member of the Executive Council of the Govern-
ment of India, and also an ex-President of the Indian National Congress

. .

An Homourable Member: He was not President of the Congress.

Mr. M. 8. Aney (Berar Representative): Yes, he was, long before you
had any conneetion with the Councils or the Congress.

Mr. 0. Duraiswamy Alyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural): And who also had a bitter experience of British

Justice. ‘

Mr. K. 0. Neogy: Sir, this is what he stated when the matter came up
for discussion in the other House:

* As long as Hindu Law is not codified, we would like to bave an Indisn Judge
.always to take part in the decision of questions relating to Hindu Law. Bimiln?r, -
a¢ Mubammadan Law is not codified, wa would like to have a Mubammadan Judge
to take gdrt in the decision of questions relating to Muhammadsn Law. When_ they
are codified, the question will becoms altogether different; and therefore in the Privy
~ Council, when they decide cases relating to Hindu Law or to Muhammadan Law, we
- woald like to have & Hindu or s Mubatimadan Judge sitting there to advise the cther
. Judges and himself taking part in the discussion and decision.”

8¢ Hari Singh Gour: 8ir, T should like to make a statement.
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Mr. President: Why does the Honourable Member wish to make a
atatement ?

Sir Hari Singh Gour: On a question of fact.
Mr. President: Is it a matter of personal explanation?

. Bir Hari Singh @our: Yes, Sir, I huve the authority of Sir Sankaran
Nair himself . . .
Mr. President: Order, orde:r.

Mr. K. 0. Neogy: I understand the reason why my Honourable friend
i8 8o very nervous because I have just reminded this House that legal
opinion in the province from which I come is not in favour of my Hon-
«ourable friend’s Supreme Court . . . .

Sir Hari Singh Gour: You have not read the opinions st all.

Mr. K. 0. Neogy: Read them yourself. I therefore venture to think
that opinion is not altogether against the idea of having men of Indian
<experience in the Privy Council,

8ir, I should like to mention one other point before I sit down. On
the last oocasion when this matter came up before the Assembly 1 was
cne of those who voted against the Resolution. The amendment which
has now been moved by my Honourable friend Mr. Aney is similar to
the amendment which was moved on that occasion by a friend of ours.
I that amendment had been voted upon, I would have voted in favour
of it, but as it did not eome to a division we had no opportunity of vot-
ing. .I.might mention another fact, that when, after disposing of that
Resolution, we went back to our.homes, I was not congratulated by my
lawyer friends in Calcutta for having turned down the proposal of Gov-
ernment in the summary way we did. Of coursé in regard to the ques-
ton of attaching the condition on which we are prepared to find the
money, Indian opinion is unanimous that we can never find a part of the
expenses required unless we are assured that Indians will be appointed.
Subject to that reservation, opinion in Caleutta, wo far as I have been
sble to find out from among my lawyer friends, is certainly in favour of
having emjnent lawyers of Indian experience in the Privy Council; and
if they are Indians, then certainly public opinion, as far as I know, would
rot mind paying an over-seas allowance tq them at the rate of £2,000

& Year.

Mr. T. Gavin-Jones (United Provinces: European): Sir, I know very
little about this subject. Therefore I shall not discuss the merits or the
demerits of appointing a Supreme Court of Appeals in India: It scems
to me that His Majesty's Privy Council is necessary for the present, and
45 long as it is necessary, ‘it is absolutely essential that Judges should.
be appointed  who have & knowledge of India:- But I do feel, snd 1 know
cther Honourable Members sitting on these = Benches feel the same,
that it is a pity that the Government of India should have to come to
this House: to-ssk for a petty mim ke £4,000 towitds & court Which is,
after all, an Imperial Court, and I believe I am cofreet in saying thab:
rone of the Dominions pay any contribution towards the Privy Counsul.

>



2804 LEGISLATIVE ASSEMBLY. [25Te Mar. 1927.

[Mr. T, Gavin-Jones.] _

I think the Government of India might appeal to the British Govern-
ment in future not to place them in this rather awkward, and if I may
say so, rather humiliating position of having to eomse to this House- for
a small sum like this. (Hear, hear.)

Mr. Nirmal Chunder Chunder (Calcutta: Non-Muhammadan Urban):
Sir, I oppose this Resolution on grounds which are quite different from
those on which it has been opposed by others. I look upon the Privy
Council and its Judicial Committee as an entirely British institution. It
is no part of the Government of India and the Government of India Act
has got.nothing to do with it. You cannot . control the actions of the
Privy Council; you cannot confer jurisdiection on it or take away jurisdic-
tion: from if. Bo it is an entirely Dritish institution and the services the-
Privy Council renders to India are certainly not greater than the services.
the Secretary of Btate for India renders to India.  (An Honourable
Member: ‘‘ Question?’’) : PN

.Mr. K. Ahmed (Rajshshi Division: Muhammadan Rural): Contempt
of Court, Sir.

Mr. Nirmal Ohunder Chunder: I mean the services which the "Secre-
tary of State is supposed to render to the Government of India and the
Indian Empire. You may look at it in this way. After persistent agita-
tion we have been able only very recently to put the expenses of the
Becretary of State for India on the British Exchequer. Are we now go-
ing to go up to the British Government and tell them that we are willing
to take a part of the expenses of your administration or your institutions?"
Shall we not be stultifying ourselves if we do that? And once we open
the door we do not know who will come in one after another.

Mr. Gays Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I beg to opvose the Resolution of my Honoursble friend
the Home Member . . . . ' '

Mr. President: What about the amendment?

Mr. Gaya Prasad Bingh: I am opposing the Resolution itself. Am I
not entitled to do it?

Mr. President: The Honourable Member is entitled £o do so, but the
. Chair would like to know what the attitude of the Honourdble Mem-
‘ber is towards the amendment.

a

Mr, Gaya Prasad Singh: Last year the Home Member brought for-
ward this Resolution, tut it was rejected by the House; and since then
no new materials have been placed before ug and no new arguments have
teen advanced. The Home Member is very anxious to bring forgvard
the Resolution sbout adding to the efficiency of the Judicial Committee
of the Privy Council, but he seems unwilling to move in the matter of
edding to the efficiency of the judicial administration in this country. I
might mention one matter, the question’ of the sepsration of the judicial
from executive funections . .. . "

The Honourable Sir Alexandsr Muddiman (Home Member): On ®
point of order, is that relevant? o .
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Mr. Gaya Prasad Bingh: It was a very imporfant matter, but he has
been moving at a snail’s pace in this matter .

The Honourable Sir Alexander Muddiman: On a point of order . . .

Mr. Gaya Prasad Singh: I am not referring to it at greater length. I
was only mentioning it by the way, as an example. '

Mr. President: Mr. Gaya Prasad Singh is very discreet.

Mr. Gaya Prasad Singh: I know why my Honourable friend is so
anxious to saddle India with an annual sum of £4,000. Yesterday, in
the course of his speech, my -Honourable friend Sir Huri Singh Gour
referred to the .opinion of Mahatma Gandhi, but evidently he had not
the opinion of Mahatma Gandhi with him. T happen to have with me
a cutting from the Hindustan Times dated the Tth August 1926, in which
the opinion of Mahatma Gandhi has been reproduced. I want to have his
opinion on record, and so with your permission I should like to read one
short paragraph. This is what he says: S

“ I have been following the controversy. I gathered together papers with a view
to writing npon it for Young India and then decided not to write anything. I will
now reconsider the thing.  The objections raised by distinguished lawyers have made
absolutely no appeal to me Indeed it has been a painful surprise to me to observe
opposition to Sir Huri Bingh's very mild and very innocent proposal, but we have
lost all confidence in ourselves. I have some little experience of the Privy Council
cases, and it is my firm belief that the Members of the Privy Council are not free from
political bias and on highly intricate matters of custom, in spite of all their labours,
they often make egregious. blunders.” °* '

Mr. K. Ahmed: Contempt of Court, Sir.’ .

Mr. Gaya Prasad Singh: I may refer the Houge to two cases. One
{s the case of Bal Gangadhar Tilak vs. Valentine Chirol, and the other is
the recent case of Sir Michael O’'Dwyer vs. Sir Sankaran Nair

o e e e

Mr. President: Order, order. The Honourable Member is wide of the
mark.

Mr, Gaya Prasad 8ingh: Emperor vs. Bal Gangadhar Tilak was the
case I wanted to refer to.

Mr, K. Ahmed: That was in 1809; this refers to future sppointments.

Mr, Gaya Prasad Singh: The Home Member does not give s guarantee
that Indsens will be appointed to these posts. I have a shrewd suspi-
cion that in making appointments those European gentlemen
who have been either acting as Judges of any of the Indian
‘High Courts, or who want to retire after a lucrative practice at the Bar
will fill up those appointments. With regard to the observations of my
Honourable friend Mr. Neogy I would like to refer this House to the
opinion of Sir Abdur Rahim, who was a Member of the Executive coun-
cil of Bengal, This is what he says . ...

lr.M.

Mr. President: Order, order. T have got a request from some Moslem
Members that for their convenience I should adjourn the House at 1 o’clock,
T may inform them I am not going to take a division on this question be-
fore recess, so they may well go and return by 2-80 ». .

Mr. X. Ahmed: But still, Sir, for the benefit of those Members who
want to hear the debate it may be adjourned.

D 2
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Mr. President: The ‘Session is coming to an end and we must finish

the business. :

_Mr. Gaya Prasad Singh: This is what Sir Abdur Rehim, who was then
& Member of the Executive Council in Bengal, said:

“1 am not disposed to minimise the significance of the fact that the majority of
thoss who were consulted including the High Court at Calcutta, the Chalcutta Bar
the Vakils' Association and several prominent Barristers and Pleaders have advi
against the establishment of a final Court of Appeal in India. On the other hand
considerable importance should be attached to the views of the British Indian Associa-
lion which represent very important and extensive landed interests and of the Bengal
National Chamber of Commerce and the Marwari Association who represent the Indian
Commercial community of the province, as they may be relied on to voice between
them the opinions of the classes who resort from Bengal to the Privy Council for a
final decision of their legal disputes. When these important public bodies have
omphasised in clear terms the for establishing & final Court of A 1 in India
it seems to me that it would hardly be correct to say that ‘ there is no public demand ’

for such a Court.”

With these few words, I oppose the motion.

Mr. M. R. Jayakar (Bombay City: Non-Muhammadan Urban): Sir,
I just want to occupy the attention of the House for a few minutes and
E:t before'them a point of view which is very different from those which

ve been urged by those who have spoken so far. Sir, I oppose this
motion and I submit that the least the House can do is to support the
amendment proposed either by my Honourable friend Mr. Aney or Mr.
Neogy; I oppose it on nds which may seem novel to the House. The
Honourable the Home Member js often very accurate in his analysis of the
-classes of his opponents, but this time I fear he has gone egregiously wrong,
He classified his opponents s belonging to one or another of three classes.
First, those who want to break the link of India with the Empire, to which
<lass I may say I do not belong. Another clase was of those who desire
that India should have a separate Court of its own. On this, my own
personal view is that the time has not yet come when we could have a
Supreme Court of our own. I say this with great respect for my Honour-
able friend Bir Hari 8ingh Gour's view, I do not then belong to this class
either, The third class which the Home Member mentioned consisted of
those who held the view that India not being properly treated by the
Colonies should have nothing to do with any institution connected with
the Colonies. In this analysis the Home Member neglected a fourth class
of people, the class to which I belong, and their view is that this experi-
ment of importing ex-Indian Judges or Judges with Indian experience into
the Privy Council has not been very successful of late, and ought nct to
be encouraged. It may seem a very novel view to my Honourable friends
but I hold the view which is shared by a considerable section of my pro-
fession, that if the Privy Council has to bg maintained under the political
corditions of this country for yet a few more years, nothing should be
done to import into that body any material which may carry elements
of prejudice or misconception, as is likely to be done if you introduce an
Anglo-Indian Judge into that assembly. I hold the view, which my pro-
fession very largely shares, that the scction which was introduced. by the
Act of 1833 providing for Judges of Indian experience, to quote the ex-
pression used here, has not been successful. We have been safe up to
now from the extreme results of that mistake owing to the very whole-
some rule which prevents these places being turned into luerative jobs,
namely, the provision only of £400 a year which was given by way of in-
demnity sgainst personal expenses. The result was that .the_ appqint-
ment was not regarded as & job; it had no element of a job aboub it.
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The salary ‘'was not attractive, the surroundings were not attractive, with
the result that only those people for whom the law had a real fascination
or who were mentally gifted with all those attributes which make a great
" lawyer, coveted thesc places. The result was that up to now the few
appointments which have so far been made to the Privy Council of ex-
Indian judges have all of them, except a few, been of men who cared for
the seat for its own sake. As the Honourable the Home Member rightly
remarked, and I agree entirely with him, that we cannot induce the right
. type of Indian to go to England. He very wisely remarked and it shows
his great knowledge of ‘an insight into Indian affairs, only the Anglicised
type of Indian will go, and often he is not the right type of Indian to go.

8ir Harl 8ingh Gour: Is un Anglicised lndian not the right type of
Indian?

Mr. M. R. Jayakar: Not from the point of view of the provision which
tho Home Member wishes to make, as an aid to the work of the English
Judges in the Privy Council. If we could get a combination of men like
Muthuswami Ayyar J. or Sir V. Bashyam Ayyangar J. sitting with men
like Lords Macnaughten and Shaw, we should have an ideal combination.
But even if we pass this Act we cannot induce such men to go; and until
we have men of that type we will not have true representatives of the
Indian mind or view. After all, what is all this shibboleth about ‘‘Indian
experience?’”” What is the Indian law? I am not speaking for the mo-
ment of the personal law of the Hindus and Mubammadans. Even then
1 say, 8ir, with great respect to Mahatma Gandhi's opinion quoted before

- this House a few minutes ago, that although the cases which go up to the
Privy Council have to be decided by English Judges their decisions on the
whole have not been unsound. But leaving this on one side, for the
moment, what is our Indian law? A distant imitation, a defective reflec--
lion of British law. I have heard it said by a Judge of great experience
in Bombay, who later on adorned the Privy Council benches, that he
learnt the whole of the Indian law in the course of a fortnight’s voyage from
London to Bombay! Indian law, with all its peculiarities, with all its
difficulties, is as 1 said, but a distant and very often a defective reflection
of British law. Take the Transfer of Property law. What is it but
reul property law mixed up with rules of Equity in England.

This Rosolution lays undue stress on the importanee of ‘‘Indian expe-
rience.”" My. fear is that if we provide this attractive salary of £4,000 a
year, us proposed by the Resolution, we will make these places jobs with
all the bad qualities of jobs about them—all the scramble, the scheming,
the designing on the part of the unworthy, from which these places have
been free so far. I hold the view, Sir, that the Privy Council ought tc be
adorned only by men who are the greatest lawyers of the Empire working
for the dignity of their office. I personally have spent the most important
years of my life in legal Chamters in England. I have come across some
of the best and most important men in the legal world of England at that
time, and I have a great respect for their eminence. For Heaven'’s sake,
let us not perpetrate by means of this Resolution a job, the result of which
will be that the right type of men will not be drawn, and which will only
be an easy, comfortable, snug place for inferior men who have made their
fortunes in this country and want to continue the process in their re-
tirement. I personally hold the view which the Honourable Member who
is not in his place, Mr. Allison, rightly expressed that men of first-rate
ability, of full vigour of mind, should go into those places. Do you think,
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Sir. taking the compulsory age of retirement for a judge to be 60, that any
Indian is going to a foreign place dfter such an age and possibly after
35 or 40 years of strenuous life in this country? How many of them can .
be said to preserve first-rate ability or full vigour of mind at that age?

Remember, Sir, thut the average age of rétirement is 80 years for. a
High Court Judge. Who are our Judges drawn from? Not often from the
successful men at the Bar. I may say under our present system such men
seldom become Judges. Everybody knows . . . . .

The Honourable Sir Alexander Muddiman: For what reason, may 1 ask
the Honourable Member? '

Mr. M. R. Jayakar: Because the Government are often suspicious of
the practising lawyer.

The Honourable Sir Alexander Muddiman: Because he will not accept
the judgeship that is offered to him.

Mr. M. R. Jayakar: Yes, it may sometimés be for the reason that the
practising lawyer does not feel much attraction for Re. 4,000 a month.
Whatever the cause may be, the fact is there that our Judges are very in-
frequently drawn from the class of practising lawyers. To him this pro-
vision is not temptation at all. He wants to go to England but for six
manths a year to enjoy himself in the Spas and the baths of Furope; he
does not wish to go into the Privy Council. I am stating what is a fact.
Take Bombay for instance. Take then the civilian Judge who retires after
85 years of service sundried with stremuous work. Let us say he has
spent in the High Court or as a Judge some 25 years. With great respect
to the civilian, may I say that very often though he has been s High Court
Judge for some years he retains the mentality which he developed as
junior collector. Having spent his early life in the midst of Police Ins-
pectors and people of that description, very often he does not represent
the highest type of the judicial mind. With great respect to the Home
Member and his class, I will say this; but leaving that aside for a moment,
whom are we providing for when we say ‘‘with Indian experience’’'? Can
the Honourable the Home Member provide a system—for which I shal
be very thankful if it can be done—by which you could weed out the un-
desirable Judge and give us the right type of Indian Judge to go there?
Therefore I submit that by choosing Judges under the guise of very sound
and wholesome srguments, this House will be perpetrating s jobbery. I
am purposely using that word, without offence to anybody. We are prac-
tically creating two handsome posts which may become jobs. ' Please do
not be under a misgiving; the right type of Indian will not go to these
posts. You will simply be creating comfortable places for third and fourth-
rate non-Indian Judges who want to continue the process of money-making
op their retirement from India; and I submit on these grounds the Hon-
oursble the Home Member is verv much mistaken if he thinks that he
will get the right type of Indian Judge by this process.

Let us take things as they are and see how far the experiment is likely
to be successful. I ask the Honourable Member to state, without giving
instances, how many successful Judges he has found in the Privy Council,
since 1883, out of those who were promoted for their Indian experience.
Will he kindly name a dozen at least? Bince 1838 up o now it is nearly
a century. How many Indian Judges with Indian experience—to quote
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‘the words of his Resolution—have distinguished themselves by their emi-
nence? I only know of one during recent times and he unfortunately
.owing to his age and his illness has not been able to take any large part
in the decisions of the Privy Council. And I may tell the Honourable the
Home Member that, speaking of the Bench in the Bombay High Court,
he will be surprised to hear, that when I sometimes quote a Privy Council
decision, e.g., a decision which happened to be of two ex-Indian Judges
sitting there, the Judges asked me: ‘‘ Oh; proceed to some other
ruling, Mr. Jayakar; leave this aside for & moment.”” I am telling him
the plain facts of the profession. To-day in the profession the decisions
of pure English Judges of the Privy Council are valued more. I had
oceasion only two years ago to rely upon a famous decision of an ex-Indian
Judge—1I shall not name him—and I was not allowed to proceed for more
than half an hour on the ground that that decision did not command
assent. The Honourable the Home Member began by saying, ‘‘The Court
must be such’’—I will quote his very words. I do not doubt that the Privy
Council is a court, I will accept his argument that it is a court—he said
““The court must be such as to command the respect of all including the
litigants.”” I take that as a very sound and wholesome dictum. I say,
therefore, if we want to preserve this wise rule, let the Privy Council be
kept absolutely uncontaminated by attractions of lucre. It is bad enough
that under the law of 1883 we have got to send two Indian Judges of Indian
experience to this tribunal. But we will make it worse if we couple with
that office a sordid and attractive remuneration like £4,000 a year. I
cppose the Resolution, Sir, on these grounds, which are somewhat novel—
thev have not been expressed before this House up to now by any speaker
—because I am anxious that the dignity and integrity of the Privy Council
‘ghould te maintained. The remark may seem somewhat queer, proceed-
ing from an occupant of these Benches that I should give the Privy Council
such credit; but I have lived in their midst; I have seen the legal system
df England at close quarters and I have the highest respect for it. Some-
pody spoke of political prejudices being imported into the Privy Counecil.
‘Well, Sir, shall I say quite frankly that that is perhaps the result of intro-
1ucing the Indian element there? I know there are cases where the Privy
Council is not free from political prejudice. But let us not make matters
worse by making these places attractive jobs for retired Judges. This is
apart from the ground rightly stated by my friend, Mr. Nirmal Chunder
‘Chunder, that the Privy Council is & purely British institution I am not
averse to giving £4,000 a year—it is not a very big salary in the legal pro-
fession but the question is whether we will nof strive to keep, pure from
the seramble of cupidity, the institution called the Judicial Committee on
which em#ent men of England have so far served practically without re-
muneration—the Lord Chancellor does not charge anything separately for:
his work nor also other big lawyers who go and dispense justice there. I
want that tradition to ke maintained es far as possible. But if you turn’
that into & job like £4.000 a year my fear is that third and fourth-rate
men, Indian or non-Indian—I do not care, I am concerned more with the
quality of the men—will try to get in; I am sure the right type of Indian"
will not be induced to go and spend 10 or 20 years in England on this
salary. It is tlte more ambitious, not necessarily the more able man who
will go, attracted by these salaries. On these grounds, Sir, I oppose this
motion. :

Mr. 0. Duraiswamy Aiyangar: Sir, I thought when the Honourahla_
the Home Member spoke of three classes of opponents, he had nob
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exhausted the list and I wanted to claim to belong to the fourth class;
but a8 my friend, Mr. Jayakar, has appropriated the fourth class to himself,
I must say that I belong to the fifth class. Sir, I oppose both the Reso-
lution moved by the Home Member as well as the amendment moved by
my friend, Mr. Neogy. 8ir, from my point of view 1 am opposed to the
existence of either the Privy Council in England or the Supreme Court in
India. The courts that we have in India are sufficient in themselves, and
I do not want that parties and people in this country should be further
impoverished by opening up a larger vista of courts for them. My Hon-
ourable friend, Sir Hari Singh Gour, is always fond of speaking of the
Supreme Court as ‘‘my Supreme Court’’ and saying that he. is per-
sonally interested in the matter. I have always been at a
loss to know what his personal interest is, unless, perhaps when the
Supreme Court comes into being, he claims to be the first Judge of that
Court. I do not grudge him that position; having fought for it so long
he ought to gain it first; but I would stand as much as possible in the
way of the court itself coming into being before he can take his seat
there. (Laughter.) Sir, from my point of view litigation has of late
become more. or less a gamble. I would not say that the courts are
gambling houses, but at any rate the confidence that people once had
in courts of justice is graduslly going away and the question now is who-
has got the longest purse, and the uncertainties of the courts of law are.
80 great, that people are becoming day after day impoverished by the
various courts that are opened to them. I must say that after the village
panchayats have been ruthlessly killed and extinguished, some of the courts
at any rate are mecessary evils in this country. “Why should we multiply
them? My Honourable friend Mr. Brinivasa lIyengar at the fag end of
his practice says to-day that ithe courts are too numerous and thaf as
much as possible the courté must be curtailed and litigation must be-
curtpiled. (Laughter.) I am likewise at the fag end of my practice and
hoth of us think that there should be no further litigation. Both of us
are alive to the fact that we have in our own way contributed a great deal
to the impoverishment of the people.” We have been abettors also in the
miscariage of justice. Both of us will have to stand answerable before
God. 1 am only glad that Mr. Srinivasa Tyengar will be the first accused.
A$ any rate I am convinced that it is high time that all of us should
advocate as much as possible the boycotting of the courts, and I do not
want that further scope must be given to have access to the Privy Council
or Judieial Committec whatever it may be called. My Honourable
friend the Home Member wus giving some statistics of a super-
ficigl kind. He said that many cases of late have been coming Wefore the
Privy Council of which the percentage of India was large. I would ask:
him to quote further statistics and point out how many of these judg-
ments were ex parte, how many werd left unrepresented and how meny
were the cases of rich men who alone have the purse to go to the Privy
Council to oppress the poor. I would ask him to state how many appeals’
that were preferred were dismissed and how many were allowed or modi-
fied in any manner. If he finds that in a large number of cases which
went up to the Privy Council the appeals were allowed, then I say. it is
due to something wrong in the selection. of Judges in our courts here. It
is because Judges are not always selected according to merit. Sometimes.
they get in by nepotism and that is why we find that in 8o many cases
the. judgments are reversed in the Privy Council. If on the other hand
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you turn your attention to the constitution of these High Courts and make
them perfect, there will be no charm in any onc getting into a steamer,
orossing the ocean and then blossoming suddenly®into a big personage as
& Member of the Privy Council whose judgment must be much more
respected than the judgment of the same gentleman delivered from this
gide of the ocean. It all depends upon the personnel of the High Court.
An officient persomnel will satisfy the ends of justice and not the sending
of one man to another country und calling him a Member of the Judicial
Committee and then saying that his judgments must be valued more
than the judgments of those on this side of the water. Now, Bir, I would
ask what are the costs of prosecuting an appenl before the Privy Council.
Has even the successful man ever returned in a better condition than
what he was before? Is not the successful man more impoverished than
the defeated man? Why multiply all thig litigation and thereby impover-
ish the people? 1 ask the Home Member to state the average time taken
for a decision of the Privy Council, between a decision of the High Court
and a decision of the Privy Council on the same matter. I have made a
rough calculation and it has come to four or five years. If the Privy
Council has entertained an appeal it takes five years before a decision is
arrived ut. I find that the numter of judgments that have been actually
delivered during the last three or four years are not many.

In 1922-28, 38 cases were decided by the Privy Council. In 1028-24
41 cuses were decided. In 1024-25 50 cases were decided. Of those 650
cases 30 were dismissed so far as I have been able to calculate.

The Honourable Sir Alexander Muddiman: What figures is the Hon-

ourable Member quoting?
. Mr. 0. Duraiswamy Aiyangar: 1 amn giving the figures of the decided
oases in the Indian appeals, by a regular counting from the Reports them-
selves last night and 1 am sure 1 am accurate. If the Home Member is
g0 much ensmoured of the efficiency of the Privy Council, 1 would like
him to become an appellant or a respondent  before the Privy Council one
day. The Honourable Sir Charles Innes and the Honourable Sir Basil
Blackett had some experience in the matter of imported duties which
were recovered Ly the Customs Department and which were asked to be
refunded to the Railway Department. But that was a sham fight though
at the cost of the tax-payer. But what happens to the people? 1 will
guote one typical instance. There is a case in 50 Indian Appeals, p. 801.
That case started in the year 1904 in India. - It ended in 1924.

The Honourable Sir Alexander Muddiman: Is that a Madras case?

Mr. 0. Duraiswamy Alyangar: I am not quite sure. Probebly it was a
Madras 8ase. That case is a case in which a zamindar filed a suit agsinst
tonants for rents. It cannot be in each case more than Rs. 10,000 in
value. The matter went up to the Privy Council by a consolidated valua-
tion of the batch of cases. Now, Bir, that was a case which wad started
before an ordinary revenue court for rents against tenants. The revenue
courts decided it in a particular manner. The district courts confirmed
it. The High Court confirmed it. Then the matter was taken to the
Privy Council. The Privy Council reversed the judgment of the High
ﬂotn"t. That was in 1914, The High Courl had decided it in favour of
the landlord in 1908. He filed intermediate suits between 1908 and 1914
on the basis of the decision of the High Court. After the Privy Couqcil
reversed it the tenants went baok for a refund of all the amounts which
were colleoted by the landlord between 1908 and 1914. That matter wae
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decided in favour of the tenants by the subordinate judge, confirmed by
the High Court. The matter went up to the Privy Council, but the Privy,
Council said that the tenants were not entitled to get a refund of the
amount. So the matter went up twice to the Privy Council. On the
first occasion the tenants succeeded in having the remt established at
Rs. 2-12.0 an acre. The second time it went up the landlord succeeded
in establishing it at Rs. 6 an acre, The same case went on between the
same two parties—I will not say the same two parties, because they would
not be alive for such a long time (Laughter) or the legal representatives
of the parties. This is exactly the efficiency of the Private Council.
May I quote another small instance, if you will have the patience to hear
it, of justice, equity and good conscience which is administered for the
benefit of the people. A man aged 19 years executed a will in which he
disposed of some property and in which he also authorised his wife to
make an adoption after his death, and the document registered. Then the
matter went right up to the Privy Council on the question of adoption.
The Privy Council, contrary to the decisions of the Indian courts, decided
that the registration of that document was invalid, because he was a minor
under the Guardian and Wards Act, though he was 10 years old, and there-
fure his disposition of the property was illegal. Now as to the authority
to adopt, the age of majority is only 16 years aceording to the Hindy Law
when & man can give authority to adopt. But unfortunately in this case
that authority to adopt was incorporated in that document, and as the
registration of that document was held to be invalid, so the authority to
adopt was also rendered invalid. (Laughter.) This is the equity and
good conscience which is imparted to us from a distant shore. Bo, Sir,
in spite of the admiration which my friend Mr. Jayakar has for the effi-
.ciency of tRat Committee, and even supposing the competence of Indians
to sit on the Privy Council is denied by Mr. Jayakar, we have had enough
of decisions which have caused troubles over even settled laws and which
‘have developed litigation, a8 my friend Mr. Srinivasa Iyengar put it. I
- will not go into all the cases and points, because we cannot carry all these
things in our heads, particularly Mr. Srinivasa Iyengar, who gets his
juniors to put up all these points to him.

Mr. 8. Srinivasa Iyengar: On a point of personal explanation, I may
say, I was also a junior once. (Laughter.)

Mr. O. Duraiswamy Aiyangar: In regard to the decision of the Privy
‘Council regarding an entecedent debt to support the validity of slienation
made by a father, in regard to the effect of attestation in a document, and
in regard to the effect of the registration of a document, about which this
House has now my Bill pending before it and which has on the motion
of Bir Hari S8ingh Gour been circulated for public opinion—all these points,
including also the presumption to be drawn in the case of inam-grantsy
sre matters in which the decisions; of the Privy Council have led to &
number of conflicting decisions which have upset all the previous settled
‘law in this country. One notable example was a case in 5% Indian Appeals
129. The previous decision of the Privy Council in 44 Indian Appeals
128 was interpreted in different ways, one in the way of the Full Beénch of
the Madras High Court and the other as in Allahabad. And both had
to be reconciled in this other Privy Council decision contained in 51 Indian
Appeals: 120 in which the observation in the previous decision are not
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approved. What is it that this country has gained, therefore, by sending
20 or 80 cases aunually, which comes to an average of two or three cases
per province? And all this is proposed to ke at the cost of the tax-payer,
and to the detriment of poor litigants at the cost of the rich who have
taken cases for decision to that eminent body called the Judicial Com-
mittee of the Privy Council. What is it, Sir, I ask, that this country has
gained, either in the way of an education in law or for the betterment of
the condition of the people? I say that it is an absolute disadvantage to
:}: to have a large number of courts, and particularly a court beyond our
ores,

Mr, President: The Honourable Member must conclude his observa-
tions now. His time is finished.

Mr. 0. Duralswamy Ailyangar: Sir, I would only mention one pointy
and that is I would suggest that if it is necessary we musb have some
tribunal here in this country which must sit to reconcile conflicting views
or settle serious cases of importance either in outr civil or criminal admi-
nistration. I would suggest that a Judge be taken from each of the prin-
cipal Courts in this country to form a tribunal which will sit for & week
or two every year to bring together all conflicting decisions and decide
important points without any cost or additional charge. That, I submit,
Bir, will be & proper remedy for the settlement of these intricate ques-
tions of law. '

The Assembly then adjourned for Lunch till Twenty Minutes to Three
of the Clock,

The Assembly re-assembled after Lunch at Twenty Minutes to Three
of the Clock, Mr. President in the Chair,

Khan Bahsdur Sarfaraz Hussain Khan (Patna and Chota Nagpur cum
Orissa: Muhammadan): Sir, the question before the House is the Resolu-
tion moved by the Honourable SBir Alexander Muddiman, the Home Mem-
ber. With regard to that motion, I neither am in favour of it nor.quite
against it. I am not against it in the sense that Judges of Indian experi-
ence, if they have to go to the Privy Council, will no doubt be an acquisi-
tion to the Privy Council, but I object to it on the ground that that in
itself would not be of so great an advamtage that we Indians should have
to pay f&r that and that the pay of those Judges should come from the
Indian revenues. It is entirely on this financial ground that I am opposed
to it: otherwise, so far as the securing of Judges of Indian experience is
concerned, I think there is no doubt that there will be an advantage.
Some Honourable Members have made remarks regarding the point that
the time has not come for the establishment of a Supreme Court in India.
Well, 8ir, I am quite opposed to that view. Now if the time has come
for the establishment of self-government in India, then there is no reason
to think that the time has not come for the establishment of a Supreme
Court in Indis. There is not the slightest reason why there should not be
a SBupreme Court here in India to decide all constitutional questions of law
instead of going so far as England for it; such a Court will itsclf have to
devide the matters here, matters which have had to be carried outside to the -
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Privy Council. And, further if the tine has not come for the establish-
ment of self-government in India, why do you clamour for it? So in my
opinion it is as clear as broad day light that the time has come for

e establishment of & Supreme Court in India and there is no reason why
this question should be held up any longer. Doubts have been expressed
8s to the integrity of courts. I am quite opposed to that view. I have
had a long experience of courts und have not found that so far as the mis-
carriage of justice is concerned the courts are to blame; but rather that
is due to the members of the bar; it is they, the vakils with their satellites
and their touts who create all the trouble. I hope I will be pardoned
for expressing these views. Bo it is neither the fault of the courts here
nor of the High Courts nor of the Privy Council in England that mis-
carriages of justive occur. It is true 1 think that an addition of Judges of
Indian experience to the Privy Council, as proposed by the Honourable
the Home Member, will in every sense be an advantage. Then, Bir, much
doubt has been expressed with regard to the decisions of the Privy Counecil.
If you go en arguing in this way, you can have no end of it. Even the
fatwas have been' disputed at times. Mistakes occur everywhers. 8o if
migtakes are made by Pandits, by Maulvis and theologians even in
religion, there is no reason why we should attach so much importance to
mistakes made here or there in district courts, in the High Courts. 8o,
taking all these things into consideration, I oppose the Resolution moved
snly on financial grounds and not on political grounds.

. Pandit Thakur Das Bhargava (Ambals Division: Non-Muhammadan):
Bir, I rise to oppose the Resolution of the Honourable the Home Member
and to warn the House against the mnarcotic sought to be administered
through the insidious platitudes and implications of Indian experience and -
possession of knowledge of recent Indian law and practice. As an abstract
proposition by itself, the Resolution has its attractions, but to my mind,
beneath its attractive veneer lies the repelling prospect of the perpetuation
of the Privy Council in its present shape. I deem this Resolution, Bir, as
an attempt to indefinitely put off thoe establishment of s Bupreme Court
in Indis. Sleeping drsughts are not now favoured in medical seience,
but palliatives are still regarded as honoured recipes in political laboratories.
I believe, Bir, the establishment of a Bupreme Court iz long overdue. It
should have come as an integral part of the reforms laying the foundation
of judicial autonomy on the basis of similar colonial Supreme Courts. 8ir,
just as legislative bodies and ofher institutions provide & framework
through which the national lifc of India is to pulsate vigorously and develop
to the heights of which it is capable in the fulness of time, the Supreme
Court should have provided a framework of judicial autonomy: snd my
humble submission is that this framework of judicial sautonomy should
have keen provided pari passu with other frameworks. In some quarters,
Sir, this argument has been regarded ss the argument of sentiment. It
has been said, Bir, that there is no real demand fqr such a SBupreme Court,
and that there is a practical utility in the continuance of present arrange-
ments, and that efficiency should not be sacrificed to sentiment. Bir, even
if the gravamen of this argument were sound, I have no hesitation in say-.
ing that nstional sentiment would outweigh all other considerations. Sir,
sentiment is the real bedrock of all that is good in human nature. Senti-
ment fe the life-blood of self-respect and sense of honour. Why fight shy
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«of this sentiment? How those who kmow its value are influenced by this
.consideration would appear from the opinion of the Honourable the Chief
-Justice of Allahabad. He says: '

* T think it desirable to establish a Bupreme Court of Appeal in India for the.trial
of Civil Appeals on the ground of sentiment and encouragement of nationaliem provided
Indians are willing to bear the cost.”

It will be interesting in this connection to quote the opinion of the Gov-
-ernment of the Punjab also. They say in their letter No. 5741, dated the
.20th September 1921:

*“ That though purely administrative arguments are against the establishment of this

‘Bupreme Court in India, the Governor in Council is of opinion that the establishment is

necessary for reasons connected with national sentiment in order to give to India that
which Canada and Australia already possess.”

‘The Madras High Court and other bodies are in favour of this propoeal
and almost all the Bar Associations of the Punjab and the United Pro-
vinces have favoured the idea. I will not trouble the House with any
further quotations, But I submit, Bir, that on this ground alone the posi-
tion of India should be assimilated to those in the Colonies and & Supreme
‘Court should be established in India. Apart from that, Sir, there are
other very good reasons why there should be a Supreme Court in India.
My first reason is that the present criminal law of India provides only cne
appeal in Sessions cases. In cases where capital sentences are given the
High Court is the final judge. In civil cases worth only Rs. 600 two
appeals are provided by law. Moreover in appeals against acquittals there
is very good reason why there should be a court sitting over the High
-Courts. We know, Sir, that the Privy Council is disinclined to interfere
in criminal cases unless those are cases of manifest injustice or infraction
of some well established principle of law. What to speak of other cases?
The Privy Council did not interfere even in the Punjab Martial Law caces.]
It is necessary to have a court in India with powers of criminal revision,
reference and review sitting over the different High Courts. My second
reason is that since a constitution has been granted to India and it is likely
that questions of importance will arise, it is necessary to have a court to
interpret and uphold the constitution. In all federations, such courts are
an absolute necessity. The third point is the question of expense. This
needs very serious consideration. Of late there is a tendemcy and it is
generally felt that law is the servant of the long purse and the poor people
cannot have their cases decided rightly. I know of several cases in my
district which have gone to the Privy Council. In one case the property
involved was about Rs. 12,000. It was a pre-emption case and the expenses
incurred smounted to the same amount plus Rs. 5,000 or Rs. 6,000 extra
by way of interest which the people of that village had to pay. In fact,
Sir, in many cases the poor party goes unrepresented in the Privy Council.
It will be interesting to find how many cagses which werc decided by the
Privy Council were heard ex parte. The fourth point is, 8ir, that the

cnses are not well represented before the Judges of the Privy Council.

Tepal practitioners before the Privy Council are not acquainted with the
usages, custom and personal law of the parties and it is very difficult for
ordinary litigants to go personally to such a long distance and instruct their
counsael. So in many cases proper justice is not done. Because the

judgments of the Privy Council are the judgments of the highest Court,

and they are cited subsequently by High Courts as precedents, so in many

cases groat injustice is done. ‘We have just heard how a case was dccx@ed_

in 20 years. But, Sir, T understand that 5 years is the average duration
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and justice delayed is justice denied, to quote the Honourable the Home
Member himself. It has been said, 8ir, that if a Supreme Court were
iestablished in India able and competent Judges will not be found in India
to fill the post and we shall be . . . . . ' S

Mr. ¥. W. Allison: Does the Honourable Member commit himself to
the statement that the average duration of a case in the Privy Council is
five yeara?

Pandit Thakur Das Bhﬁglvs: I lmow of some cases in which the dur-
ation has been much more than five years, and if the Honourable Member
wishes me to give & list of those cases, I will supply him with that.

Mr. ¥. W. Allison: I should like to have that.

Pandit Thakurdas Bhargava: It has been said that if & Supreme Court
is established in India able and competent Judges will not be found to
fill the posts and we shall te deprived of the services and ability of distin-
guished Judges of the Privy Council. Being a lawyer myself, I must say
that in many cases the judgments of the Privy Council inspire confidence
and are s masterly exposition of the principles of justice and law, but need
‘many instances be quoted in which the Judges have produced -an intoler-
able amount of mischief and uncertainty into established principles of law.
As an illustration I would quote 89 Allahabad, page 487. 8ir, in this rul-
ing, their Lordships have defined ** antecedent debts ''. If I mistake pot
-at least 50 judgments have been delivered by various High Courts and al-
most all the High Courts interpréted the ruling differently -and the Privy
Council have again themselves put another ‘interpretation on their previous
ruling. May I quote 101 and 124 Punjab R. 1918 in which 2 per cent.
per mensem rate of interest was upheld by the Privy Council. Bir, even
oonceding without admitting that we shall lose judicial perspicacity and
reasoning, I must reiterate that the argument is one which must be dis-
missed as soon ag it is entertained. Does the SBupreme Court of any other
country possess British Judges? And then, Sir, Sir Hari Singh Gour’s
proposal does not say that British Judges should not be appointed.

Mr. M. 8. Aney: But that is not before the House.

Pandit Thakur Das Bhugavi: The proposal means the establishment
of a Supreme Court and nothing else. That is the negation of the Resolu-
tion of the Homoursble the Home Member and as such it is before the

House. -

It is very convenient, S8ir, for the Honourable Mr. Duraiswamy
Alyangar and the Honourable Mr. Srinivasa Iyengar at the fag end of their
career and practice, to find out that courts are evils and they should be
boycotted, at least not multiplied, but the establishment of a Supreme
Court does not multiply courts, nor does it increase litigation. The whole
scheme of the establishment of a Supreme Court is conceived in the spirit
of robust nationalism, of which the Honourable Sir Srinivasa Iyengar and
Mr. Duraiswami Aiyangar are the best exponents. But, Bir, some of them
msy be the likely competitors of Dr, Gour end they would zather not have
8 Bu rm;et?om than have a formidable rival in Dr. Gour. 8ir, I oppose
esolution.



BALARIES OF THE TWO MEMBERS OF THE PRIVY COUNCIL. 2817

Mr. 8. Srinivasa Iyengar: Sir, on a point of pefsonal explanation, I am

not & ** Bir '’ or a titled person at all. ’

Mr. T. Prakasam (Esst Godavari and West Godavari cum Kistna:
Non-Muhammadan Rural): Sir, I am much obliged to the Hondurable the
Home Member for the analysis which he has made about the position of
the Members and parties on this side here with regard to this proposition.
He has divided them into three groups and my friends have madé them
into five groups. My Honourable friend Mr. Jayakar was telling
us in this House a few days ago that wisdom was dawning
upon some of us; now three groups have developed into five
groups. The Honourable the Home Member was frank in’ his
statement—that his Government would not give us Swaraj or self-
government ‘and that it is a matter in which we should help ourselves. ' It
was really very good on his part to have said so and that is a correct posi-
tion which I, for my part, will accept; and he has been consistently very
generous and quite impartisl to everyone of the groups in this House; no
partiality—absolute impartinlity in any and every respect. He has been

gpa. YOIy good in telling us: *‘ You may belong to any party you

: like; so far as the Government is.concerned, the position is
this, you can never think of getting anything of gelf-government from the
Government itself.”’ 8o wisdom must be dawning upon some of us having
regard to this very impartial treatment of every one of us. I cannot
agree with my Honourable friend Mr. Jayakar when he says that Indian
judges were not so popular as some of the vivilian judges. (An Honourable
Member: '‘ He never said that.””) I thought he said so. If I am mis-
taken in that respect I do not.wish to refer to it at all. I oppose this
proposition first on the ground that the cost of taking a case to the Privy
Council bas been almost prohibitive even to those who can afford to pay.
secondly, on the ground of delay that is caused in the adminisfration of’
justice. I can tell the Honourable Members of this House that I have
known some cases which have not been finally decided even after 15 or
18 years. The parties, successful as well as unsuccessful, have been ruined
on account of the expenses of litigation '

Mr, X. Ahmed: Whose fault ig that?

Mr. T. Prakasam: It is the fault of the system and of the people who.
have not been able to realise the evil consequences of litigation. Anybody
who has to take a case to the Privy Council has to incur prohibitive print.
ing charges he has to deposit a security for costs of the other side and he:
has to engage counsel and solicitors in England paying enormous charges.
This cost is the first great trouble.. Then as regards the constitution and
character of the Privy Council, my Honourable friend Mr. Allison over
there challenged the statem{}ent of the Honourable Mr. Srinivasa
Tyengar that the Privy Council is not really a judicial tribunal. It is &
very clementary matter; every one knows it and nobody can_dlgppte, :‘,hnt
the Judicial Committee of the Privy Council is not really a judicial tribu-
nal. Tt is & tribunal that has arizen out of the prerogative of His Majesty
the King Emperor. That has econtinued in some :fmm ar other. I hap-

ened to be in that court not merely. as a student, but even as a lawyer,
in cases argued before that tribunal: and I oan tell you how caseﬂlwm'ﬁ
heard, on oocasions when I happened to be " present. One of the mtr])lst
eminent of the presiding Judges got out of his seat and went to the
chimney in which a fire was burning, and stood in front of the ﬁ?eplsce a8
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the case was argued. It is just like the hearing of a case by His Manjesty

.the King Emperor himself when His Majesty was exercising the Royal

prerogative. Now about the competency of the Judges, Sir. As my Hon-

ourable friend Mr. Jayakar has pointed out, it is quite true that some of

the most eminent Judges of the House of Lords and other courts in
England sit on that Committee and attempt to understand and decide

cases. Two Judges who have been presiding for a very long timo are

.8ir John Edge and Mr. Ameer Ali. There were cases in which I myself

found it very difficult to instruct the semior counsel with whom 1 was

associated there, in Hindu Law cases, because the subjects were so diffi-

.cult and they were not familiar with them. .The top-most gentlemen in

the legal profession including ex-Attorney (General were engaged sometimes
in Indian cases and even they found it very difficult to grasp the
several questions presented to them by their own juniors. In the end what
a mess was made. These are cases involving several crores and lakhs of
rupees, and how were they disposed of by the Judges who did not under-
stand the custom or law, with the aid of the counsel who were not able ¢o
present the cases well owing to their inability to understand? How could
they be expected to decide cases under Muhammadan law and cases under
Hindu law? Formerly there were Supreme Courts in India. The present
High Courts are supposed to have tbken the place of those Supreme Courts.
In those days justice was done much better than now. When questions
-affecting Hindu or Muhammadan law came up Pandits and Maulvis were

sitting by the side of the Judges interpreting the texts and original docu-
ments to enable the Judges to do justice. Now, to say that justice could
be done in these days, with regard to these laws, is simply a perversion
of truth. It is a mere chance and accident; it is a gamble in litigation, it
is & eriminal waste of money. I may tell the Honourable Members . of
this House of one typical instance to show the incompetency of this tri-
‘bunal. There was a case in which my Honourable friend Mr. Duraiswamy
Aiyangar appeared agsinst my client in one of the courts. It was a very
simple case. A mortgagé bond was executed by one zamindar, his client,

‘in favour of mine, another zamindar. It was a registered document, duly
attested. When a suit was filed for recovery of the monev, an extraordi-
nary defence was raised by the client of this ingenious friend of mine,

Mr. Duraiswamy Aiyangar (Laughter) relying upon a Privy Council deeci-
gon. The plea was: '‘ It is quite true that I executed this mortgage
bond, it is quite true that I horrowed some lakhs from the plaintiff, but I
say that this document is invalid because I did not sign in the presence
of the two testators who signed the document.”” For this he relied upon &
Privy Council decision. There was a Privy Council decision which was
‘quite wrong. Could you ever think of a decision like that? In England
Whl‘!ﬂ‘: the common law courts were exercising their jurisdiction in a most
technical manner, sticking to the letter of the law and denying substantial
‘Justice, equity courts jurisdiction came in. It was again equity jurisdiction

-of His Majesty the King Emperor L

cmﬂ?lﬂﬂ Muhammad Yakub: What was the fate of your client in that
. Mr. 7. Pﬂkll;;m The fate of my client was quite good because the -
Judge was ome who could get out of the letter of the law of the Privy
thlﬂcll d?cmon Bl!d he chmcterised the defendant as one of the pe:}:f
rors and liars of this country. (Laughter). But allow me to complete the
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story, Sir. It so happens that this gentleman who bas been characterised
to be a liar was lifted up to one of the topmost places in the Presidency
by the Government of Madras and the Judge who gave such a judgment
had lost all prospect of becoming a Judge of the High Court. 8o my sub-
mission is that it is really cruel that this country should be now called
upon to pay £4,000. My submission is that £400 which is now paid under
&Pe old Act .o

The Honourable Sir Alexander Muddiman: Who is it being paid by?
Lala Lajpat Rai: By the English Exchequer for an English Court.

Mr. T. Prakasam: Sir, I submit that £400 is an adequate honorarium
for the gracious services which these gentlemen render by presiding over
the Judicial Committee and hearing cases while they warm themselves in
front of u fire and wltimately giving judgment on a technical point or on
& point of law. When they give decisions on points of law after they
understand the ocase clearly I admit that their decisions are masterly pro-
ductions and I have the greatest respect for the learned Judges of Great
Britain because I had been a student there myself and had learmt much
from them. I have nothing to say against them. But when they have
to decide Indian cases and apply the principles of Indian law after hearing
counsel for one or two hours it is really a difficult matter. The Judicial
Committee of the Privy Council a8 it is to-day has contributed more to-.
wards perpetrating unhealthy and unholy litigation in this land by much
hair-splitting A '

Mr. 8. Srinivasa Iyengar: In the law of adoption particularly.

Mr. T. Prakasam: In everything; it would be a fruitless task to go into
details in these matters. They considered it their duty to do some service
to this land by presiding over this Committee for an annual sum of £400.
That is quite a good amount and India should not be taxed to pay more.
Whether we get sclf-government or not, whether vou give it or not, the
people outside are watching you and us and they will take good care of
what you and we do and also of self-government themselves. You will
no doubt be doing vour duty and they will do their duty and we will do ours.
I appesl to you, Sir, to please withdraw this Resolution.

Honourable Members: I move that the question be now put.

Rai Bahadur Tarit Bhusan Roy (Bengal Mahajan Sabha: Tndian Com-
merce): 8ir, I desire to ocoupy the attention of this House just for a
few brief minutes only. I am sorry I cannot support my Honourable
friend Bir Hari Singh Gour’s demand for the establishment of a Supreme
Court hege in India. I stand here to-day more as a litigant and a business
man than as a lawyer. I cannot believe that such a costly institution as
& Bupreme Court should be established in India.

8ir Harl Singh Gour: On a point of order, Sir. I submit that is not
the question before the House.

Mr, President: The Honoursble Member himself spoke for twenty-
five minutes on the question of the Supreme Court. (Laughter.)

Rai Bahadur Tarit Bhusan Roy: Sir, I-do not think that I am using
the language of exaggeration when I say that such an institution would
bé an unmixed evil in this country. It would add to the cost of litigation
in an impoverished country like India. I oppose this. I cannot under-
stand why such a costly institution should be established here inasmuct

&
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ag the Judicial Committee would remain all the same in England, and
we cannot do without the same., We cannot think of another Supreme
Court so long as the Judicial Committee cannot be dispensed with. That
is the view which I take. My Association, which I represent here, would
not support such an institution. My Honourable friend Mr. Gaya Prasad
Singh has referred to the opinion which was expreesed by the Bengal
National Chamber of Commerce of which I am a member, and the Marwari
Association. T believe they expressed their opinion in support of a Supreme
Court in India under the impression that the Judicial Committee would
give place to the Bupreme Court in India. Of course I am speaking sub-
ject to correction. I can say this with confidence and without fear of
contradiction that Bengal does not want this Supreme Court. The
Calcutta High Court have expressed their opinion definitely against it,
and what is more, the Bar Assocviation and the Vakils’ Association, the
members of which would ke directly benefited and would gain by such an
institution in India, have themselves disapproved of this project. I am
sorry 1 cannot lend my support to this scheme. My Honourable friend
Mr. Srinivasa Iyengar has paid a glowing tribute to the Indian Judiciary
which is appointed, on the recommendation of the High Courts, by the
Government of India and the Looal Governments. There may be jobbery
in the ease of these appointments here by sundried bureaucrates; but I
believe the Lord Chancellor of England would be impartial in making
sppointments to the Judicial Committees. 1 therefore do not share, I am
sorry, the view which has been expressed by my esteemed friend Mr.
Jayakar on this point. I support the amendment of my Honourable
friend Mr. Neogy which appears to me to be an eminently sensible proposi-
tion. A clear precedent has been created in the Council of India to which
reference has been made by.the Parliamentary Joint Committee. In
their report they have stated as follows:

*“ Later on in this it will be suggested that Indian Members of the Council
of India in London should be paid a higher scale of remuneration than thoss members
of the Council domiciled in the United Kingdom. The same principle might su
to the Legislative Council that it was reasonable for the ministers of the provincial
Government domiciled in India to be paid on a lower scale of remuneration than the
European members."’

My friend Mr. Neogy has referred to this fact in support of the amend-
ment which he has placed before the House. I think on the same principle
Indian lawyers of experience ought to be remunerated on a higher scale
by means of an allowance. Their ordinary salary ought to be fixed @b £2,000
a year and if any Indian lawyers of experience—and I believe they will
be available to serve on the Judicial Committee—are appointed another
extra allowance of £2,000 ought to be provided for them. I think the
better class of lawyers and the better type of Indian lawyers of experience
will be attracted to the Judicial Committee if such a provision is made.
Otherwise I fear the anticipations of my friend Mr. Jayakar may prove
& correct. Can we think of a better man than Lord Sinha to serve on the
Judicial Committee? I am &ure my Honourable friend Mr. Jayakar
would welcome such & sober and sound lawyer as Lord Sinha on the
Judicial Committee. Bir, T support the smendment of my friend Mr.

Neogy.
Honourable Members: 1 move that the question be now put.
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The Honourable Sir Alexander Muddiman: 8ir, I cannot on the pre-
sent occasion complain that the House is empty when I rise to reply on
this important Resolution which has been under consideration of the House
for a considerable period. 1 have scarcely listened to a debuate with greater
interest! This is one of the occasions when the House has permitted it.s_a].f
to speak ity mind—its various minds—and to express in a manner which
1 wish sometimes that it would do on other matters where prejudices
prevent it from expressing its mind. (Mr. 8. Srinivasa Iyengar:
““ Question.”’) My Honourable friend says ‘* question . I propose to
deal with him individuully later on and I think he will not then say
*“ question "', The House has spproached this subject from many points
of view. We have heard some remarkable speeches, speeches which I
think will afford useful points for observation when we are dealing with
other legislation. I huve heard a very distinguished lawyer from:Madras
express his opinion, if I understand him aright, that multiplicity of courts
is an evil. Sir, I should have thought that that was a point that hardly
lies in the mouth of those who resist every motion from this side of the
House to reduce appeals. I should have thought that it hardly lies in
the mouth of one who, if I am correctly informed, has practised with the
greatest honour and profit at the Bar. I should have thought that it hardly
lav in the mouth of one who owes, as I understand, his success in life to
the courts established by the Government. That is one observation which

I shall permit myself to make on the speech of my Honourable friend
-opposite. ’

Then, Sir, this debate has developed with a subtlety which is really
remarkable. When I see how subtle some of the arguments employed are,
I am inclined to thank providence for the general method of a portion of
this House which rather relies on prejudice than on argument because
I am one of those stupid people who find it difficult to reply to urguments
a8 subtle as those that have been employed. I have been told that because
the appellate power of the Privy Council originates, as ﬂxeoretically it
undoubtedly does, in the prerogative@right of the Crown, that is a ground
and o sufficient ground for holding that no assistance should be given by
this country in obtaining the services for which it does not pay at present.
We have been told, moreover, that the Privy Council's influence on the
law of India has on the whole heen detrimental. That, Sir, is a state-
ment that I do not believe can be maintained by any fair-minded man.
I affirm, and I affirm with the greatest conviction, that the influence of
the Privy Council is and continues {0 be most valuable in regard to the
administration of law in this country; and T will go on to say that if this
country continues in the future to have courts—I repeat it—if this country
continues to have any courts established by any law and under any Gov-
ernment whatever, in those courts the dicta and the judgments of the
Privy Council will continue to be respected and quoted, whatever the
Government then existing may be. My Honourable friend referred t- the
gift of memory as one of the most valuable gifts that can be granted to
a lawyer; and, Sir, when I peruse some of the -doguments that come
before me I can well believe that this is regarded in some quarters as the
grentest gift of the lawver. I venture to differ from that and T venture
to hold the view that it is the gift of selection that is the mark of a lawyer
-and that the gift of memory is the mark of a handicraftsman. Tt is iust
the fact that the Privy Council has brought into the law of this country
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the gift of selection that has made their judgments so valuable to the
ecourts in this country and to the administration of law in this country.

Then, Sir, a very curious argument was used in reference to the detached
minds of English Judges. What that exactly means I do not kyow. Is
it suggested* that those who go with Indian experience have not got
detached minds, or is it suggested that lack of knowledge is in itself &
recommendation? Sir, Mr, Jayakar made a very powerful speech which
I listened to with the greatest interest. He referred to the Act of 1833
88 the beginning of the corruption of the Privy Council. Now Mr. Jayakar
is a lawyer and his speech was in many ways the most interesting speech
made in the course of this debate. But has Mr. Jayakar ever heard the
names of men like Peel, Colvin, Peacock, Wilson and Lord Hobhouse?
And does he suggest that those minds have brought nothing to the great
bulk of law that has derived its source in the Privy Council?

Mr. M. R, Jayakar: On a point of personal explanastion, Sir. 1 say
that these are not the class of men that your £4,000 a year would draw.

The Honourable Sir Alexander Muddiman: Sir, they were thq men
who were appointed under the Act of 1883; they were the men who sat
in virtue of that Act and they are the men who my Honourable friend
suggests corrupted the Privy Council. They did nothing of the kind; they
brought the greatest honour to that tribunal and they brought the greatest
advantage to the people of India. Those, 8ir, are the men and other men of
that class were the men who have served for a honorarium of £400 a year,
men who at anyv rate had a sense of civic duty and have shown the way
which others might well copy who decline to serve in more lucrative posts
in this country. T will tell this House here and now that one of our
greatest difficulties in staffing the High Courts of this country is that men
in big practice will not take High Court Judgeships; and why will thev not
take them? Because thev csnnot get enough money out of them, and
that is the only reason. (Cries of *‘ No ).

Mr. T. Prakagam: You must ch%nge the Charter Act.

The Honourable 8ir Alexander Muddiman: Then, 8ir, Mr. Jayakar
referred to the enhancement of the emoluments of these Judges as likely
to lead to jobbery. I do not understand what he means. I fail to under-
stand that at all. Does he suggest that becaure the Lord Chancellor draws
£10,000 a year and sits on the Privy Council, he is appointed in virtue of
a job, while if we propose to pay men, who are to sit and hear Indian
appeals, & reasonable sulary, they are suppored to be appointed in pur-
suance of some form of jobbery? TIs it jobbery to pay a Judge a rensonable
fee for services performed? I do not understand the argument at all,
Why does he think 8o poorly of his countrymen? Does he mean to sug-
gest that no Indian Judges will go to England and perform their duties
on a reasonable salary except the sort of men who are not fit for the post?

Burely that is a grave reflection on his own nation, which T for one refuse
to endorse.

Mr. M. R. Jayakar: The Honourable the Home Member co
misunderstands the point of my speech. What T said ws that the l?::.{
tvpe of Indians will not be drawn away from this country at all as the
Honourable the Home Member practically sdmitted. 8o, that class is
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entirely out of the question. The right type of Englishmen will not be
drawn for various other reasoms which I have explained in my speech.
The result is that the class of aspirants that will be drawn will be persons
to whom the £4,000 a year are a greater attraction than the work of dis-
pensing justice.

The Honourable Sir Alexander Muddiman: I am very glad my Hon-
ourable friend has made the point perfectly clear—which is that for this
£4,000 a year you will get nobody but men who will take it up for the
sake of money. That point I deny entirely and I hope the House will
endorse 1My view. Because a man is paid a reasonable fee, is it to be
supposed that be is doing something in the way of jobbery? Then another
Honourable Member—I have not noted down his name here—referred to
the fact that the Secretary of State’s salary is now transferred to the
English budget. It seems to me that 1 have never heard a, more irrelevant-
argument brought in to oppose this Resolution. Now, Sir, I have spoken
with gpome warmth on this subject, more warmth than I should have done.
I do not desire to alienate the House by adopting that kind of attitude,
but I do feel very strongly that the reflections that have been made on
these men who for a miserable honorarium have performed duties of the
very greatest benefit to India—reflections not only on their Lordships of
the Privy Council but also on Judges of the High Courts—are quite un-
founded and gught to be resented. (Mr. K. Ahmed: ‘‘Contempt of
court.’")

Now, Sir, many Honourable Members have expressed their objection
to a Supreme Court at the present moment. I tried in my opening speech
to show that this Resolution of mine is not necessarily incompatible with
the idea of a Supreme Court in the future. My Honourable friend Mr.
Allison, whom I must congratulate on his speech, made it quite clear that
responsible self-government would mean, if the country so wished, a
Bupreme Court and a Supreme Court given now will neither hinder ner
advance the cause of self-government. Nor do I think that it affords any
justification for the Honourable Members who cherish that wish to vote
against my Resolution. They must know that it is a questicn of practical
politics. Some years must elapse before such an institution could possibly
be set up, even supposing that the opposition which was vdiced in many
.quarters of this House to that institution was overcome. Therefore you
have to provide for a considerable number of years for the hearing of these
appeals spd I suggest that my Resolution does provide a reasonable, practi-
cable and fair way of doing it.

One Honourakle Member observed that it was a miserable meanness for
the Government of England to come to the Government of India and ask
us to meet half the expenditure. T think myself that is an extremely
reasonable position. The Government of England have borne thig expendi-
ture for nearly 100 years and they now propose to spend in the future
- ten times more than they spent in the past. They ask us to put up an
equal amount. That is a very generous offer which the House would
be very unwise to refuse. There is no Colony, rio Dominion, no part of
His Majesty’s Dominions where the British Government make any speciel
pension at all to provide for the hearing of their appeals except in the
cnse of India. That, Sir. is a matter which the House should not lose

sight of,
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I now turti to the amendments. I believe I am correct in saying that
my Honourable friend Mr. Aney has withdrawn, or wishes to withdraw
with the permission of the House, to put it more correctly, his amendment
in favour of the amendment in the name of my Honourable friend Mr.
Neogy. I must confess that at first sight Mr. Neogy's amendment seemed
to be a very reasonable amendment and one which I should have had very
seriously to consider, With the principle of that amendment I have a good
deal of sympathy. But if my Honourable friend will examine the actusl
effect of his amendment I think he will see that it is an impossible amend.

ment. He proposes to substitute for clause (8) of the existing Resolution
the following: :

‘* That if either of them is a person with an Indian domicile, £2,000 per annum
shall be peid from Indian revenues as allowance to him in addition to such salary as
may be granted to him from the Britisb Exchequer.’

and he proposes to substitute in the last paragraph of the Resolution the
word ‘‘allowance’” for the word ‘‘salary’’. Now, Sir, let us examine the
actual offect of this amendment. It must be perfectly clear to the House
that the persons appointed under the powers which this Resolution asks
will be of two classes. One cluss will be barristers either of Indian or
other domicile. Now as regards barnsters of either Indian or other domi-
cile, the amendment is consistent enough, because the Indian domicile
barrister would get £2,000 from Home revenues and he wopld get £2,000
from the Indian revenues. The English barrister would only get his
£2,000 from the Home revenues. But how would it work in the case
of a retired Judge? Take for example a case with which my Honourable
friend will be familiur, the case of an ex-Chief Justice of Bengal with a
pension of £1,800. If he was of Indian domicile the result of this would
be than he would get £2,000 from English revenues and £2,000 from
Indian revenues less his pension of £1,800. That is in all he will get
£2,200. Now let us take the case of an ex-Chief Justice with & non-
Indian domicile. He would get nothing from the Indian revenues. He
would get £2,000 from the English revenues plus his Indian pension
of £1,800, which will give him £8,800. Now, it is obvious that there
must be something wrong in an amendment which would work out in that
way and therefore on that ground alone I must oppose the amendment.

My Honourable friend Khan Bahadur Barfaraz Hussain Khan would
like to have everything of the best in this best of all possible worlds. He
would like to improve the Privy Council but would not like to pay for it.
That iz an attitude of mind which is very common but it in net possible
in this world of gin to have vour cake and eat it tco. And my Honour-
able friend must either resign himself to an unimproved Privy Council or
support my Resolution, I have no doubt he will take that .course.

I would turn again to Mr. Jayakar whose speech I listened to with the
greatest interest because I felt that it was a frank expression of opinion
from & man who was speaking from his heart and was not mincing his
words. Now, I ask Mr, Javakar who T believe is a man open to conviction .
whether as a matter of fact when he comes to think it over he does desire
to maintain the position which I suggest is an impossible position that
these Judges appointed under the Act of 1883 have been a sourco of
weakness to the court. T maintain on the contrary that they have bheen
@ source of strength. T ask Mr, Javakar whether on a full reflection of
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the case he does not believe that he will actually obtain the kind of men
he and I both want to see in the Privy Council. TIf the House agrees to
my Resolution, it will provide for a reasonable sum for doing work which
ought to be reasonably remunerated. I appeal to the House to give that
earnest consideration and I beg it not to be misled by the many red
herrings that have been drawn across the trail. I ask the House not to
turn down this Resolution, because if it does so, this is the end of all
attempts to strengthen the Privy Council. And that of course would
give supreme satisfaction to some of my Honourable friends who dislikes
the Privy Council but would not give supreme satisfaction to the people
of this country or, T trust, to this House.

Mr. President (addressing Mr. Aney): Does the Honourable Member
wish to press his amendment? .

Mr. M. 8. Aney: No, Bir, I beg leave to withdraw it.
The amendment* was, by leave of the Assembly, withdrawn.

Mr. President: Does Mr. Neogy' wish to press his amendment after the
speech of the Home Member?

Mr. K. 0. Neogy: In view of the observations made by the Honourable
the Home Member 1 beg your permission, Bir, to drop clause (2).

. Mr. President: I am afraid I cannot allow any amendment at this
stage.

Mr. K. 0. Neogy: In that case I beg leave to withdraw.
The tamendment was, by leave of the Assembly, withdrawn.

Mr. President: The question is that the following Resolution be adopt-
ed, namely:

‘* This Assembly recommends to the Governor General in Council to take steps to
secure— .
(1) in the case of future appointments the enhancement of the salaries paid to
the two members of His Majesty’s Privy Council with Indian experience
who sit on the Judicial Committee under the provisions of the Judicial

Committee Act of 1833 to hear Indian appeals;

(2) that they shall be persons possessed of recent knowledge of Indian law and
epractice ;

(3) that their salary shall be £4,000 ser annum each, half of which shall be
paid from Indian revenues; and

4) that during any period when this salary is enjoyed any pension payable to
@ either of them from Indian revenues shall la.psz." VR pay

*That in clause (8) ufter the word ‘‘ persons’ the words ‘‘ who are bona fide
residents of India and ” be inserted. /
+That for clause 3 of the Resolution, substitute the following :

(3) That if eithor of them is a person with an Indian domicile £2,000 per annum
shall be paid from Indian revenues as allowance to him in addition to
such salary as may be granted to him from the British exchequer.

And there is a consequential amendment to clause (4), namely,
*In clause 4 for the word * salary ' substitute tl}e word ‘ allowance '."’
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DEMANDS FOR SUPPLEMENTARY GRANTS IN RESPECT OF
RAILWAYS. T T '

AupIrt.

Mr. A. A. L. Parsons (Financial Commissioner, Railways): Sir, 1
move:.

‘* That a supplementary sum not exceeding Rs. 11,000 be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1927, in respect of ‘ Audit'.”
I'need not, I think, Sir, detain the House with the details which have
led to this increased demand; they are given in full in the blue-book. It
will be observed that though we expect Rs. 11,000 more to be brought to
account under this head, it does not represent any increase, but rather a
decrease, in the total amount to be spent on statutory audit in the course
of the year, for Rs. 18,000 less will be spent under another head, under
Demand No. 7. Sir, I move. )

Mr, M. 8. Aney (Berar Representative): Sir, ] move the amendment
which stands in my name:

‘* That the SBupplementary Demand in respect of ‘ Audit ' be reduced by Rs. 100."

My object in moving this is simply to draw the attention of the Railway
Board und of the Railway Department to one specific grievance. It is in
connection with certain claims that have been made by people for refund
of money paid by way of surcharge-tax.

Mr. A. A. L. Parsons: On u point of order, Sir. I ask your ruling
whether the Honourable Member can raise on this motion the question of
the rejection of claims for refunds of surtax.

Mr. President: Why can he not?

Mr. A, A. L. Parsons: Demand No. 3, Audit, provides purely for the
salaries and allowances of the statutory audit staff, that is to say, of the
officers and offices of the Accountant General, Railways, the Government
Examiner of Accounts, the Chief Auditor of the East Indian Railway and
the Clearing Office. Now none of these officers or offices hus anvthing
to do with the orders which have bheen issued by the Government instruct-
ing the railways as to the manner in which they should deal with these
claims for refund. Indeed these audit officers are not even concerned with
the manner in which any payments by way of refunds are made or brought
to nmccount, for that is done by officers whose salaries appear under an-
other Demand, No. 4, General Administration. My submission, Sir, is
that had ghis motion been moved on the original Demand, it would have
been out of order for these reasons, and that therefore it cannot be moved
on n Supplementary Demand.

Mr. M. 8. Aney: T would like to know from the Honourable Mr.
Parsons to what account the amounts collected by way of these surcharges
were credited.

Mr. A. A. L. Parsons: The amounts collected by this surcharge were
collected by the railways and handed over to general revenues and do
not appear in the Railway Budget at all. I amn not certuin under exactly
what head of sccount in the General Budget they appear—No. 35,
Miscellaneous, I think—but they do not appear in the Railway Budget at
all. The railways merely acted in this matter as a collecting agency.

Mr. M, 8. Aney: So this amount was lying with the railways for some
years in deposit, or not?

( 2827 )
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Mr. A. A. L. Parsons: No, 8ir.

Mr. M. B. Aney: Never?

Mr. A. A. L. Parsons: It was handed over to general revenues.

Mr. M. 8. Aney: Immediately, as you received them? Is that the
position ?

Mr. A. A. L. Parsons: Yes.

Mr. M. 8. Aney: Then why is it that applications for refunds are being
received by railway companies and some of them ure granting the applica-
tions and some nejecting the applications, and not sending them to the
Finance Department or some other Department?

Mr. A. A. L. Parsons: Because the railways were the collecting agency,
and therefore the agency who know to whom refunds may be due. My
objection to the motion, 8ir, is not on the ground that railways did not deal
with the collection of the surtex and the payment of refunds, but that these
audit officers, who are not under the Railway Board but under the Auditor
General, have nothing whatever to do either with the original collection of
this tax or the payment of the refunds or with the orders under which the
payment of refunds is authorised.

Mr. President: Unless the Honourable Member from Berar can show
bow this particular question which he wishes to raise is relevant to the
motion before the House, I am afraid I cannot allow him.

Mr. M. 8. Aney: I leave it to you to decide, Sir. I hold in my hand
certain orders passed by the Agent of the North Western Railway as well
as by other Agents on applications made by traders who have paid these
surcharge taxes and orders have been passed and some claims have been
rejected as time-barred.

Mr. President: That is a quite different matter altogether, for which
an explanation has been given by Mr. Parsons. What does the Honour-
able Member say to that explanation?

Mr. M. 8. Aney: My impression was that these amounts were lying
for some time in deposit with the railways.
Mr. President: That impression is wrong.

Mr. M. 8. Aney: Now that Mr. Parsons has definitely stated that it
was never done, 1 am afraid I have nothing to urge on the point.

Mr, President: The question is .
(At this stage Mr. Ranga Iyer rose to spesak.)

I am afraid I cannot allow the Honoursble Member to go back to his
motion. '

Mr. O. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Mubam-
madan Rural): T am not moving my motion, 8ir. I am making an observa-
tion. I am not going back, but T want to speak on the motion that the
Supplementary Demand in respect of Audit be reduced by Rs. 100. T$
is printed on the agenda also.

b

Mr. Bresident: Tt is printed on the agenda, but the Honourable Mem-
ber was not in his place when the Demand was taken up, and therefore
T had to eall upon Mr. Aney to move.
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x
Mr. 0. 8. Ranga Iyer: 1 was in my place. (Honourable Members:
‘ Order, order.’’) I mean no disrespect but as Mr, «Aney stood up and was
called I could not disohey the Chair.

Mr, Pregident: The paper is with the Honourable Member. He knows
that his motion was put down first.

Mr. O. 8. Ranga Iyer: Mr. Aney was standing . . . .

Mr. President: But if Honourable Members do not protect their in-
terests, the Chair cannot help them, The Honourable Member may speak
on the main question.

Mr. 0. 8. Banga Iyer: I shall only place before you certain observa-
tions which I submit I wm justified in making, but I will not go back and
move my motion. I submit to your ruling; and T thank you for giving
me this opportunity to make the observations,

In reply to some observations during the General Budget which I
made, the Honourable the Commerce Member said that if T raised it
during this debate, he would answer it. Here is an opportunity for
Mr. Parsons, as the Honourable Member can really serve the ends of
economy as well as the interests of large numbers of people by locating
the Cleuring House in Lucknow. 8ir, before the Oudh and Rohilkhand
Railway was amalgamated with the East Indian Railway, the former had
4 ;. cdtered into a kind of agreement with all their employees,

% and the agreement was that they would be confined during
their period of employment to the United Provinces. Most of those
gentlemen who had jained the service did so because the head office was
in Lucknow and they belonged to Lucknow. Government could not, I
admit, nnticipate all that might happen in the future years. They could
not anticipate, for instance, the amalgamation of the Oudh and Rohil-
khand Railway with the East Indian Rasilway. I submit that the number
of railway employvees who have been transferred is not so low as the
Honourable the Commerce Member put it the other day, but about eight
or nine hundred. He said about 200 or 800 men were transferred to
Caloutta from Lucknow, but really about 800 or 900 people have been
transferred. Of course in the list of transfers I cannot include their
suffering dependants; otherwise iny figure of 5,000 becomes correct.
However, for this Clearing House about 800 to 900 people are required.
There is accommodafion for these people in Lucknow. Some corres-
pondence has pussed between ‘the Audit Office at Lucknow and the
railway authorities here in regard to the available accommodation. It
was found that the railway buildings at Lucknow could accommodate as
many as 800 or 900. That is exactly the number of men on the Clear-
ing House staff. They need not go in for special additional building if
thev have the office located in TLucknow. Tha{ will be one saving,
saving of money so far as buildings are concerncd and the other saving
is saving in efficiency. So far as saving in efficiency is concerned I do
not want to repeat what I said the other day, regarding the advantage of
having the services of these trained and experienced clerks. I am sure
it is cconomical and that my Honourable friend Mr, Parsons will agree
that Lucknow is more centrally situated for all the railways in India,
both for the ranilways on the Punjab gide as for the rest of the railwavs
on the Burma side and the Calcutta side, and also for railways on the
Bombay side. For instance, Jhansi is nearer to TLucknow than to
Calcutta or to Lahore. 8ir, the last consideration for the location of the
Clearing House in Lucknow is the doing of justice to the cmployees of
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Lucknow, who are to-day in Calcutta. The paltry allowance that has
been given to them does not enable them to make both ends meet and
then they are educating their children in Lucknow, thus keeping up two
establishments, one in Calecutts and one in Lucknow, which they cannot
afford. By locating the Clearing House in Lucknow these men will have
an opportunity of coming back to their place from which they have beep
taken away against the terms of agreement and I do not think the Govern-
ment could really keep them there. I am sure, Bir, the Honourable
Mr. Parsons will make an endeavour to do justice to Yhese clerks either
by locating the Clearing House in lucknow or by some other suitable
means. 1 urge that the Clearing House should be located in Lucknow
on the ground first of economy, secondly efficiency and thirdly because
Lucknow has got a central situation. I-do not want to make a long
speech, 1-have presented the case of these gentlemen and the case for
the location of the office in Lucknow in my conversations in the lobby
to Mr. Parsons. Therefore I need not waste the time of the House by
going into the matter in detail; as he fully understands the case of these
poor employees, I am sure he will sympathise with them and that he
will express what he reslly can dJ in this matter.

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): 8ir, I
want to make one observation on this question of the Clearing House.
I understand that it is not a question between Lucknow and Calcutta
only, but I understand it is a question between Eucknow and Calcutta
and Lahore.

Mr. A. A. L. Parsoas: And Delhi.

Lala Lajpat Rai: So far as Declhi is concerned, it is a different thing
at the present moment. So far as my friend’s plea agsinst Calcutta is
concerned, 1 join with bhim, but if several thousands of men from Lahore
are going to be transferred to the Central Clearing House, it will be
extremely unreasonable to Ytransfer them to Lucknow. 1 suggest, how-
ever, that » more central place than Délhi cannot be found. Therefore
if there should be a Central Clearing House, it will be better, more con-
venient, Yo people both in Lucknow and in Lahoreyif a Central Clearing
House is to be situated at Delhi rather than at Lucknow. I wish the
Honoursble Member in charge would remember that point of view. In
fact, a number of men from the Punjab will be affected in this matter.
Three thousand is the number of clerks who are likely to be nffected,
-wiereas so far as Lucknow is concerned according to my frfond’'s own
statement some hundreds will be affected. 8o cven in the matter of
convenience and justice and efficiency, I think either they should be
sllowed to remain at Lahore or they should be brought to Delhi, but not
trapsferred to Lucknow or Calcutta.

, Mr. Chaman Lall (West Punjab: Non-Muhammadan): Sir, I do mot
‘want to take up the time of this House to any great extent but 1 would
like to support the statermnent made by my Honoursble friend: Lala
Lajpat Rai in connection with the desirability of having a Central Office
at Delhi and noV at Lucknow. The ressons given by my Honourable
friend Mr. Ranga lyer are cogent enough for a few people who have been
transferred from Lucknow to Calcutta, but if the office is to be removed
from Caloutta to either Lucknow or Delhi, I submiY, B8ir, that there are
very cogent reasons why Delhi should be chosen in preference to Lucknow.
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Honourable Members will remember that originally an experiment was:
made in this connection and the experiment wasstried at Lahore and it
was the Punjubi clerk who was really responsible for the success of the
experiment when it was started in 1926, The four Btate Railways that
are going to join this particular scheme are the East Indian Railway, the
North Western Railway, the Great Indian Peninsula Railway and the
Euastern Bengal Railway, and 1 understand, B8ir, that the Bombay,
Baroda and Central India Railway also intend to join Yhe scheme. Now,
for ull these Ruilways Delhi seems to be the centre between the United
Provinces and the Punjab, so that in either case either for the United
Provinces or the Iunjab there can be no hardship if Delhi is chosen,
but there will be hardship, a definite hardship for the Punjab if Lucknow
is chosen. Apart from that, if notice is taken of the distances covered,
it will be seen that Delhi is really more convenient from the distance
point of view. One point is that the Bombay, Baroda and Central India
stations would be within easier reach of Delhi than Lucknow; all the
stutions on the North Western Railway would be within easier reach of
Delhi than Lucknow. Another point is that Delhi is the headquarters
of the Railway Board and it is the Railway Board that is in charge of
the policy in connection with these matters, and it is more desirable there-
fore that the Clearing House should be situated in Delhi and should be
in constant touch with Yhe Railway Board at Delhi. Then, another
oint was raised by my Honourable friend when he talked about the
%urmu. Railways, as really a point relevant to the consideration of
choosing Lucknow rather than Delhi. 1 submit it is not at all relevany,
because I understand it is not at all contemplated to have a Central
Clearing Office for all Railways, and under this scheme the Railway
Board will have more than one Clearing House. ¥or Madras and for
Burma 1 daresay there would be different Clearing Houses. It is certainly
not a very good proposition to have one Clearing House for all of them.
Another point that was mentioned by my Honourable friend was about
the building. There was a reply given by my Honourable friend Mr.
Parsons to the question put by Maulvi Muhammad Yakub in regard to
the buildings. The building at Lucknow is already in the possession of
the Divisional Headquarters staff and it is not relevant to say that the
building is available.

Maulvi Muhammad Yakub: A portion of that building only.

Mr. OChaman Lall: A portion of that building only, and the Honour-
sble Member knows perfectly well tYhat for this Clearing Office new
machines have to be brought in which require n new sort of building to
keep the® dust away fram the machines and that the existing building
will not suffice. What you want is to set up a new building;
in any case you have your office in occupation there at Lucknow, and in
the circumstances, I submit that even that argument about the building
is not a relevant argument. I have here in my hand a list prepared of
various stations on the Bombay, Baroda and Central India Railway
showing the distances from Delhi and from Lucknow respectively and
from this statement I find that the large majority of the stations on the
Bombay, Baroda and Central India Railway are really nearer Delhi than
Lucknow. In view of all these facts, I submit that the Punjab ought
ta have the first consideration as the Punjabi was' the first in the field
in making this experiment a success and secondly that a large number of
Punjabi clerka would be affected and that their position would be much
better if they were brought to Delhi than if they were shunted off ‘to
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Lucknow. .. Considering therefore that in-any case s new building would
have to be set up, and considering further that Delhi is the headquarters
of the Railway Board, which has to deal with the policy connected with
this matter, and finally that most of the stations thal are on these rail-
ways are nearer Delhi than they are to Lucknow, I would submi, B8ir,
that the Railway Board should decide definitely to have the central office
here in Delhi and not shift the office Yo Lucknow.

. ‘Mr. A. A. L. Parsons: Sir, my task has been made much easier by
my Honourable friends Mr. Chaman Lall and Mr. Lajput Rai, and I
think I can deal very briefly with the three points Mr. Ranga Iyer
raised. He suggested that we should locate the new Clearing Office at
Lucknow on the grounds of efficiency and of economy, and on the ground
that we should then be’able to avoid the hardship we have csused re-
cently by having had to .transfer certain accounts and sudit clerks from
Lucknow to Caloutta. Now with regard to efficiency, I have little to
add to what Diwan Chaman Lall hag said. The Railway Board have not
vet definitely made up their mind where to locate the new Clearing
Office. But I think it is almost certain that we shall locate it at Delhi
because it will deal with the transactions of four railways, the North
Western Railway, the QGreat Indian Peninsula Railway, probably the
Bombay, Baroda and Central India Railway, and the East Indian Rail-
way, and what is necessary is that, wherever the Clearing House is
situated, the spot should bHe one which the vouchers from stations on
these railways will reach as quickly as possible. Now of the stations
which are affected on these four Railways, about 2,500 are nearer to
Delhi than to Lucknow and only 1,000 are nearer to Lucknow than
Delhi; and probably that will be on the efficiency ground the deciding
factor when we come to decide the guestion. On the economy ground
it in easier still to reply. Part of the building in Lucknow ia not at the
mament occupied. The divisional office there does not oceupy the
whole building which is to be vacated

Pandit Hirday Nath Kunzru: What part of it is occupied?
Mr. A. A. L. Parsons: I am not sure.
Manlvi Muhammad Yakub: A very small portion of it.

Mr. A. A. L. Parsons: We have other proposals in Lucknow, but if
we do not use it the question will arise whether we should not get rid
-of it. In Delhi we are hopeful of getting adequate accommodation in
offices already built, not in New Delhi, but in old Delhi, for there are
a good many houses and offices and, I think, clerks’ quarters which have
been vacated there. I think it will probably be possible to locate the
rew Clearing House in Delhi with practically no expenditure on accom-
modation except for alterations. In any case, before we come to a de-
.eirion on the question, we shall of course look into the matter of the
expenditure which will be involved. The final question relates to those
cierks who have been recently, I think last January, transferred from
Lucknow to Caloutts. Now I do not agree with Mr. Rangs Iyer that
they were not lisble to transfer under the terms of their contracts, - but
I have a good deal of sympathy for them beosuse, though they might
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be liable under the terms of their contracts, no doubt they did not fore-
see the amalgamation of the two Railways and did not expect to be
transferred to Calcutta. And there is a considerable amount of hard-
ship when & man is uprooted in that way. Now though I do not expeot
that we can relieve that hardship to any large extent by the creation of
the Clearing Office either in Lucknow or elsewhere, we are doing our
best to meet it in a number of ways. The Agent of the East Indian
Railway and the Chief Accounts Officer, under whom these clerks are,
have beon instructed, wherever vacancies occur in divisional offices up-
country, to give the first choice to men who have been transferred to
Cnleutta, provided of course that they are capable of performing the
duties of the posts. In that way we have already, I think, transferred
back up-country a considerable number of men. This morning for in-
stance I had before me the question of extending the crew system and
vartly because of this difficulty over these olerks, we decided that the
division to which the system should mow be extended should be the
Lucknow Division. We shall locate the headquarters of the orew there,
and that should enmable us to tranefer further clerks back again from
‘alcutta, in this case actually to Lucknow. I propose to continue that
practice and I think in a very short time, probably most at any rate of
these clerks who have been transferred to Calcutta and do not like what
is, after all, a very pleasant city, will get a chance of getting back nearer

their homes. With this explanation, I hope my Honourable friend will
be satisfied.

Mr. President: I am not sure how far the disoussion that has so far
proceeded is really permissible under the Supplementary Demand for a
Grant, but as I have some doubt in the matter, T have allowed the dis-

-cussion to go on. I hope Honourable Members will not treat this as a
precedent.

The question is:

‘ That a supplementary sum not exceeding Rs. 11,000 be granted to the Governor

General in Council to defray the chg;ges which will come in course of payment during
the year ending the 31st March, 1827, in respect of * Audit'."”

The motion was adopted.

JOMPANIES AND INDIAN STATES' SHARE oF SurpLus Prorirs anp NxT
EARNINGS.

Mr. A. A. L. Parsons: Sir, T move:

** That a supplementary sum not exceeding Rs. 10,30,000 be granted to the Govermor
General in Council to defray the charges which will come in course of

| yment during
the year euding 31st March, 1627, in respect of ' Companies and Indian %‘htan’ share of
surplua profits and net earnings *." -

Here again, Sir, the reasons for this Supplementary Demand bave
Jeen fully explained in the blue-book. '

The motion was adopted.
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APPROPRIATION FROM 'm? RESERVE ‘iFUND:"

Mr. A. A. L. Parsons: Sir, 1 move:

‘ That & supplementary sum not exceeding Rs. 7,06,000 be granted to the Governor
General in Council to defray the charges which will come in course of psyment during
;rhe sm.t.x; ending the 31st March, 1827, in respect of ‘ Appropriation from the Resarve

und '

This is merely a balancing ' entry.
The motion was adopted.

OreN LiNE WORKS.

Mr. A. A. L. Parsons: Sir, I move:

** That a supplementary sum not excesding Rs. 1,07,81,000 be granted to the Governor
General in Council to dez'ly the charges which will come in course of payment during
the ‘year ending the 31st March, 1027, in respect of ' Open Line Works '."

The reasons for this extra grant are stated succinctly in the blue-book
and were also explained at tlie time of the debate on the Railway
Budget.

The motion was adopted.

STRATEGIC LINES.

Mr. A. A, L. Parsons: 1 move:

** That a supplementary sum not exceeding Ra, 16,43,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst March, 1927, in respect of ‘ Btrategic Lines'.’

The motion was sdopted.

THE INDIAN MINES (AMENDMENT) BILL.

The Honourable Sir Bhupendra Nath Mitra (Member for Industries.
and Labour): Sir, I beg for leave to introduce a Bill further to amend

the Indian Mines Act, 1828, for certain purposes.

The motion was adopted.

The Honourable Sir Bhupendra Nath Mitra: Sir, I introduce the
Bill.

Sir, 1 move that the Bill be circulated for the purposesof eliciting
opinions thereon..

1 have given a fairly full explanation of the Bill in the Statement of
Objects and Reasons and I do not propose therefore to discuss the Bill
at length at this stage. When the present Indian Mines Act was under
discussion in this House in 1928 some Members were strongly of opi-
nion that a direct limitation should be placed on the daily hours of work
of miners. The Bill now before the House, if it becomes law, will securs
that object for it will prevent the employment of persons in mines for
more than 12 hours daily. But if this were the only object which the
Bill would secure it might be argued with some force that the Bill was
unnecessary, for although miners in some cases remain in the mines for
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comparatively long periods the miner who works for more than 12 hours
a day must be extremely rare. 1 have myself visited a number of
mines but I did not come across any miner so industrious as to work
for n:lora than 12 hours. Most of them actually work for much smaller
reriods, L

The main object of the Bill is to secure greater regularity in the
hours of work in mines. If it comes on our Statute-book in due course,
the minec-owner who wishes to keep his mine open for more than 12
hours a day will be compelled to divide his workers into shifts and to fix
the hours of thoir entry into and exit fromn the mine. In place of the
haphazard system at present in operation in many mines, by which the
miner enters as he ploases and remains in the mine for indefinite
periods, there will then be substituted a gystem by which miners will
enter the mines at specified hours and will leave the mines at the end
of regular periods. I do not propose, Sir, to waste further the time of
the House, for if I made a longer speech I might provoke my Honourable
fmend Mr. Joshi inte making a still longer one and that might let loose
the flood of eloquence on this House. I move my motion, Sir.

Mr. President: The question I have to put is that the Bill be circu.
lated for the purpose of eliciting opinions thereon.

(Mr. Chaman Lal rose in his place.)

Mr. President: Does the Honourable Member wish to speak at this
stage of the Bill? ;

Mr. Ohaman Lall (West Punjab: Non-Muhammadan): B8ir, in spite
of the fact that the Member ir charge of the Bill was ‘afraid of provok-
irg o flood of eloquence 1 will, with your permission, make a few humble
cbservations in my own uneloquent humble manner; because I notice,
Bir, that the very first point of the Bill is that the Honourable Member
does not intend that the Bill should come into operation before: the
vear 1980. Now I for one see no reason why if, in the opinion of the
Honourable' Member, certain législation has to be taken in hand for the
hetterment, of the miner’s condition and the regulation of his hours, that
legislation should wait for another three years. There may be technical
difficulties. Well, let us hear of those technical difficulties; but on hu-
raanitarian grounds, if it is right and just that the provisions of this
nmendment should be brought into force in 1930, why should they"not
he brought into force at the earliest moment possible? Besides, I do
not know what the Honourable Member's intention is in wanting to
elicit public opinion in regard to this Bill. Does the Honourable Mem-
ber intend to take three years in obtaining this opinion, or does he in-
tend to introduce this Bill at the earliest possible moment when he has
obtained public opinion, say in the September Session at 8imla. I sub-
mit, Sir, that the question dealt with in the provisions of this amend-
ment of the Indian Mines Act, is a very important one, and I consider
thnt instend of submitting a Bill of this kind for the purpose of eliciting
opinion the Honourable Member would have done very much better
if he had brought the measure into line with civilised legislation in other
civilised countries and then submitted his proposed legislation to 'the
public for an expression of the public’s opinion. As it js, what ,t):g
Honourable Member proposes is this, that there shall be shifts, shifts of
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12 hours each, that is, in the year 1927—I beg your pardon, in the year .
1980; after 8 more years of civilisation which we shall have, we shall be
ccmpelling Indian miners to go into the mines and work 12 hours a day
no doubt for a limited number of days per week, but 12 hours at a
stretch in the coal mines. Now I do not know of any civilised country
in the world where such a state of things is permitted. I understand
that the average British miner does mot work more than 6 to 7 hours.
(An Honourable Member: ‘‘ What about Russia?’’) There was a
tremendous strike in Great Britain because they wanted to increase the
hours to 8. And the same is true about other civilised countries. (A4n
Honourable Member: ** What about Russia?’’) My Honourable friend
kriows more about Russia than I do perhaps and he can get into touch
with Russia and find out for himself. If he does not know anything,
I will hand him the Boviet Russian Year Book. I consider the ocondi-
tions in Russia to be very much better than they probably are anywhere
else in the world, but whether they are or not, I am not asking the Hon-
curable Member to follow the example of Russia. I am asking the
Honourable Member to follow the example of Great Britain in this res-
pect. If labour in #he mines is arduous, if labour in the mines is
dengerous, if labour in the mines is of such a nature that it undermines
the health of the worker working in the mines, then it is up to the Hon-
curable Member to bring in legislation to make it impossible for any
coal-owner to make his worker go into the mine and work for 12 hours
ot & stretch. Legislation should be brought in to ensble no employer to
make his worker work for more than 6 or at the outside 7 hours in the
coal mines. Thdt is ‘one point. I do not want this Bill to be circulated
without recording my opinion or the opinion of those who support me
in this matter, because we consider that to put in provisions of this na-
{ure and demand public opinion on them would be to give a wrong lead
to the public. The right lead would be to bring in a measure in line with
ovilised legislation in all civilised countries and then ask public
opinion in regard to it.

There is another small point here sbout notices being put.up. Now,
the Honourable Member was once responsible for taking me and my friend
Mr. Joshi to the coal mines in Jheria, and I was really surprised when I
heard the Honourable Member say that there was no worker in the coal
mines working more than 12 hours a day; I submit, Sir, the present system
in the coal mines is such that it is not possible to prevent sweating of coal
miners by their empldyers and there is no check whateoever, no effectivé
check, upon the number of hours that these men and women, these girls
and boys are allowed to work inside the coal mines. I have myself known
of cases of young girls of 17 and 18 working longer than 12 hours in coal
mines at a stretch. There are rules to the effect that no children are
sllowed to go into the coal mines: but I have seen with my own eyes little
‘babies, two or three months old, taken right down into the coal mines, into
the bowels of the earth and kept there in the darkness of the mines. This
is all due to the faet that the control exercised by the Inspectors is very
lax, that it i8 not really effective control at all; so that even under the
provisions of the law there is ample scope for the employer to go outside
the law and make his workers work longer hours and go behind the regu-
lations and flout the regulations. Therefore it is much more necessary
that regulations should be such and so effective and incorporated in the
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body of the Bill that they will not enable the employer to do lightly what
he 18 doing at present in the coal mines. Now, the point that I would
like to deal with is, that there is a provision here about notices being put
up in the coal mines regarding the number of hours that a shift can work.
I would like some sort of provision, a more effective provision, namely, the
announcing of those hours and shifts, and I would make such provisions
a8 will enable every worker in the coal mines to know what his rights are
under the Act. I do not want the Honourable Member to run away with
the idea that I am not in full sympathy with his desire to better the con-
dition of miners in coal mines. I do not want him to run away with that
idea. I congratulate him for all that he is doing. My complaint- against
him is that he is not doing as much as he should do; and I hope that as a
result of this discussion the Honourable Member will take the first oppor-
tunity to see that opinions collected are collected soon and placed before
this House in the September Session in order that we may be able to enact
a measure this year and not wait till the year 1930 in order to do justice to
the miners of Bihar and Bengal. '

Mr. B. Das: What about the introduction of compulsory elemertary
education for the miners and their children?

Mr. Chaman Lall: My Honourable friend, who is as ususl irrelevant,
wants me to talk about compulsory education for miners under this Bill,
The Honourable Member has not read the provisions of the Bill and there-
fore he does not know that there is no provision in the body of this Bill
regardine compulsory education. I am in full sympathy with that desire
of the Honourable Member. I am in full sympathy with lots of other
things that I want to be done for the miners; and that is the sole reason
why I wish to impress upon the Honourable Member the necessity of
getting opinions at the earliest possible moment and placing them before
us at the September Bession, so that we can get along with the Bill this
year and not wait till 1980.

(Mr. N. M. Joshi rose to speak.)

Mr. President: Does the Honourable Member wish to speak on the
motion for circulation? The Honourable Member had no intention to do
80 before Diwan Chaman Lall spoke. .

Mr. N. M. Joshi: I wish only to make one remark.

Mr, Pregident: Does the Honourable Sir Bhupendra Nath Mitra wish
to say arfything? .

The Honourable Sir Bhupendra Nath Mitra: If Mr. Joshi wante to

speak, I am willing to give way. -
Mr, President: Sir Bhupendra Nath Mitra.

The Honourable 8ir Bhupendra Nath Mitra: Sir, I was a little amused
and very much grieved at the speech to which I have just listened from
my Honourable friend, Diwan Chaman Lall. I have on several oceasions
mentioned in this House that his spceches are made more in a vein of
levity than of scriousness which subjects of this importance demand. He
was one of the members of my Advisory Committee who went down with me
to the coal mining area of Dhanbad and there we examined the pos_it;ion
on the spot. I can say this on the floor of the House that not a einglo
case was forthcoming where it was proved that a miner was working 12
houre & day; nor did I come aoross & single . . . .,



S48y LEGISLATIVE ASSEMBLY. [25Te Maz. 1927,

Mr. Chaman Lall: On s point of personal explanation, Sir . . . .

Tha Honourable Sir Bhupendra Nath Mitra: There is no question of a
personal explanation. I am giving the facts as we saw them. My Hon-
ourable friend may have gone there on some previous occasion. I know
precisely what happened on the particular occasion on which he went with
me; we did not come across a single case of an infant in arms taken down
the mines; we examined . . . .

G Mr. Ohaman Lall: Sir, I must ask your protection against the imputa-
on . ...

Mr. Presidéent: The Honourable Member may stand afterwards, after
the Honourable 8ir Bhupendra Nath Mitra has finished his speech. The
Honourable Member might note down the point on which he wishes fo
offer a personal explanation.

The Honourable SBir Bhupendra Nath Mitra: Now, Bir, after we exa-
mined matters on the spot, we drafted the provisions included in this Bill
anl thev were again shown to the Advisory Committee of the Legislature
attached to my Department. There may have been slight differences of
opinion; but on the whole the provisions of this Bill were accepted by my
Advisory Committee. My friend, Diwan Chaman Lall, wants us to intro-
duce in India what he calls the more progressive labour legislation of civilis-
ed countries. I have already told the House on a previous occasion that we
must go slow in this matter, that we must have our labour legislation
conform more to the conditions in this country than to the conditions in
England or Russia or whatever other‘countries may have been quoted by
my Honourable friend. I take a more practical view of the matter, sand
it is for that reason that I have produced this Bill in this particular form.
I have also got to give a certain amount of consideration to the industry
itself. That is the reason why the date on which the Bill will come into
force has been put down as the 1st day of April 1980. There is no use
our tyring to kill the industry, a result of which will be that there will be
no work for the miners. T do not propose at this stuge to deal further with
my Honourable friend, and I have no intention at present of accepting
any of his suggestions.

Mr. X. M. Joshi (Nominated: Labour Interests): May I sny one word
now by way of personal explanation?

Mr. President: There is no case for personal explanation.

Mr. N. M. Joshi: I am not going to make a specch. The Honourable
Member in charge of the Department has made & statement thnt the mem-
bers of the Btanding Advisory Committee for the Department have ap-
proved of this Bill. 8ir, my attitude towards the Bill is that I approve
‘of this Bill because it is . . . . .

Mr. President: Tho Honourable Member cannot oxplain away the

of the Homourshle Sir Bhupendra Nath Mitra by a speech of his

own which he has no right to make at this stage. The Member for indus-
tries has made no charge against this Honourable Member personally.

Mr. . M. Joshi: That is exactly my point.

My, President: What is the point? \
Mr, X, M. Joshi: The point is the Honourable Member said that the
‘Advisory Committee has approved of this Bill . . .,
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The Honourable Bir Bliupendra Nath Mitea: On, the whole:
Mr. N. M, Joshi: On the whole; now the only thing that I wanted to

explain was that as the Bill is & pmgnesswe one we may approve of it, but
we are not satisfied with it |

Mr. President: That is no case for personal explanedion.

Mr, Ohaman Lall: On o point of order, Sir, There are two charges
that have been made against me by the Honourable Member and I ask
your protection to enable me to make a reply to them:

Mr. President: There is nothing in the Honourable Sir _Bhupendra Nath
Mitra's speech to justify the Honourable Member in rising to offer any
personal explanation.

Mr. Chaman Lall: May I explain my position, Sir? The Honourable
Member made certain charges . . . . .

Mr. President: The Honourable Member will have ample opportumities
when this Bill comes up again.

Mr. Chaman Lall: On a point of orl:ler, may I just explain, 8ir, why I
rite to speak?

Mr. President: The Chair is not satisfied that there is any case for per-
sonal explanation.

Mr. Ohamad Lall: He almost called me a liar, for having made the
gtutement which T did; and it is due to me 'that I showdd be allowed to
cxplain and to justify what I said.

Mr. President: The Honourable Member has pot used that word at
all. He is not justified in imputing a statement to the Honourable Sir
Bhupendrs Nath Mitra which he did not make.

Mr, Ohama.n Lall: I made a statement to the House that I had seen a
certsin thing with my own eyes and the Honourable Member says that
the statement is untrue. Is that not tantamount to calling me a liar?

Mr, President: Will the Honourable. Member resume his seat? The
Honourable Member narrates his own version just as the Honounrable
Member did his own. Both Honourable Members are entitled to hold
their own views.

Mr. Ohaman Lall: When I said that I had actually seen babies taken

down into mines, the Honourable Member said that what I said was
untrue. I must ask the Honourable Member to withdraw that statement.

Mr. President: The Honourable Member is very persistent.
'Mr. Ohaman Lall: The Hohourable Member is grossly unfair to me.

Mr. Prosident: The Chair has already ruled that there is nothing in the
Honournble Sir Bhupendra Nath Mitra's speech which requires any expls-
nation from the Honourable Member.

Mr. Ohaman Lall: (Cries of: ‘‘Order, order.””) You must hear me be-
fore you can give & ruling on tho point.
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Mr. President: I have heard the Honoursble Member ¢nough.

The question is:

* That the Bill further to amend the Indian Mines Act, 1023, for certain purposes,
be circulated for the purpose of eliciting opinions thereon.'

- The motion was adopted.

THE INDIAN LIGHTHOUSE BILL.

MoTION FOR REFERENCE TO A JOINT COMMITTER.

The Honourable Sir Charles Innes (Member for Commerce and Rail-
ways): I move:

‘““ That this Assembly do agree to the recommendation of the Council of Btate that
the Bill to consolidate and amend the law relating to the provision, maintenance and
control of lighthouses by the Government in British India be referred to a Joint
Committes of the Council of Btate and of the Legislative Assembly and that the
Joint Committee do consist of 12 members.'?

The objects of this Bill are explained fully in the Statement of Objects
and Reasons. It is a very important Bill in a way because it attempts
to put on a proper basis our lighthouse administration throughout Indis,
which has grown up in rather a haphazard fashion and which we now
propose to put on a much more satisfactory footing thap at present.
The Bill is in no way a controversial Bill. It has been the subject of very
careful consideration and consultation with local Governments and the
business community. The principle I think has been generally accepted
and all that remains now is to settle certain details. 8ir, I move.

The motion was adopted.

The Honourable Sir Charles Innes: I move that the following Members
of the Legislative Assembly be nominated to serve on the Joint Com-
mittee to consider and report on the Bill to consolidate and amend the law
relating to the provision, maintenance. and control of lighthouses by the
Government, in British India, namely:

Bir Walter Willson, Mr. R. K. S8hanmukham Chetty, Mr. 8. N. Haji,
Bir Purshotamdas Thakurdas, Mr. K. C. Neogy and Mr. W. 8. Lamb.

The motion was adopted.

MESSAGES FROM THE COUNCIL OF STATE.

Becretary of the Assembly: Sir, thrce messages have been received
from the Becretary of the Council of Btate. The first is as follows:

1 am directed to inform you that the Council of Btate have, at their meeting
hel'd to-day, agreed without any amendments to the Bill further to amend the Indian
Coinage Act, 1806, and the Indian Paper Currency Act, 1023, for certain purposes,
and l:'o hzf ugm th:‘ (:zwrr;or ?one‘rdnl m Colnnc'll certain ob!igntionlbin regard to the

se an e sale of gold or sterling, ‘which passed th inlati
Assombly on the 22nd March, 1957, 108, WO s Y the Tagislative

(Honourable Members on the Swarajist Benches: ** Shame, shame."’)

Mr. rr‘oddentz"lt is difficult to understand Honourable Members.
They cry ‘‘Shame’” when the Council of State differs from this House and
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the)y cry ‘‘S8hame’’ also when the Council of State agrees with it. (Laugh-
ter).

Somttﬁ of the Assembly: The second message runs as follows:

“1 am directed to inform you that the Message from the Legislative Assembly to
the Council of Btate desiring their concurrence in a motion to the effect that the Bill
to establish a gold stnndarg currency for British India and to constitute a Reserve
Bank of India be referred to & Joint Committee of the Council of State and of the
Legislative Assembly, and that the Joint Committee do consist of 28 members, was
considered by the Council of State at their meeting to-day, and that the motion was
concurred in by the Council.”

The third message runs as follows:

“1 am directed to inform you that the Message from the Legislative Assembly to
the Council of State desiring their concurrence in a motion to the effect that the Bill
further to amend the Imperial Bank of India Act, 1820, for certain purposes, be
referred to a Joint Committee of the Council of Btate and of the Legislative Assembly
and that the Joint Committee do consist of 28 members, was considered by the Council
of State at their meeting to-day and that the motion was concurred in by the Council.”

The Assembly then adjourned till Eleven of the Clock on Saturday,
the 26th March, 1927.
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